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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

Original Application No. 121 of 2021 (SZ)

In the matter of:

Tribunal on its own motion — SUO MOTU based on the

New Item published in The Hindu Newspaper, Chennai Edition,

Dated: 14.05.2021, under the caption “Cuddalore pesticide

Unit blast kills 4” ...Applicant

Versus

The Chief Secretary to Government of Tamil Nadu & Ors. ...Respondents

REPLY AFFIDAVIT ON BEHALF OF CRIMSUN ORGANICS PVT. LTD.
(RESPONDENT NO. 8), TO THE REPORT OF JOINT COMMITTEE.

I, Senthurpandian Rameshprabakaran, aged about 55 years, s/o Shri
Senthurpandian, Managing Director of Crimsun Organics Pvt. Ltd. having its
registered office at C-9, C-10 & C-11 SIPCOT Industrial Complex, Kudikadu,
Cuddalore-607005 Tamil Nadu, do hereby solemnly affirm and state as under: -

1. That I am the Managing Director of M/s. Crimsun Organics Pvt. Ltd.
(“Respondent No. 8”)

2. That vide Board Resolution dated 07.07.2021 of the Board of Directors of
Respondent No. 8, I have been duly authorized to, infer-alia, file this
Affidavit on behalf of Respondent No. 8. A copy of the said Board
Resolution dated 07.07.2021 is annexed hereto as Annexure - A.

3. Vide corrected Order dated 04.06.2021 (uploaded on the official website of

the Hon’ble Tribunal on 17.06.2021), this Hon’ble Tribunal was pleased to

take suo-motu cognizance of a media report dated 14.05.2021 published in
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The Hindu, Chennai Edition, under the caption “Cuddalore pesticide Unit
blast kills 4. The Hon’ble Tribunal issued notice to, inter-alia, Respondent
No. 8.

The Hon’ble Tribunal vide the same order dated 04.06.2021 constituted a
Joint Committee consisting of (a) the District Collectof, Cuddalore; (b) a
Senior Officer from Tamil Nadu Pollution Control Board (“TNPCB”); (c)
a Senior Officer from the Central Pollution Control Board (“CPCB”); and
(d) a Senior Officer from the State Industries Promotion Corporation of
Tamil Nadu (“SIPCOT”). The Hon’ble Tribunal further directed the Joint
Committee to, infer-alia, submit a factual as well as action taken report in
respect of the incident in question.

The Joint Committee submitted its final report dated 27.11.2021 before this
Hon’ble  Tribunal, which was uploaded on the website
https://greentribunal.gov.in/ on 29.11.2021 (“said Report”).

The present affidavit is being filed by Respondent No. 8 in response to the

said Report of the Joint Committee.

ABOUT RESPONDENT NO. 8 AND THE UNIT IN QUESTION: -

M/s Crimsun Organics Private Limited was established in 2016 as a

manufacturer of speciality chemicals and agro-chemical products, with its
manufacturing facility in Cuddalore in the state of Tamil Nadu.
Respondent No. 8’s manufacturing facilities are located at C-9, C-10 & C-
11, SIPCOT Industrial Complex, Kudikadu, Cuddalore, Tamil Nadu.
Respondent No. 8 manufactures, inter-alia, Fipronil and Acetamiprid
Technical at this state-of-the-art manufacturing plant located at C-10 (“said
unit”).

A total of approximately 200 employees are dependent on the said unit, for

their livelihood.
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11.

12,

Respondent No. 8 has established a pre-university course tuition centre to
promote universal education among around 65 underprivileged children,
most belonging to MBC and SC communities. Further, with an aim to
strengthen and revitalize the rural government schools in Cuddalore,
Respondent No. 8 has provided the schools with adequate sanitation and
basic amenities like clean toilets, regular and clean water supply, proper
sanitation and basic amenities like clean toilets, regular and clean water
supply, proper lighting and fans etc.

In addition to the above, Respondent No. 8 has also initiated a sports club
at the centre as well as a free library at Kudikadu Village situated adjacent
to the unit. Respondent No. 8 has also provided 6.7 lakhs for the promotion
of the sports infrastructure development at Anna stadium Cuddalore.
Pertinently, some of the important safety measures taken by Respondent
No. & at the said unit are as under : -

(a) “Instrument and Safety devices” testing and calibration practices are
clearly written down as standard operating procedures, maintenance
management, checklists and records and being carried out by both
internal / external domain competent persons.

(b) Examination of devices used in the process are tested before taking
into use and also after carrying out any major repair. The testing is
done by approved competent person at pre-defined periodical
intervals.

(c) Examination of all the pressure vessel in the factory is being done by
Jt. Director of Safety and Health at the specified time intervals.

(d) Examination of all other vessels wherever applicable hydro,
pneumatic and ultrasonic thickness tests are conducted by
internal/external competent persons, at the pre-defined periodicity.

(¢) Respondent No. 8 also follows a Preventive maintenance

management system (PMS) which is based on the concept of impact
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or consequence of failure of equipment on safety, environment,
quality and financial loss. Higher the gravity of consequence, greater
the level of monitoring.

(f) People with minimum B.Sc/ Diploma in Chemical technology are
engaged by Respondent No 8 for the operation of the plant
equipment. And they are being supervised round the clock by
experienced chemical engineers with a minimum qualification of
B.E. (Chemical).

(g) Well documented standard operating procedures (SOPs) are
available with Respondent No. 8 for all critical operations and only
qualified (Min B.Sc Chemistry / Diploma in Chemical Technology)
and trained operators are employed for all the production operations.

(h) For ensuring the safety of the people and the plant, safety
management systems are being effectively implemented and

~followed. In order to ensure effective establishment and
implementation of the safety system, a Manager having M. Tech
Degree and experience of over 20 years and a senior safety officer
having M. Tech Degree and a total experience of around 7 years in
chemical industry have been employed by the Respondent No. &.
Additionally, 4 safety stewards have also been employed and
deputed by Respondent No. 8 to the production block round the
clock.

(i) Equipment are overhauled, repaired and replaced based on their
conditions observed during periodic preventive maintenance checks.
All the repaired equipment depending on the safety impacts, are
tested thoroughly, before lining up for process use, for e.g. Hydro
test, pneumatic test, water run, nitrogen purge, etc. Such records are
maintained by Respondent No. 8. Pre-start up safety review (PSSR)

procedure is in place to ensure that all the new or modified
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equipment before taken into operation are inspected by a cross
functional team and all the points related to its safe operation is
checked and completed.

(j) A full-fledged maintenance team comprising of a Senior manager
(B.E.Mech) with 35 years of industrial experience, a team of four
Mechanical engineers, two Electrical engineer, one Instrumentation
engineer and one Process engineer (all B.E. graduates ) are
employed.

(k) Hazard and Operability Study (HAZOP) Study is being carried out
for all the chemical manufacturing processes used in the plant, to
identify hazards, evaluate the risk and appropriate risk mitigation
measures taken before commencing the operation.

(I) Change Control management system is put in place wherein all the
changes related to the operations, plant equipment, utility section etc.
are initiated with a change control management document. It is
evaluated by a cross functional team and implemented only after
approval of the head of Quality Assurance Department.

(m) Possible emergencies are already identified, through safety risk
analysis, both related to process and maintenance and necessary
mitigation measures are taken.

(n) A detailed procedure on Onsite Emergency and Disaster
Management was submitted by Respondent No. 8 on 01.09.2020 to
the Deputy Director, Industrial Safety & Health, Cuddalore.

(o) Rehearsal of Emergency mocks are conducted from time to time and
deficiencies are documented and corrected.

(p) Respondent No. 8 has constituted a Safety Committee headed by its
Director operations, and having Head Safety, Head production, Head
Maintenance and operation level, representative from each function

viz. production, maintenance, purchase departments and also
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14.

representative from workers. Quarterly meetings are conducted
regularly. Minutes of the meeting are prepared and agreed action
plans are implemented for the improvement of safety.

(q) Respondent No. 8’s Health & Safety policy was prepared based on
the premise of general duties of manufacturers as outlined in the
Factories Act, 1948. True copy of the Health, Safety and
Environment Policy of Respondent No. 8 is annexed hereto as
Annexure-B.

(r) Respondent No. 8 has a well-maintained Occupational Health Centre
with 24 hours duty by medical attendants / nurses and an ambulance
on stand-by.

(s) Infrastructure like, Oxygen cylinder (one in OHC & one in
ambulance), Oxygen concentrator, bed for patient, blood pressure
meter, first aid medicines, dressing bandages, etc. are available and
maintained appropriately.

(t) Respondent No. 8 has retained Alfa care Hospitals, Cuddalore, with
a qualified medical practitioner, to medically examine its workers
employed in hazardous process periodically as stipulated under the
provisions of the Factories Act, 1948 and to carry out the pre-
employment examination to ensure fitness of new entrants. In
addition to that all the employees are medically examined for their
annual health check-up.

In order to operate the said unit, Respondent No. 8 has obtained all

necessary licenses under various legislations such the Insecticides Act,

1968, Environment (Protection) Act, 1986, Factories Act, 1948 etc.

INCIDENT IN QUESTION AND CAUSE THEREOF: -

The incident in question took place on 13.05.2021 at around 7.40 am, at the
2™ floor of Respondent No. 8’s production block located at C-10, SIPCOT
Industrial Complex Kudikadu Village, Cuddalore, Tamil Nadu.
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S. RAMESH PR
M.MURUGAN, MHR.B.Sc.BL. MANAGING DS AKARAN,

The said Report at para 4.6 refers to the possible causes of the incident.
Respondent No. 8 is, therefore, setting out below brief particulars about the
incident and probable cause thereof as found after investigation.

The incident and probable cause are as under : -

At the time of the incident on 13.05.2021, the said unit was involved in the
manufacture of two products, namely Fipronil and Acetamiprid Technical.
In the distillation kettle, R-108, the recovery of solvent (Isopropyl Alcohol)
was being carried out from the mother liquor received from Acetamiprid
process.

Respondent No. 8 had submitted the following incident report to various
authorities: -

“On 13.05.2021 at 2 AM, the IPA recovery operations completed and steam
to the reactor limpet coil was closed in the night shift on 13.05.2021 and
kept the stirrer in on condition. Once the reside temperature comes to about
60°C, it was planned to drain the residue during general shift hours.

The next day morning 13.05.2021 at around 7:30 AM, A-shift chemist, who
was operating the nearby reactor, noticed some smell coming from the
reactor and informed to the Shift In-charge. Immediately Shift in-charge
came to the spot and noticed fumes coming from the reactor(R-108)
manhole cover. So, he tried to apply cooling water to the reactor(R-108)
limpet coil.

At that time, he saw fumes more fumes started coming from the reactor
manhole cover flange joint and also oil started spilling from the
Mechanical seal lubricating oil hose. Hence, he could not open the cooling
valve and move away from the place. Around 7:40 AM, with dense white
Jfumes came out as the manhole cover as it got opened.

All the employees & plant helpers who were working, 2nd floor, 1*' floor

and the ground floor came down to the ground floor open area.
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However, 2 employees and plant 4 helpers (casual labors) who were,
working on the third floor went to the terrace. In that one employee and
three helpers, who again attempted to come down fainted near to the
terrace staircase. They all were evacuated from the site and taken to
hospital, where all the four of them passed away. Rest of the 2 people, who
were staying near the terrace water tank, came down at around 7:50 AM
when the fumes subsided.

Preliminary investigation indicates the problem probable cause of the
incident could be as malfunction of low-pressure steam system valve, which
could have led to the pressure raise in the reactor and hence the leakage of
the fumes. Detailed investigation is being done”

A copy of one such incident report dated 15.05.2021 submitted by
Respondent No. 8 to DISH on 22.05.2021 is annexed hereto as Annexure
-C.

STEPS TAKEN BY RESPONDENT NO. 8 IMMEDIATELY AFTER
THE INCIDENT:

As soon as the incident occurred, Respondent No. 8 took immediate steps
to cut the electrical power to the plant.

Respondent No. 8 also immediately called for the fire tender from SIPCOT
fire service station that reached the said site at 7.50 am on 13.05.2021.
Minor fire caused was brought under control using fire extinguishers and
connecting foam nozzles in the fire hydrant hoses on solid fires using fire
hydrant water.

At the time of the incident, 15 personnel were present at the said site and
after that 11 people came out of the plant safely. One safety steward rushed

to the scene to rescue the remaining four persons. These four persons were
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taken to District Government Head Quarter Hospital, Cuddalore and

unfortunately lost their lives.

For the remaining 12 persons, Respondent No. § took the following steps:-

(a) shifted them from the site of the incident to a place with fresh air;

(b) provided shower wash for 10-15 minutes;

(c) removed all the contaminated clothes;

(d) eyes ofall the 12 persons were given a thorough wash;

(e) checked for the level of consciousness and level of oxygen;

(f)  provided for 8 litres of oxygen to be given through face mask to treat
any breathing difficulties;

(g) For skin irritation and blisters 2.5% gluconate gel was applied after
thorough wash.

Pursuant to the above measures, Respondent No. 8 proactively rushed the

12 personnel to Government Head Quarters Hospital, Cuddalore.

Out of the 12 persons, one person with injury in the hand was referred to

Mahatma Gandhi Medical College and Research Institute, Puducherry. The

other 11 were kept under observation for approximately 48 hours, thereafter

the hospital was requested to release them on request for further

precautionary investigation in other hospitals.

Immediately after taking on request discharge from the Government Head

Quarters Hospital, Cuddalore, these 11 personnel were admitted to three

other hospitals. They were then discharged from the said hospitals after it

was found that there was no adverse impact on the health of these personnel

from gas inhalation.

It is submitted that expenditure for the treatment of the injured persons was

borne by Respondent No. 8 and all injured persons are in good health.

CONTAINMENT MEASURES: -
In order to douse the fire on the day of the incident i.e., the following

number, type and quantity of fire extinguishers were used at the said site:-
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List of Fire Extinguishers used during the Incident Day (13.05.2021)

S. No Description Qty
1 CO2-(6.5 kg) 1
2 CO2-(4.5 kg) 1
. ABC-6 kg ( Mono Ammonium Phosphate ) 0
(Powder )
p Dry Chemical Powder -6kg ( Sodium Bi .

carbonate ( Powder )

Dry Chemical Powder -9kg ( Sodium Bi

carbonate ( Powder )

6 Self-Containing Breathing Apparatus (Air) 3
7 Aqueous Film Forming Foam can 60 Lit 3
9 Water Used from COPL reservoir in KL 5

When the fire tender arrived at the site, it first used Respondent No. 8’s fire
extinguishers to douse the small fires at the various locations of insulation.
The water from the fire tender was used only to cool the drums containing
solvents present near to the incident site.

Apart from the fire extinguishers mentioned in the above table, about 4.5 kl
of water and 0.5 kl of foam was used by the fire service team.

Pertinently, Respondent No. § already has facilities to ensure that the water
and washing waste from the production area (the said site) is collected and
transferred to Effluent Treatment Plant. This was effectively done after the
incident. Hence, no water pollution was caused at the said site due to the
incident.

Further, since the fire was restricted to the production area, no soil pollution
was caused due to the incident. However, as a precautionary measure, the

company proactively took the initiative and deputed GLENS Lab (NABL
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Accredited laboratory) to collect homogenous samples from all around the
production block in order to verify the impact of the incident including from
use of the fire extinguishers, on the soil around the production block.
Respondent No. 8 craves leave of this Hon’ble Tribunal to produce the
analysis report prepared by GLENS lab when so directed by this Hon’ble
Tribunal.

Furthermore, as regards release of substances in the air, the quantity of
release of gases were so minimal that it did not get recorded in any of the
Ambient Air quality monitoring stations, including the one provided in
TNPCB office, situated at a distance of about 300 meters from the said unit.
In this regard, copy of TNPCB’s Report with respect to Ambient Air
Quality on 13.05.2021 has already been filed as Annexure-5 to the
preliminary report of the Joint Committee.

Even in TNPCB’s subsequent report filed pursuant to Order dated
29.10.2021 of this Hon’ble Tribunal, TNPCB has stated that there was no
significant rise in the levels of gases between 6AM — 6PM on 13.05.2021
and the parameters are within the National Ambient Air Quality Standards
prescribed by CPCB.

It is submitted that the Joint Committee has computed an amount of Rs.
5,89,690/- towards environmental damage caused due to release of
pollutants in the atmosphere. Respondent No.8 is ready and willing to make
payment of this amount in accordance with any orders that may be passed

by this Hon’ble Tribunal.

REPORTING TO AUTHORITIES: -

In the aftermath of the incident, Respondent No. 8 informed various

authorities about the incident by filing an ‘incident report’, as follows:-

S. . Date of Mode of
Name of the Authority
No. Submission | communication
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12

of incident
reports
Inspector, Police  Station,
1 20/05/2021 By hand
Cuddalore
Joint Chief Environmental _
Email;
Engineer, Tamil Nadu
2 20/05/2021 Hard copy
Pollution  Control = Board,
through Courier
Trichy
District Environmental
Engineer, Tamil Nadu
3 ) 20/05/2021 via email
Pollution  Control  Board,
Cuddalore
(a)Joint Director of Industrial
Safety & Health (DISH);
4 22/05/2021
(b) Inspector of Factories; via email
(c) Chief Inspector of Factories.
The Ministry of Environment
6 20/05/2021 via post
and Forests.
. The Electrical Inspectorate, | 20/05/2021; Hard copy;
Cuddalore 21/05/2021 via email
. The Boiler Inspector, | 20/05/2021;2 Hard copy;
Cuddalore 1/05/2021 via email
Assistant  Director  Quality
20/05/2021;2 Hard copy;
Control -Agricultural )
1/05/2021 via email
Department, Cuddalore

In this regard, Respondent No. 8 craves leave of this Hon’ble Tribunal to
refer to and produce the above-mentioned letter/emails addressed to various
authorities, if so directed.
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Vide e-mail dated 28.05.2021, Respondent No. 8 also filed Accident Report
in Form-18 Report under the Tamil Nadu Factories Act, 1948 with the Jt.
Director of Industrial Safety and Health (“Jt.DISH”).

On 20.05.2021, Respondent No. 8 also provided, inter-alia, the following
to the Branch Officer, Employee State Insurance Corporation:-

(a) Accident Report;

(b) Witness Statement;

(c) FIR Copy;

(d) Post-mortem report and discharge summary.

COMPENSATION TO KIN OF THE DECEASED: -

On 13.05.2021, a meeting was held, inter-alia, between Revenue

Commissioner, Cuddalore, Superintendent of Police, Cuddalore, officials
from Respondent No. 8 and heirs of the deceased personnel. It was decided
in this meeting that Respondent No. 8 would pay an amount of Rs. 15 Lakhs
each to the legal heirs of the four deceased personnel. It was also decided
that Respondent No. 8 would pay an amount of Rs. 10,000 to each person
undergoing treatment in hospital. The minutes of this meeting held on
13.05.2021 between Respondent No. 8 and various authorities, along with
its English translation is annexed hereto as Annexure - D.

Pursuant to the above meeting, on 18.05.2021, District Collector and
District Revenue Officer, Cuddalore addressed a letter to Respondent No.
8 directing the latter to handover demand drafts of Rs. 15 Lakhs each to the
said authority by evening of 19.05.2021. Along with the said letter, the said
Authority enclosed a list containing the names of the heirs of each of the
four deceased personnel and the amount to be paid to each heir. True copy
of the letter dated 18.05.2021 along with its enclosure addressed by District
Collector and District Revenue Officer, Cuddalore to Respondent No. 8,

along with its English translation, is annexed hereto as Annexure - E.
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42.

43.

44.

45.

46.

Respondent No. 8 then executed four distinct Compensation Agreements
with the kin of each of the four deceased personnel and simultaneously
made the payment of Rs. 15 Lakhs each to the heirs. Out of the said 15
Lakhs, Rs. 25,000.00 was paid by Respondent No. 8 in cash and the balance
of Rs. 14,75,000.00 was paid through demand drafts in the name of the legal
heirs (from the list provided by District Collector along with his letter dated
18.05.2021). True copies of the said Compensation Agreements dated
20.05.2021 signed with the heirs of each of the four deceased personnel
along with their English translations are annexed hereto as Annexure — F
(colly.)

The Joint Committee, in the said Report, has concluded that the

compensation paid by the Respondent No.8 to the families of each of the

four deceased personnel is adequate.

Apart from the above payment, the heirs of each of the four deceased
personnel also received an amount of Rs. 3 Lakhs as compensation from
the Government of Tamil Nadu. |

Respondent No. 8 has also made regular contributions under Employees
State Insurance and Provident Fund, on account of which the legal heirs of
the deceased personnel have received the said contributions. Further, under
the Employees’ State Insurance Act, 1948, monthly pension at the rate of
90% of the last drawn wages are payable.

COMPENSATION TO INJURED PERSONS: -

Respondent No. & paid for the medical expenses of each of the injured
personnel and also paid an ex-gratia amount of Rs. 10,000/- to each of the
12 injured personnel. The injured personnel also received contributions
under Employee State Insurance, leave salaries etc.

Apart from the above, State Government has paid compensation to each

injured person in the amount of Rs. 1,00,000/-.
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47.

48.

49.

50.

ACTION TAKEN BY AUTHORITIES AND RESPONDENT NO. 8’S
COMPLIANCE WITH DIRECTIONS ISSUED BY DISH : -
On 13.05.2021, Director, Jt. Director and Dy. DISH inspected the said site

and investigated the cause of the incident.

Respondent No. 8 was then issued a Prohibition Order dated 14.05.2021

under S. 40(2) of the Factories Act, 1948 and Tamil Nadu Factories Rules,

1950, directing, inter-alia, that the entire factory be safely closed within 6

days to prevent any accident and further pointed out circumstances that

they believe would have led to the incident. These observations in the

Prohibition Order, along with Respondent No. 8’s responses are set out in

para-wise response below.

Vide the above Prohibition Order dated 14.05.2021, Respondent No. 8 was

also directed, inter-alia, to rectify the following within 30 days: -

(a) completely eliminate the above-mentioned unsafe conditions;

(b) fully repair distillation kettle R-108;

(c) hydro test manufacturer’s specified pressure;

(d) adjust agitator,

(e) adjust and ensure safe functions of Primary, Secondary Commodores,
Vapor Line, Pipe-Lines;

(f) ensure that safety functions of other safety devices are adjusted,
confirmed and certified by a competent person authorized by the
Chennai Occupational Safety and Health Director.

True copy of the Prohibition Order dated 14.05.2021 issued by Jt. DISH

along with its English translation is annexed hereto as Annexure -G.

Pursuant to filing of the incident report, other authorities, namely, Tamil

Nadu Pollution Control Board, Boiler Inspector, Agriculture Department

etc. visited and inspected the said site.

For CRIMSUN ORGANICS PRIVATE LIMITED, :
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52.

Vide letter dated 22.05.2021, Respondent No. 8 sent a preliminary response

to the Prohibition Order dated 14.05.2021 stating, inter-alia, as follows: -

(a) Respondent No. 8 will ensure that the plant is always operated in the
safest possible manner;

(b)Respondent No. 8 checked all the systems thoroughly and corrected all
the minor problems observed in the last 6 days;

(c) Respondent No. 8 requested for time up to 31.05.2021 so as to complete
all the in-process batches and ensure that the plant is completely safe for
shutdown.

True copy of Respondent No. 8’s letter dated 22.05.2021 addressed to Jt.

DISH is annexed hereto as Annexure - H.

Thereafter, on 11.06.2021, Respondent No. 8 issued a detailed response to
the Prohibition Order dated 14.05.2021 informing DISH that Respondent
No. 8 had safely completed the in-process batches and the plant is safely
shutdown on 30.05.2021. Respondent No. 8 also provided the following
compliance status as against each shortcoming mentioned by DISH and
requested that Respondent No. 8 be permitted to re-start the plant at the
earliest: -

(a) Defective steam line valve was replaced with new one and bleeder
valve provided between double valve. Thus, even if steam supply
valve malfunctions, steam will not reach limpet coil. In addition to
this arrangement, Respondent No. 8 has also introduced Interlock
control. Respondent No. 8 also provided for a temperature alarm for
the kettle, with high temperature alarms, built-in with an interlock
control, to stop the supply of steam into limpet coil. If for any reason,
operator is not nearby, the interlock arrangement would close the

valve in the steam supply line. The automatic interlock arrangement
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is a fully automated control system and eliminates operator
intervention, during emergency.

(b) In addition to the vent line, which is already connected the
distillation kettle R-108 to the scrubber system, a Safety relief valve
was also provided and the same has been connected to the existing
scrubber. Thus, any unforeseen gas emission will get vented out
from the kettle through both the vent line and the safety valve vent
directly to the scrubber system and protect the personnel from
chemical vapor exposure.

(c) Every floor is provided with two sets of staircase. The scaffolding
near one of the staircases was made on just the previous day to move
mechanical spares which was planned for the day of the incident. In
any event, employees were advised to use the alternate staircase that
was available to them.

(d) Respondent No. 8 undertook to submit immediately the particulars
of our Occupational Health Centre to DISH. Respondent No. 8 has
also engaged a physician/medical officer who has been regularly
visiting the Occupational Health Centre. This is in addition to
round-the-clock duty being done by medical attendants/nurses.

(e) All in-process materials from distillation kettle R-108 and
associated piping and condensers were washed, cleaned and
nitrogen purged. As regards the remaining compliances: -

(i)  competent persons carried out the necessary repairs like
replacement of defective valves, checking agitator system

(ii) competent persons also carried out hydrotesting of
distillation kettle R-108 and other testing, examination of the
whole system inclusive of safety system, vapor line, primary,
secondary and tertiary condensers and connected piping and

scrubber system.

For CRIMISUN ORGANICS PRIVATE LIMITED,
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33.

54.

55.

56.

(iii) After ensuring safety, plant and equipment of distillation
kettle R-108 was fitness certified by the competent person.
(iv) Instrument and safety system was also tested, examined and
certified by competent person.

True copy of Respondent No. 8’s response dated 11.06.2021 along with its
enclosures, to the Prohibition Order dated 14.05.2021 is annexed hereto as
Annexure - 1.
On 08.06.2021, Show-Cause Notices were issued by DISH to Respondent
No. 8’s Occupier and Manager citing violations of various provisions of
Factories Act, 1948 and Tamil Nadu Factories Rules, 1950. Both the Show
Cause Notices dated 08.06.2021 were responded to by Occupier and
Manager, respectively. True copies of both Show Cause Notices dated
08.06.2021 addressed to Occupier and Manager, respectively, along with
their English translations are annexed hereto as Annexure — J. True copies
of replies dated 24.06.2021 of Occupier and Manager, respectively, to the
said Show Cause Notices dated 08.06.2021 are annexed hereto as
Annexure-K.
Subsequently, Respondent No. 8 also received a Show Cause Notice dated
09.06.2021. This Show Cause Notice dated 09.06.2021 was also duly
responded to by Respondent No. 8. True copy of Show Cause Notice
09.06.2021, along with its English translations, and Respondent No. 8’s
reply dated 24.06.2021 are annexed hereto as Annexure-L (Colly.).
Respondent No. 8’s response dated 11.06.2021 to Prohibition Order dated
14.05.2021 was considered as an appeal petition by DISH under S. 107 of
the Factories Act, 1948 for removal of the prohibition order under S. 40(2)
of the said Act.
On 24.06.2021, Jt. DISH visited the said site to inspect the compliance of
the corrective and preventive actions taken by Respondent No. 8 as set out

in its reply dated 11.06.2021.
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37.

58.

Vide Order dated 28.06.2021, DISH withdrew the Prohibition Order dated
14.05.2021 and allowed Respondent No. 8 to re-start the production at the
said site subject to the following conditions: -

(a) All safety procedures as laid down in the Factories Act, 1948 and the
Tamil Nadu Factories Rules, 1950 Should be followed strictly.

(b) If the same violations are found again and an injunction is issued, if
an appeal petition is received again for the removal of the injunction,
the same will not be considered.

(c) The factory building and machinery should be maintained properly
so that it will endanger the safety and security of the employees
working in the factory

(d) Instruments and safety devices in the factory should be inspected
once in a month by a qualified person (Competent person) approved
by the DISH, Chennai and the same has to be recorded and the
register is to be maintained.

(e) Equipment and machinery should be inspected before the start of the
process every day and once in two years by a qualified person
(competent person) approved by the Director, Industry Safety and
Health.

(f) The Solvent IPA shall be completely recovered from Acetamiprid
M.L in the reactor vessel.

(g) Residual Acetamiprid impurities shall be removed immediately after
recovery of Solvent from Acetamiprid M.L and the vessel may be
kept open and it shall be ensured that steam line is 'closed'.

A copy of the Order dated 28.06.2021 issued by DISH withdrawing the

Prohibition Order dated 14.05.2021 is annexed hereto as Annexure -M.

After this Hon’ble Tribunal took cognizance of the said incident, the Joint

Committee visited and inspected the said unit on 8 July 2021 . Respondent
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39.

No. 8 duly co-operated with the Joint Committee and shared all necessary

documents sought for by the Joint Committee.

SAFETY MEASURES TAKEN BY RESPONDENT NO. 8 TO
ENSURE SAFE DISTILLATION OPERATION IN KETTLE R-108:-

Before resuming the operations in R-108, to ensure that flammable
atmosphere is completely removed from the distillation system,
Respondent No. 8 has taken the following steps:-

(a) Kettle and the connected condenser systems were thoroughly
cleaned with water and inside of the vessel was inspected. The
agitator shaft blades were inspected to ensure good condition.

(b) Pressure test of the entire system was done at 1.25 times of the design
pressure in the presence of the external competent person approved
by DISH.

(c) Entire system was then purged with Nitrogen gas to reduce the
oxygen content inside the system. Such N2 inertisation process is
mandatory as per the SOP of the plant operations. Nitrogen of purity
above 98% is being produced in house, using Pressure Swing
Adsorption (PSA) Technology. Further, to ensure that the Nitrogen
pressure inside the distillation system is controlled within 2 Bar G,
Pressure Regulation Valve (PRV) and Safety Valve at the
downstream of PRV are provided, in the Nitrogen header.

(d) Respondent No. 8 has chosen steam, which is an inherently safe
heating medium, from the angle of prevention of fire, as compared
to thermic fluid or electric heating coil.

(e) Also, low pressure steam of less than 2.7 Bar G is used in the limpet
coil of the Distillation kettle, R-108. For controlling the steam

pressure at below 2.7 Bar G, in the limpet coil to R~10_8, automatic
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steam pressure regulation valve (PRV) is provided in the steam
header.

(f) In addition to PRV, a secondary control viz. a Safety Valve is
provided, at the downstream of PRV, and it is set to open, if the
steam pressure reaches 3.0 Bar G. Also a tertiary safety control viz.
another safety valve in the limpet coil of the distillation kettle is
provided to ensure steam pressure inside the limpet coil not to exceed
3.1 Bar G. Thus, Kettle R-108 is designed, with a three-fold safety
protection, on steam heating.

(g) To monitor the temperature of the distillation mass, inside the
reactor, Digital Resistance Temperature Detector (RTD) is provided.

(h) For monitoring the pressure inside the distillation kettle, pressure
gauge is provided.

(i) Entire system is connected to atmosphere, through vent scrubber.
Not being a closed vessel, the pressure in the kettle does not normally
go beyond the atmospheric pressure. The scrubber is intended to
absorb any harmful chemicals, if any, from the gases before they are
expelled into the atmosphere.

(G) To prevent air leakage into the system, a high-quality double
mechanical seal with lubrication system is provided for the agitator
installed in the kettle, which is another built-in safety measure.

(k) For proper operation of the system, approved standard operating
procedures are available and the operatives are adhering to the
specified parameters.

(I)  The system is maintained by well-established preventive
maintenance management system and procedures. This entails
regular checks as well as maintenance procedures, some of which

are done on monthly, half-yearly, and yearly basis.
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60.

61.

62.

63.

64.

In addition to the above steps, Respondent No. 8 has also taken the

following additional safety measures:

(a) Safety valve in the shell side (based on suggestion of DISH).

(b) Double valve with bleeder valve arrangement (based on suggestion
of DISH).

(c) Hooter to alert the operator in case the temperature exceeds the set
limit.

(d) Automatic steam control valve system (Sensor / Controller / On-Off
valve) —the valve would get closed if the mother liquor temperature
exceeds a pre-set value.

Further, Respondent No. 8 has engaged qualified, experienced and trained

Engineers and Chemists (at a minimum, Bachelor’s degree holders in

Chemistry or a Diploma in Chemical Technology) for the operation of the

system. All such operators are also supervised by a Chemical Engineer,

who is the shift in-charge.

RESPONDENT NO. 8’s PARA-WISE RESPONSE TO THE REPORT
OF THE JOINT COMMITTEE: -
Response to para 1.0: The contents of para 1.0 of the said Report are a

matter of record and need no response.

Response to paras 1.0 (repeated) and 2.0: The contents of paras 1.0

(repeated) and 2.0 of the said Report need no response.
Response to para 3.0: The contents of para 3.0 of the said Report are not

denied insofar as the same are a matter of record. However, it is submitted
that on account of sudden and wholly unanticipated spike in pressure in the
kettle, the manhole of the distillation kettle R-108 popped open and the
residue spilt out. This residue fell on insulation material made out of
Thermocol provided in the utility pipelines, reactors , plastic chair, paper

bags, etc. present in the adjoining area. Burning of the said material caused
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minor fire and fumes. Major component of the fumes was burning of such

insulation material (Thermocol), plastic chairs, etc.

Response to para 4.1: The contents of para 4.1 of the said Report need no

response.

Response to para 4.2: The contents of para 4.2 of the said Report are a

matter of record except Respondent No. 8 has also been allotted and
continues to be in possession of Plot No. C-11, since 05.10.2017. As
regards Consent to Operate (“CTO”) under the Water (Prevention and
Control of Pollution) Act, 1974 (“Water Act”) and Air (Prevention and
Control of Pollution) Act, 1981 (“Air Act”), it is submitted that
Respondent No. 8 had submitted applications dated 17.03.2021 before
TNPCB for renewal of CTOs under both enactments. In the meanwhile,
vide a common Order dated 13.05.2021, TNPCB extended the validity of
CTOs upto 30.11.2021. The renewed CTOs have now been issued to
Respondent No. 8 vide Consent Order No. 2105237225613 dated
29.11.2021 (under the Air Act) and Consent Order dated 2105137225613
dated 29.11.2021 (under the Water Act) issued by TNPCB. A copy of both
the said Consent Orders dated 29.11.2021 under the Air Act and the Water

Act are annexed hereto as Annexure-N (colly).

Response to para 4.3: The contents of para 4.3 are a matter of record. As

regards Respondent No. 8’s CTO under Air Act and Water Act, the contents
of para 66 above are reiterated. As regards unnumbered sub-para 4 of para
4.3, it is submitted that Respondent No. 8, vide its letter dated 11.06.2021,
has already duly responded to the Show-Cause Notice dated 14.05.2021 of
Addl. DISH, Trichy. The said response dated 11.06.2021 of Respondent No.

8 is already annexed hereto as Annexure - 1.
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68.

69.

Response to paras 4.4 and 4.5: The contents of paras 4.4 and 4.5 need no

response.

Response to para 4.6: Respondent No. 8’s para-wise response to sub-paras

(1) to (vi) of para 4.6 is as under: -

i. Purported observation of Jt. Director (DISH): “In order to release
sudden abrupt rise of pressure and heat in the reactor vessel above
the required level of pressure and heat, for additional safety purpose,
the safety valve supposed to be installed but the same was not in place.
And not connected to Scrubber system to avoid gas release outside.

Response on behalf of Respondent No 8: -

(a) It is submitted that the vessel in question is not a reactor vessel but
is a distillation kettle operating at atmospheric pressure only.

(b)The kettle vent is always open to the atmosphere through a
scrubber system. There is neither any requirement under law nor
any necessity to install a safety valve in the shell of such
atmospheric distillation kettle.

(c)Further, the statement that the kettle is “not connected to the
scrubber system to avoid gas release outside” is incorrect and
denied. In fact, since the very inception of the plant, the kettle has
remained connected to the atmosphere through the scrubber
system.

(d)Further the incident in question did not occur on account of
absence of safety valve, as the kettle is, in any event, open to
atmosphere through the scrubber system.

(e)In a closed pressurized system where vent is not provided, the
function of venting is expected to be performed by the safety valve.

(f) Since the distillation system at the said unit is open to atmosphere,

the function was being performed by the already existing vent line,
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which is always open to atmosphere through the scrubber system.
Yet as and by way of abundant caution and as suggested by DISH,
Respondent No. 8 has now additionally installed a safety relief
valve and the same is connected to the existing scrubber system.

(g) At the time of occurrence of the incident (7:40 AM) in question,
the distillation process had already been completed (2 AM on the
same day) and steam heating to the kettle was stopped at the time
itself. The distillation residue was kept under agitation for natural
cooling so that once the temperature reached 60 degrees it could
be drained. However, even after closing the steam valve, due to
malfunctioning of the steam valve, some amount of steam kept
flowing in the jacket of the distillation kettle leading to prolonged
heating of the distillation residue. This was the probable cause of
a sudden increase in pressure which caused the manhole cover to
pop open. This was completely unanticipated.

(h)It is submitted that the distillation kettle has been regularly
inspected by Respondent No. 8 as part of its preventive
maintenance management system, and nothing amiss was ever
found during such inspections. Before this incident, Respondent
No. 8 has not encountered any occurrence of malfunction of steam
valve connected to the distillation kettle. A copy of one such
inspection report dated 17.04.2021 is annexed hereto as Annexure
- 0.

ii. Purported observation of Jt. Director (DISH): “Ifthe leak occurred
in between steam line to reactor vessel, in order to avoid steam leak,
double valves had not been installed and in between the double valves,
a bleeder valve had not been installed. ”

Response on behalf of Respondent No 8: -
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(a) The above observation of DISH is incorrect.

(b)As already set out in the previous paras, double valves were
already provided by Respondent No. 8 — (a) first valve (Globe
Valve) which has the function of regulating the steam flow; (b)
second valve (ball valve) which has the function of switching on
and off the steam flow to the jacket. Additionally, a safety valve
has been installed in the jacket of the kettle to ensure that the
pressure does not go above 3 bar.

(c) Although all safety measures had been duly taken in the designing
and operation of the distillation kettle and there is no requirement
under any law to install a bleeder valve, yet as and by way of
abundant caution and as suggested by DISH, Respondent No. 8
has now additionally installed a bleeder valve in between the two

steam valves.

iii. Purported observation of Jt. Director (DISH): “In case of
temperature rise above the required level in the reactor vessel, the
arrangement for supply of cooling water in the steam line has not been
made.”

Response on behalf of Respondent No 8: -

(a) It is submitted that this observation is incorrect.

(b)Furthermore, no such observation was made in any show cause
notice sent to the Respondent No.8. The only observation made
earlier was that the cooling water was allegedly not duly circulated.

(c) Arrangement to circulate either cooling water or chilled water in
the jacket (limpet coil) was duly provided already. However, the
pressure rise was so sudden that before the shift engineer was able

to circulate the cooling water or chilled water, the manhole cover
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iv.

opened and the residue and fumes started emanating from the Kkettle,

thereby forcing the shift engineer to run out of the building.

Purported observation of Jt. Director (DISH): “Since the
Acetamiprid impurities are decomposing material, it should not store
in the reactor vessel at large quantity. It should be drained to Drums.
After draining the reactor vessel, the reactor vessel should be tested. ”

Response on behalf of Respondent No 8: -

(a) This was not an observation made by DISH in its prohibition order
dated 14.05.2021. In any event and without prejudice to the above,
Respondent No. 8’s response to the above purported observation is
as under.

(b)Residue generated in the distillation kettle is mainly comprised of
following materials: Acetamiprid, Unreacted Raw Materials
[CPMMA (N(6-chloropyridin-3-yl)-n-methylmethanamine),
ENCA (Ethyl N-Cyanoethanimideate)], intermediates and
Impurities.

(c) Firstly, none of the above materials are ‘decomposing materials’
under operating or storage conditions.

(d)Secondly, the vessel in question is not a reactor vessel but a
distillation kettle.

(e) Furthermore, in any event, Respondent No. 8 did not intend to store
the residue in the kettle for any prolonged duration. The distillation
process had only been completed at 2 AM on the day of the incident,
and the residue was being allowed to gradually cool down in the
kettle (which takes about 8-10 hours) before it could be drained and
stored in drums. This is part of the operational steps as prescribed

in the standard operating procedures.
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(f) The aforesaid statement of DISH as referred in this point said that
the decomposing material should not be stored “at large quantity”.
However, Respondent No.8 would like to humbly submit that the
amount of residue in the kettle was extremely low, being only 180-
200 litres in a kettle having capacity of 14000 litres, which is
approximately 1.43% of the total capacity of the kettle. Hence the
point of storage of large quantity of residue is not correct.
Respondent No. 8 craves leave of this Hon’ble Tribunal to refer to
and rely upon the said response and other documents filed by it in

response to the observations of DISH.

Purported observation of Jt. Director DISH: “/t was concluded that
in the absence of above-mentioned safety measures, the
malfunctioning of the steam valve might have led to the continued
heating of the residue, even after closing the valve at 0200 hrs. Sudden
blast-opening of the manhole, with minor fire and splash of fluid
occurred. Fire at the incipient could not be controlled, due to leaking
seal oil over the reactor. Another source of ignition could be the static
discharge developed due to sudden opening of manhole.”

Response on behalf of Respondent No. 8

(a) This was not an observation made by DISH in its prohibition
order dated 14.05.2021 or other communications. In any event
and without prejudice to the above, Respondent No. 8’s response
to the above purported observation is as under.

(b) As regards malfunctioning of the steam valve, it is submitted that
kettle R-108 in question is open to the atmosphere through a
scrubber system. There is neither any requirement under law nor
any necessity to install a safety valve in the shell of such

atmospheric distillation kettle. Yet as and by way of abundant
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vi.

caution and as suggested by DISH, Respondent No. 8 has now
additionally installed a safety relief valve and the same is
connected to the existing scrubber system.

(c) Further, due to pressure in the kettle, the manhole connected to
the distillation kettle R-108 popped open and the residue spilt out.
This residue fell on insulation material made out of Thermocol
provided in the utility pipelines, reactors , plastic chair, paper
bags, etc. present in the adjoining area. Burning of the said
material caused minor fire and fumes. Major component of the
fumes was burning of such insulation material (Thermocol),

plastic chairs, etc.

Purported observation of Jt. Director DISH: “The committee also
noticed that absence of automation, comprehensive standard
operating procedure on operational parameters like temperature,
pressure, addition of chemicals etc., No alarm system in the process
area to alert the personnel during unforeseen situation/emergency,
lack of knowledge/training on safety precautions to be taken during
emergency situation caused the death of four people and injuries to 12
employees.”

Response on behalf of Respondent No. 8: -

(a) This was not an observation made by DISH in its prohibition order
dated 14.05.2021 or other communications. In any event and
without prejudice to the above, Respondent No. 8’s response to the
above purported observation is as under.

(b) The process of removing solvent from the residue is a simple
heating and evaporating low boiling substances and retaining the

residue at the bottom. Hence, automation and alarm system for
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70.

such simple operations is not necessary and also not mandated
under any regulation or general accepted principle.

(c) Further, Respondent No. 8 would like to submit that an elaborate
SOP for monitoring and controlling temperature, which is the only
process parameter which needed to be controlled in this entire
operation is available. Since the operation is an atmospheric
distillation, the pressure inside the reactor is always atmospheric
pressure.

(d)Respondent No. 8 has also prepared and submitted  detailed
Disaster Management Plan to DISH on 01.09.2020 [which was also
part of environmental impact assessment (EIA) report submitted in
2018 to the Ministry of Environment, Forest and Climate Change],
wherein the actions to be taken by employees in case of arising of
such emergencies are elaborated in detail. Further, all the
employees are trained well on this procedure. In addition to that,
mock drills are regularly conducted by Respondent No. 8, wherein
an emergency is simulated, and actions of all employees is
observed for conformance as mentioned in the Disaster
Management Plan. The details of conduct of such mock-drills are
documented and reviewed by the Dy. DISH.

(e) Respondent No. 8 craves leave of this Hon’ble Tribunal to produce
the relevant documents if necessary and as and when directed by

this Hon’ble Tribunal.

Response to para 4.7: In response to para 4.7, the contents of paras 22 to
27 above are reiterated. It is, however, clarified that the deceased were
admitted to the hospital at 8.30 am and were sent for post-mortem at 4.30
p.m. on 13.05.2021. Further, 11 personnel were suspected of inhalation
impact and were sent to Government Head Quarters Hospital, Cuddalore
A AL L2 ' :
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for check-up. Thereafter the said hospital was requested to release them on
request for further precautionary investigation in other hospitals.
Immediately after taking on request discharge from the Government Head
Quarters Hospital, Cuddalore, these 11 personnel were admitted to three
other hospitals. They were then discharged from the said hospitals after it
was found that there was no adverse impact on the health of these personnel

from gas inhalation.

Response to para 4.8: In response to para 4.8, Respondent No. 8 submits

as follows: -

(a) Respondent No. 8 deeply regrets the loss of life which occurred and
laments any environmental damage caused due to the incident. It is
humbly submitted that the incident was a freak occurrence outside the
control of Respondent No.8. Even though trained personnel were
present at the unit, the sudden nature of the occurrence of the incident
did not allow for corrective measures to be taken immediately which
resulted in the unfortunate deaths. Respondent No. 8 further submits as
under: -

(1) Respondent No. 8 is fully compliant with all statutory, regulatory,
safety clearances stipulated by various concerned departments. In
fact, the Joint Committee, in Annexure-2 to the said Report, has
noted that Respondent No. 8 is compliant with all conditions under
various legislations. The Respondent No. 8 has made substantial
investments in installing and maintaining state-of-the-art machinery
and in implementing best practices and processes to ensure the
safety of the people and equipment.

(ii) As regards automation and alarm system, it is submitted that the
process of removing solvent from the residue is a simple heating

and cooling process, which involves evaporation of low boiling

(. (s 1 AT o
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substances and retaining the residue at the bottom. Hence,
automation and alarm system for such simple operations is neither
necessary, nor the generally required, and also not mandated under
any legislation and regulation.

(iif) Further, R-108 distillation kettle is open to the atmosphere through
a scrubber system. There is neither any requirement under law nor
any necessity to install a safety valve in the shell of such
atmospheric distillation kettle. Further the incident in question did
not occur on account of absence of safety valve, as the kettle is, in
any event, open to atmosphere. In a closed pressurized system, this
function of venting is expected to be performed by the safety valve.
Since R-108 is an open atmospheric distillation system, the function
was being performed by the already existing vent line, which is
always open to atmosphere through the scrubber system. Yet as and
by way of abundant caution and as suggested by DISH, Respondent
No. 8 has now additionally installed a safety relief valve and the
same is connected to the existing scrubber system.

(iv) Further, Respondent No. 8 would like to submit that an elaborate
SOP for monitoring and controlling temperature, which is the only
process parameter which needed to be controlled in this entire
operation is available. Since the operation is an atmospheric
distillation, the pressure inside the reactor is always atmospheric
pressure. Even otherwise, Respondent No. 8 has prepared written
SOPs for each of its batch operations/process equipment such as for
maintaining critical operating parameters (eg. Temperature), which
is required by the operating personnel, reviewed by operating
managers and approved by Quality Assurance head. In addition to
that, HAZOP study (Hazardous operability study) is performed for

all the batch processes, hazardous are identified, risks are evaluated,
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adequacy of existing control measures are verified and additional
control measures are put in place before commencing every new
processes. Respondent No. 8 also has well established safety permit
system for carrying of activities like height work, hot work, cold
work, rigging work, electrical isolation work, confined space entry
etc.

(v) Further, Respondent No. 8 has also prepared and submitted detailed
Disaster Management Plan to DISH on 01.09.2020, wherein the
actions to be taken by employees in case of arising of such
emergencies situations are elaborated in detailed. Further, all the
employees are trained well on this procedure. In fact, all its
employees who carry out the unit operations have a minimum
qualification of Bachelor degree in Chemistry or Diploma in
Chemical Engineering. They also have operating experience of
working in chemical plants for alteast 2 years. Respondent No. 8
submits that the incident in question could be brought into control
due to the immediate actions taken by the operating team present at
the time of the incident. Even the fire was put out within 15 minutes
using minimal fire-fighting equipment as set out in the said Report.

(vi)In view of the above, Respondent No. 8 humbly submits that there
was no negligence either on part of Respondent No. 8 or its

personnel.

72. Response to para 4.9(i): In response to para 4.9(i), it is submitted as

follows: -

(a) The valve provided in the steamline was closed at 2 a.m. by the night
shift chemist. Due to malfunctioning of the steam valve, the steam had
leaked into the Distillation Kettle jacket and kept on heating the

Distillation residue. This lead to the excess pressure build up inside the
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Kettle. On noticing the fumes coming from the manhole cover, the Shift
Engineer tried to open the cooling valve provided the kettle jacket, for
cooling the residue. However, at that time the Lube Oil hose of the
Kettle mechanical seal leaked and splashed out on the Shift Engineer.
Hence, he moved away from the place.

(b) The Safety Steward who was in the near-by building at the time of the
incident, wore the Self Contained Breathing Apparatus (SCBA) and
rushed to the terrace. However, he could not bring the people from the
terrace to the ground floor and hence came down. Since he was feeling
some irritation on the skin he was also send to the Government Hospital
after washing the body and giving first aid.

In respect of the remaining contents of para 4.9, the contents of paras 39 to

46 of this reply affidavit are reiterated.

Response to para 4.9(ii): In response to para 4.9(ii), the contents of paras

28 to 35 of this reply affidavit are reiterated.

Response to para 4.9(iii): In response to para 4.9 (iii), it is submitted that

based on the recommendation of the Joint Committee in the said Report,
Respondent No. 8 is ready and willing to make payment of Rs. 5,89,690/-
(Rupees five lakhs eighty-nine thousand six hundred and ninety only)
towards environmental damage cost, in accordance with any orders that

may be passed by this Hon’ble Tribunal.

Response to para 5.1: In response to para 5.1 of the said Report, it is
submitted that : -

(i) the said Report duly notes (at S. No. 13 of Table 8 in the said Report)
that Respondent No. 8 has obtained the relevant licences which are

valid as on date. As regards Consent to Operate (“CTO”) under the
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Water Act and Air Act, it is submitted that Respondent No. 8 had
submitted applications dated 17.03.2021 before TNPCB for renewal of
CTO under both enactments. The renewed CTOs have been issued to
Respondent No. 8 vide Consent Order No. 2105237225613 dated

29.11.2021 and Consent Order dated 2105137225613 dated 29.11.2021.

The said renewed CTOs under the Air Act and the Water Act have
already been annexed hereto as Annexure -N (Colly.).

(i1) As regards the safety measures taken by Respondent No. 8, the said
Report duly notes (at S. No. 13 of Table 9 in the said Report), that the
safety measures at Respondent No. 8’s unit in question are in place, are
functional and adequate for safe operation of the system.

The remaining contents of para 5.1 do not pertain to Respondent No. 8 and

need no response.

Response to para 5.2: In response to para 5.2 of the said Report, it is

submitted that the said Report duly notes at para 5.2(f) that there is no
unauthorized discharge of untreated trade effluents/sewage by any of the
industries in SIPCOT (which also includes Respondent No. 8). The

remaining contents of the para 5.2 need no response.

Response to para 5.3: In response to contents of para 5.3 of the said Report,

it is submitted that the said Report duly notes (at S. No. 13 of Table 11 in
the said Report), that Respondent No. 8 has installed an online air
monitoring system which was found in operation by the Joint Committee.

The remaining contents of the para 5.3 need no response.

Response to para 5.4:- The contents of para 5.4 of the said Report need no

response.

Response to para 6.0 - ‘CONCLUSION’ — sub-para(A) : -

Nlq A== 3
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(2)

(b)

(d)

(e)

Response to sub-para (i) and (ii): In response to sub-paras (i) and
(ii), it is submitted that due to excess pressure inside the Kettle R-108,
the manhole cover opened, causing the hot residue within the Kettle
R-108 to fall on the insulation material, paper bags etc. available
adjacent to the said Kettle. Burning of this material caused emission
of dense smoke. Respondent No. 8 understands that inhalation of this
dense smoke may possibly have caused the suffocation and
consequent fatality of the four deceased personnel.

Response to sub-paras (iii) and (iv): In response to sub-paras (iii)
and (iv), contents of para 71 of this reply affidavit are reiterated. It is
further submitted that a scrubber system to vent out the gases has
always been available since the inception at the said unit. As and by
way of abundant caution, a safety relief valve has been provided by
Respondent No. 8 and the same has been connected to the existing
scrubber. Thus, any unforeseen gas emission will get vented out from
the Kettle through, inter-alia, the safety valve vent directly to the
scrubber system and protect the personnel from chemical vapor
exposure. It is further submitted that Respondent No. 8 has provided
adequate safety measures at the said unit. In this regard, contents of
para 12 and paras 59 to 61 of this reply affidavit are reiterated.
Response to sub-para (v): In response to sub-para (v), contents of
paras 22 to 27 of this reply affidavit are reiterated.

Response to sub-para (vi): In response to sub-para (vi), contents of
paras 38 to 45 of this reply affidavit are reiterated.

Response to sub-para (vii): In response to sub-para (vii), contents of
paras 39 to 46 are reiterated. It is further submitted that Respondent
No. & is committed to conduct health checkups for the injured

employees. Respondent No. 8, in any case, conducts period health
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checkups for all its employees and will do so in respect of the injured
persons who continue to be employed with Respondent No. 8. In case
any further investigative check-up is required in case of such
employees, Respondent No. & is committed to take necessary steps.
Further, as regards payment of environmental compensation
amounting to Rs. 5,89,690/- due to contribution of reaction mixture
into the atmosphere, it is submitted that the Respondent No. 8 is ready
and willing to pay the said amount in accordance with any orders that
may be passed by this Hon’ble Tribunal.

Response to sub-para (viii): In response to sub-para (viii), it is
submitted that Respondent No. 8 prepared the onsite emergency plan
in September, 2018 which was part of its Environmental Impact
Assessment Report submitted to Ministry of Environment, Forest &
Climate Change. On 01.09.2020, Respondent No. 8 submitted its
report on “Onsite Emergency Plant and Disaster Control Measures” to
DISH, Cuddalore for his consent. The mock-drill conducted on
12.04.2021 was the latest mock drill conducted prior to the incident in
question. Respondent No. 8 has again conducted its latest mock-drill
on 25.10.2021. In this regard, Respondent No. 8 craves leave of this
Hon’ble Tribunal to produce the relevant document/report if required.
Response to sub-para (ix): The contents of sub-para (ix) need no
response.

Response to sub-para (x): In response to sub-para (x), it is submitted
that Respondent No. 8, vide its letter dated 11.06.2021, has duly
responded to each of the purported observations noted in the
Prohibition Order dated 14.05.2021. By way of abundant caution, the
Respondent No. 8 has conducted and completed all the additional
works pointed out by DISH in the said Prohibition Order. In this regard,

contents of para 52 of this reply affidavit are reiterated. The remaining
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contents of sub-para (x) are not denied so far as the same are a matter
of record.

(i) Response to sub-para (xi): The contents of sub-para (xi) need no
response.

(j) Response to sub-para (xii): In response to sub-para (xii), the contents

of para 71 of this reply affidavit are reiterated.

Response to para 6.0 - ‘CONCLUSION’ — sub-para (B) : In response to
para 6.0, Respondent No. 8 submits that, as is already set out in this reply-
affidavit as well as Annexure -2 to the Joint Committee Report, Respondent
No. 8 is fully compliant with all statutory guidelines/provisions as well as
safety measures as suggest by DISH, TNPCB and other authorities.
Respondent No. 8 deeply regrets the loss of life which occurred and laments
any environmental damage caused due to the incident. The remaining

contents of para 6.0 need no response.

It is submitted that Respondent No. 8 is already in full compliance with the

directions of DISH and other authorities issued pursuant to the incident in

question, which is also duly noted by the Joint Committee in the said Report.

It is, therefore, humbly submitted that no orders are required to be passed

by this Hon’ble Tribunal in this regard.

I humbly crave leave of this Hon’ble Tribunal to file further additional

affidavit and documents, if so required and as when directed by this

Hon’ble Tribunal. " For CRIMSUN ORGANICS PRIVATE LIMITED,
Alnides § L
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VERIFICATION: -

39

Verified by me at L vbBéte s this the | W’k day of December, 2021

that the contents of my above Reply Affidavit are based on information received

and believed to be correct. No part of it is false and nothing material is concealed

therefrom.

n-Qw\fllVI‘U"-:

M.MURUGAN, u.H R.B.Sc..B.L.
ROTARY PUBLIC & ADVOCATE
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ANNEXURE-A
COPL) CRIMSUN ORGANICS PRIVATE LTD

CERTIFIED TRUE COPY OF RESOLUTION PASSED AT THE 01/2021-22 MEETING OF
BOARD OF DIRECTORS OF CRIMSUN ORGANICS PRIVATE LIMITED HELD ON
WEDNESDAY, 07™ DAY OF JULY 2021 AT C-2/32, SAFDARJUNG DEVELOPMENT AREA,
NEW DELHI - 110016 AT 03:00 P.M.

Authorization in relation to various Legal Matters

“RESOLVED THAT any Director of the Company be and are hereby severally authorized on behalf of
the Company to do all such acts, deeds and things including but not limited to:

i. tofile, institute, defend, compound, compromise, settle, withdraw cases and reply to notices;
ii.  to sign, verify and confirm petitions, applications, replies, rejoinders, affidavits, vakalatnama,
adduce and /or tender evidence, obtain certified copies of the same;

iii.  to appear and represent the company in the courts of law, tribunals, police stations, authorities,
Govt. department or any other forum;

iv.  to delegate, appoint or authorize any official of the Company or any other person through a Letter
of Authority or by Power of Attorney (as the Attorney may deem fit and appropriate) with respect
to any authority as mentioned herein above;

v.  and to do any or all of such acts, deeds and things as may be required to be done, for or on behalf
of the Company, and to revoke such delegation of authority as they deem fit and proper.

RESOLVED FURTHER THAT a certified copy of this resolution signed by any of the Director or
Company Secretary be provided to anyone concerned or interested in the matter.”

/Certified True Copy/
For Crimsun Organics Private Limited

Senthurpandian Rameshprabakaran r Paranitharan
Managing Director Director
DIN: 05339640 DIN: 07584620

Date: 13.07.2021
Place: Cuddalore
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ANNEXURE-B

Health, Safety & Environment Policy Statement

Crimsun Organies Private Limited is committed for providing and muwintaining a healihy, Safe &
Envircnmental friendly workplace for all stakeholders including workers, contractors, chents, visitors and
inwrested partics.

Hazards and visks to Health, Safety & Environment will be idemtified and evaluated and the same shall be

eliminated or minimised,

Goal: Our goa! i» to provide a healthy, safe & cavironmental friendly work place w all workers, contractors
clients, visitors and interested parties. Further, prevent pollution and protect environment through efficient use
of technolegy, implementation of effective control measures, minimizing waste and conservation of natural

his will be achicved through the participation. co-operation and commitment of all the employees

FESTHHY

ot the organization.

Objectives of Palicy:

o Toestablish and implement an Occupational Health, Safety & Environment improvement Programie,
s Toestublished and implement Health, Safety and Environment monitoring system.

o To identify the hazards, evaluate their associated risk and implement MeasUres To mitizate risk.

s To be aware of all risks and changes in risk factors in areas regarded as high risk.

< o sty abreast of all legal requirements and to meat them,

¢ Lo train everyone on matters pertaining to their work and manage the associated risks involved.

¢ Te ensure the knowledge and information available is adeguate te achieve these objectives.

e To ensure all cmplovees ke part actively in the Tlazard identification and risk management

progranuias,
s To continually evaluate Occupational health, Environment and safety improvement programmes, and
take necessary cornrective actions whenever there is a deviation from the action plan.

Responsibility: The responsibifity for managing health, safety and Environment ultimately resis with the
person in conirol of the business, divectors and managentent, However. every employec has his own share of

responsibility in improving the same.

Muanagoment will:

¢ [Ensure the business complies with all legistation relating 1o Health, Safety and Environment.
o  Eliminate or vontrol all workplace hazards and mitigate risks as far as reasonably practicable

«  Establish standard operating procedures and train empluyee on the same.

e Enare all sctivities ave performed as per established standard operating procedures.
s Conszult and invelve workers wherever pessible on the matters relating to health. safety and environment.

s Provide appropriate salety cquipmentand personal protective equipment

+  Provide & suitalide hjuey management and return to work program.,
Employees will:

e Take reasonzhle care for their own health and safety.

e Perfurm the all works by complying with the legal requirements relared to HMealth, Safety and
Enviromment.

¢ Follow standard operating provedures, work instructions and rules.

s Participate in trainings organised 1o improve Health, Salety and Eovironment.

¢ Repost health safery and envieonmental hazards

& Reporr all incidents and investigate to identity the reot cause and take appropt

TSTUITTRCE.
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Policy Review:
Tl . A ¥ iz e s L T L T T REr P 7 P et
This policy shall be reviewed annually and revised as necessary in the light of changmg conditions

and the findings of surveys/studies conducted by the Health and Safety Workplace Committees
Depariment or based on HSE performance

Flow Chart of Implementation of Policy

Planning -«
Constitution of Core Team )
h
Training & Skill Development

Identification of Hazards and Risk y
Assessment {
4

Preparation of Action Plan
= = PiTiindiGi ‘-
Approval ‘

Execution of Action Plan

spEiseddssian "
L ‘..

Check Performance and Data
Collection

Inspection /Review




Crimsun Organics Private Limited

Health, Safety & Environment Policy

Crimsun Organics Private Limited (COPL) is committed to provide a safe, clean and healthy working
environment und to follow operating procedures that will safeguard people and protect the

T s ok s ntanial
environment and natural resources.

in particular. COPL is committed to: 4

1ud

iud

Prevent injury. iil health and pollution by taking proactive measures.

Improve the performance of HSE management system continuafly by setting objectives.
monitoring and controlling implementation of action plans.

Comply with country-specific regulatory standards on Environment. Occupational Health &
Safety.

Eliminate the losses and reduce the consumption of resources by improving the processes.

technologies and systems.
5. Knowledge management through acquiring, analysing. storing and disseminating information
related (o Salety, Health and Environment.
6. Communicate this policy 1o the stakeholders.
Each employce has the responsibility to give Environment, Health and Salety top priority and
preuctively contribute to cstablish a safety culture in our company. ;};’ '
-
Place: C~irmlin owgermicd o4 Ui g
Date: ©1—0C- Zoie Managing Director <2 P-ﬁ'--‘-\"::ﬂ" =

C-9,C-1080-1
iPCOT

5
tadl. Complex
Kudikadu /-




ANNEXURE-C 44
CRIMSUN ORGANICS PRIVATELTD

COPLR2021/ ©37 15.05.2021
To

The Director of Industrial Safety and Health,
Thiru.Vi.Ka. Industrial Estate, Guindy,
Chennai -600 032.

Respected Sir,

Sub:  Submission of Incident Report— Reg.

This letter intends to clarify information about an incident that occurred at our Production Block on 13th
May 2021. The summary of the incident as follows:

Incident Summarv

Date of Incident : 13.05.2021 Time : 7:40AM

Incident Location & Equipment : Production Block, R-108 Floor : 2™ Floor

Incident Description:

During the early hours of 13" May- 2021, in distillation kettle, R-108, isopropyl alcohol (IPA) recovery
process, from Acetamiprid mother liquor was taking place. This IPA recovery operations completed
and steam to the reactor limpet coil was closed at about 02:00 hrs. (night shift) and kept the stirrer in on
condition. It was planned to drain the residue. during the subsequent general shift hours.

On 13" May, around 07:30 hrs, A-shift chemist, who was operating the near-by reactor. noticed some
smell coming from the reactor area and informed to the Shift-in-charge. Immediately Shift-in-charge
came to the spot and noticed fumes coming from the reactor(R-108) manhole cover. So, he tried to apply
cooling water to the reactor(R-108) limpet coil.

At that time, he saw more fumes started coming from the reactor manhole cover flange joint. Hence, he
could not open the cooling valve and moved away from the place. Around 07:40 hrs, with dense white
fumes came out of the manhole cover as the same had opened out.

All the employees including the outsourced helpers who were working in 2nd floor. 1st floor and the
ground floor came down to the ground floor adjacent area. '

However. 2 employces and 4 outsourced helpers who were, working on the third floor ran to the terrace.
In that one employee and three helpers. who again attempted to come down, fainted nearer to the terrace
staircase. They all were evacuated from the site and taken to hospital, where all the four of them passed
away. Remaining 2 employees. who were staying near the terrace water tank, came down to the ground
floor adjacent area. at around 07:50 hrs, when the fumes subsided.
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CRIMSUN ORGANICS PRIVATE LTD

Apart from the above four people. total 11 people were there in the plant at the time of incident and 1
safety steward went for the rescue of the people. All these 12 people were sent to hospital for treatment
and got discharged.

Preliminary investigation indicates the probable cause of the incident could be as malfunction of steam
valve. which could have led to the pressure raise in the reactor and hence the leakage of the
fumes. Detailed investigation is being carried out.

Thanking you.
Yours faithfully,

For M/s Crimsun Organics Private Limited,

S. Ramesh Prabakaran
Managing Director.

Copy to
1. The Additional Director of Industrial Safety and Health, Trichy.

2. The Joint Director of Industrial Safety and Health, Cuddalore.

Regd. Office / Works : C-9, C-10 & C-11, SIPCOT Industrial Complex, Kudikadu,
Cuddalore, Tamil Nadu - 607 005.
Phone : 04142-239777, E-mail : info@crimsunorganics.com
CIN:U24299TN2016PTC111396
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TRUE TYPED COPY

5432/1/2021 Governor's Office, Coast. Cuddalore Circle
Date: 13.05.2021. Cuddalore Circle

Peace Talks Meeting Activities.

Cuddalore Circle, Panchakkuppam Sub Circle, Kudikadu Village, SIPCOT Industrial Estate, Crimsun
Organics P Ltd, This morning (13.05.2021) at 07.04 hrs, due to malfunction of the distillation vessel,
the employees who worked in the company were 17 persons injured in the accident and admitted in
the hospital for treatment. There have been 4 persons died in the hospital. A meeting was held at
the Revenue Commissioner's Office in Cuddalore on behalf of the Corporation to seek compensation
on behalf of the company.

Details of those present at the meeting:

1. Revenue Commissioner, Cuddalore

2. Superintendent of Police, Cuddalore

3. Assistant Superintendent of Police, Cuddalore
4. Revenue Commissioner, Cuddalore

5. Revenue Inspector, Manjakuppam, Cuddalore.
6

7

8

9

. Ramesh Prabakaran, Crimsun Organics P Ltd
. Paranitharan, Director Operations, Crimsun Organics P Ltd
. Kumar PRO
. P. Tamariselvan, Cuddalore -DPI Parti
10. RKL . Sivakumar, Ichchankadu, SIPCOT
11. C, Muthukrisharan, Dist Councillor
12. V. Sivakumar, President, Kudikadu
13. RP Durai, Former Panchayat President
14. K. Chandrasekaran, District Deputy Secretary, P.M.K.
15. Kaliyamurthy, Karikadu,
16. Selvakumar,
17. T. Ramalingam
18. A. Sivamani
19. Ravi |
20.S. Murugan
21. S, Sivakumar

Decisions taken at the Negotiation Meeting

1. Inthe case of one crore rupees to be paid as compensation to the Company for blood loss to
persons affected by the gas attack, it was decided on behalf of the Company to pay 15 Lakhs
for these 4 persons each on behalf of the victims to pay a maximum of Rs.60lakhs. This was
unanimously accepted by both parties.

2. The company has promised to provide a consolation allowance of Rs. 10,000 / - per person to
13 persons who are being treated in 2 injured hospitals. This was unanimously accepted by
both parties.

3. Both parties unanimously agreed that the receiving treatment would be offered the job on
the basis of a contract already in place with the termination of treatment.

4. In addition, both parties agreed to the company's promise to fully accept the full amount if
individuals receiving treatment for require higher treatment.
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It was promised that any of the heirs of the deceased persons would be offered employment
on contract basis on merit. The peace talks are based on the terms and conditions of the
agreement between the two parties.

Sd/-
Sd/-
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TRUE TYPED COPY
From: To:
Mr.P.Arunsathya, B.E., Founder,
District Collector (In-Charge) Crimson Organic Pvt.Ltd. Company
and District Revenue Officer, Sipcot, Kudikadu, Cuddalore

Cuddalore

Current Account Number: W5 /16341/2021 Date: 18.05.2021

Sir,

Subject: Regarding the inspection to be conducted at Crimson Organic Pvt.Ltd by
Hon'ble Chairman of the National Sanitation and Rehabilitation Commission for
the States of Andhra Pradesh and Tamil Nadu, Mr. M.Venkatesh to investigate the death of 4
persons in the accident which took place at 7.30 am on 13.05.2021 and visit to be held at Cuddalore
district on 20.05.2021.

View: New Delhi National Sanitation and Rehabilitation Commission Letter
No: 20012/01/ HCP/ 2021-Admn/2001 Date: 17.05.2021

To draw their attention to the letter they see in view.

The Hon'ble Andhra and Tamil Nadu Chairman of the National Sanitation and Rehabilitation
Commission, Mr. M. Venkatesh, will visit Cuddalore District on 20.05.2021 to inquire into the
deaths of 4 persons in an accident that occurred at 7.30 am on 13.05.2021 in Cuddalore District
and to inspect the Crimson Organic Pvt Ltd Company. Therefore, as per the reconciliation
discussion held on 13.05.2021 in front of the the revenue officer, | request to handover the
DEMAND DRAFT of Rs. 15 Lakhs to Cuddalore Revenue Officer / Revenue Inspector by evening
on 19.05.2021 as promised, as quoted in the following attachment for the heirs of the 4 persons
affected by the accident and requesting to join during the inspection.

Attachment: Om / P. Arunsathya

Details of heirs District Collector (In-Charge)
Cuddalore
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For The District Collector

Thiru Rajkumar S/o Rajendran heir information:

S.No Name Relation Age Amount
1) Tmt. Prema Wife 35 Rs.1,87,500/-
2) Vaanishree Daughter 6 Rs.5,50,000/-
(Fixed Deposit
Account)
3) Velan Son 1 Rs.5,50,000/-
(Fixed Deposit
Account)
4) Amutha Mother 55 Rs.1,87,500/-
Total Rs.14,75,000/-
Thiru Ganapathy, S/o Karunakaran heir information:
S.No Name Relation Age Amount
1) Thiru. Father 47 Rs.7,37,500/-
Karunakaran
2) Tmt. Sridevi Mother 40 Rs.7,35,500/-
Total Rs.14,75,000/-
Thiru. Vijeshraj, S/o. Vijayakumar heir information:
S.No Name Relation Age Amount
1) Vijayakumar Father 58 Rs.7,35,000/-
2) Sulochana Mother 51 Rs.7,35,000/-
Total Rs.14,75,000/-
Tmt.Savitha W/o™ Senthilkumar heir information:
S.No Name Relation Age Amount
1) Thiru. Husband 40 Rs.1,75,000/-
Senthilkumar
2) Master. Son 16 Rs.6,50,000/-
Santhoshkumar (Fixed Deposit
Account)
3) Ms. Jasmin Daughter 13 Rs.6,50,000/-
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(Fixed Deposit
Account)

Total

Rs.14,75,000/-
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<<TRUE TYPED COPY>>

Compensation settlement receipt

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties
(Compensation Receipt)

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005,
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning
including their heirs , successors and appointees are first party.

And
Mr.Ganapathy’s Mother age 40 Mrs. Sridevi.

Then collectively referred to as second party, unless or otherwise stated in terms of its
meaning or context or meaning including their heirs , successors and appointees are second
part.

In this case, on 13.05.2021, Mr. Ganapathy has worked as Assit Operator under JKS Contract
in Float No C9,C10&C11 Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu,
Village Cuddalore , Tamil Nadu.

And in the case deceased employee died after an accident at the factory on 13.05.2021.
Contract worker who died on accident was eligible for ESIC No. 5131607786.

And in the second part, parties of legal heirs of deceased was themself mentioned.

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional office in
presence of Divisional officer , 1 party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen
Lakhs Only) to 2" party as full & final settlement, on the below mentioned terms and
conditions , the amount will be paid.

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the
above settlement arrangement and the details mentioned and requested to pay settlement
in favour of second party.

Therefore the agreement specifies the following.

1) Mr.Ganapathy’s legal heirs and representatives are themself and there is no other legal
heir or beneficiary’s for the deceased member which was produced by the second party.
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2) On the basis of representation, the first part thereby without any harm or discrimination,
Rs.15,00,000/- will pay the amount to the second party.

Recipient Full Amount Paid DD No / cheque
SI.No Name Amount Through No

Rs.12500 (Rupees
Twelve  Thousand
1 Mr.Karunagaran and Five Hundred Cash NA

Only)

Rs.12500 (Rupees
Twelve  Thousand

2 Mrs.Sridevi and Five Hundred Cash NA
Only)
Rs.7,37,500/- 1cIcl Bank,
(Rupees Seven

Cuddalore dated

3 Mr.Karunagaran Lakhs Thirty Sev.en DD 19.05.2021. DD
Thousand and Five No.501170
Hundred Only) '
?;JF;Z,;SOO/_ Seven ICICI Bank,

4 Mrs.Sridevi Lakhs Thirty Seven | DD Cuddalore dated

19.05.2021, DD

Thousand and Five No.501171

Hundred Only)

3) The second party has confirmed the above payment
4) The above claim amount has been settle as full and final settlement.

5) Upon the receipt of the above claim, the 2" party shall not make any claim against the
first Party.

6) The 2" party has agreed that all the claim have been settled by this agreement. It is further
agreed that all parties must faithfully in discharge and perform their duties.

7) In presence of Revenue officer and with their assistance, the parties have voluntarily came
and agreed to this settlement without any coercion.

In presence of the following witness, the parties has signed this agreement on 20.05.2021

On behalf of Crimsun Organics

Senturapandian Ramesh Mr.Karunagaran



(Managing director)

Below witness
Signature

Full Name: R.Srinivasan
Age:

Address

Aadhar No.

Signature

Full Name: N.Kumaran
Age:

Address: Sangalikuppam

Aadhar No.

Age : 47
Address :
Aadhar No.
Mrs. Sridevi
Age :40
Address:

Aadhar No.
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<<TRUE TYPED COPY>>
Compensation settlement receipt

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties
(Compensation Receipt)

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005,
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning
including their heirs , successors and appointees are first party.

And

Mr. Rajkumar’s , wife Mrs. Prema aged 35, Mr. Rakkumar’s minor daughter Vani shree age 6,
her guardian Mrs.Prema.

Mr.Rajkumar’s minor son, Velan his guardian Mrs.Prema
Mr.Rajkumar’s Mother Amutha age 55

Then collectively referred to as second party, unless or otherwise stated in terms of its
meaning or context or meaning including their heirs , successors and appointees are second
part.

In this case, on 13.05.2021, Mr Rajkumar’s has worked as Assit Operator under JKS Contract
in Float No C9,C10&C11 Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu,
Village Cuddalore , Tamil Nadu.

And in the case deceased employee died after an accident at the factory on 13.05.2021.
Contract worker who died on accident was eligible for ESIC ESIC No. 5130950435.

And in the second part, parties of legal heirs of deceased were themself mentioned.

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional office in
presence of Divisional officer , 1 party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen
Lakhs Only) to 2" party as full & final settlement, on the below mentioned terms and
conditions , the amount will be paid.

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the
above settlement arrangement and the details mentioned and requested to pay settlement
in favour of second party.

Therefore the agreement specifies the following.

1) Mr.Rajkumar’s legal heirs and representatives are themself and there is no other legal
heir or beneficiary’s for the deceased member which was produced by the second party.
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2) On the basis of representation, the first part thereby without any harm or discrimination,
Rs.15,00,000/- will pay the amount to the second party.

Receipient Full Amount Paid DD No / cheque
SI.No Name Amount Through No
Rs.12500 (Rupees
Twelve Thousand
1 Mrs.Prema and Five Hundred Cash NA
Only)
Rs.12500 (Rupees
Twelve Thousand
2 Amutha and Five Hundred Cash NA
Only)
Rs.1,87,500/- ICICI Bank,
(Rupees One Lakhs
. Cuddalore dated
3 Mrs. Prema Eighty Seven DD
. 19.05.2021, DD
Thousand and Five No.501174
Hundred Only) '
Rs.5,50,000/- ICICI Bank,
. (Rupees Five Lakhs Cuddalore dated
DD
4 | VaniShree Fifty Thousand 19.05.2021, DD
Only) No0.501179
Rs.5,50,000/- ICICI Bank,
(Rupees Five Lakhs Cuddalore dated
> | Velan Fifty Thousand bb 19.05.2021, DD
Only) No.501178
Rs.1,87,500/- ICICI Bank,
(Rupees One Lakhs
. Cuddalore dated
6 Amutha Eighty Seven DD
. 19.05.2021, DD
Thousand and Five N6.501175
Hundred Only) '

3) The second party has confirmed the above payment
4) The above claim amount has been settle as full and final settlement.
5) Upon the receipt of the above claim, the 2" party shall not claim against the first Party.

6) The 2" party has agreed that all the claim have been settled by this agreement. It is further
agreed that all parties must faithfully in discharge and perform their duties.

7) In presence of Revenue officer and with their assistance, the parties have voluntarily came
agreed to this settlement without any coercion.

In presence of the following witness, the parties has signed this agreement on 20.05.2021
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On behalf of Crimsun Organics
Senturapandian Ramesh

(Managing director)

(Managing director)

Below witness

Mrs.Prema

Age : 35

Address :

Aadhar No.

On behalf of son(Velan) Signed
Mr.Prema

Age :35

Address:

Aadhar No.

On behalf of daughter(Vani Shree) Signed

Mr.Prema
Age :35
Address:
Aadhar No.
Mrs.Amutha
Age : 35
Address :

Aadhar No.
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Signature:

Full Name: R.Srinivasan
Age:

Address

Aadhar No.

Signature:

Full Name: N.Kumaran
Age:

Address: Sangolikuppam

Aadhar No.
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@bhlemeouned, 13.05.2021 Sl60IM), H(HLG. FONGM, QUUIKH| -, &H/CILL.
Q& H &6V GLDITIT @mhs Gumewreur]),  euf&Hen, CR.C&.6TeM0
LIUHGSS60T HLD, LNl LU §-9, 10, 11, ALUSTL QFMLAEL eueTTsHLD,
GLu&SM(H ST, SLEYMT Leel, &SLeum) eul LD, SHLIpHIG,
fflibgssr gyysreafiseny MegCaull eONOLL @6d SiemLDhHFI6iTern
Bimieusn g Slear QHMAMHEFTENELUNED 62(Ih (House Keeping) S48 LIGTITILHIH &)
UBHSITI.

LMD @hhleneouned, @mbg Gumer oanfluly 13.05.2021 Sl6Tm)
QEMAMFTEMELUND  BLBHF NUSHAMGSGL  LN6TEOIT  SHTEOLDTEIIITIY.

\m 2 ;
%Q\BW

78



cMusHedo @mbs eaifiwf mreaeav.R.H-Qar S0 5&H QUMISDT]
(19 6T6T0T : 5129657599)

oHmIh, @b uGHuler UTTLigsdn, @obgeufls eumfasear
wHmib NyHH et srhsESen ser GHLINGSeTmenT];

OHMID, UTTLIGSHT SRiGeT LNFHHSSET eLeVLD, 13.05.2021 HeTTM)
SLENM eUmHAUMIE CHTLL NI IQISHHED 6l (heUTIL
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OHMID SV LT L gL Sy QeueMuNiL, 18.05.2021 GHHUILL
@@ 555, ComsaL QFLIgeLQWETL  gOHUTL ML &
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@uUGLNg), sTea1Ged, QhS LILHSLD Neteudaumemnm GOIUNEHMGI:-
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gOHUTL g6 &P Geauml 6MheAeum(s FLL LT Ul Si6devg)
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2. @bsl MEHHHSHGH SiglienLulled, WPHD LTIl Q&6
epeoLd, Tl SR@L UmTUL gL, @rewLmDd LGSludleor
LTI 4 B@5&@ €05.15,00,000~ (CHUML UHmahg L&D L (GLD)
SL&6I0ILLilg. QLOTHSHLOTS (&)l S S ST 6]:

suflemne LiszoTLh QLImILIewIfl 6t SeM&SULLL LIGOOTLD 6U6MIFCEUT6m 6V
6T 6007 (WU Quuwy QA5T® s QeuH S 6T 6001 /
((T(RSHGISSNMTEID | (LPSD SMGFT M6V
6T 6001 & 61T EYILD) 6Teo0 & GH &)
L. & QAFHEHEOGLOM]T 25,000 QTSSHLD QuUITBHSTII
@ GUSMSHSTUTITLD
L GHLD)
2. . QFHHeLGLOM 1,75,000/- lg.1q EMEY QRIS
(@O OLESS , SLgumy
6T(pUSSITUTITTLD) 19.05.2021
CoHUNLCL 1q.19
6T6G0T: 501172
3. FHGHMe GLOMy 6,50,000/- lg..1g. NHNFY eUnlS
(Ml OLESS , BLSYM]
LugTuigd oL (Hib) 19.05.2021
GaEHUNLL 1g.1q
616001 501173
4, s mervLhlea 6,50,000/- g 1q nEMEY QRIS
(M OLEFHF , S
gLugmuily L (B1b) 19.05.2021
CaeufLL 1q.19
6T6301: 501169

3. @ueuiLmeusl UGHuledr UMJLilg&eT L6woid  CUDMISCISTEL eng
o MIHLILIGH S GIF6TTm 6.

4. COMHGEIL  QHTen&GHET @l Telg UGHUNET  mEnHS)

UTLig&eMeit  HenenbasEhdGd  (p(pmWWmeT  LOHDILD  QmIS

Q&L 1 LCLOEITL LTS QILPMRISLILI(H &Sl oTme6u.
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5.

CLOH &L QHTemn&SmeT QUNHMEL 65T, @F6ILTLD LGS LML Lo &en
(WHO UMILIGEG 6THITS  6HE  eUMSITEST  HleNETLDSHEMEIILILD
Q& T6T0TIY (Th S S E6VEMEV.

AUEILTD UGSHUN6T UMTLIG&6T SHHIGET SHeneND&H6T MmeHHILD
Ahs e LILIH & & Sleor eLpeVLD S1&SLLILL 601 6T6OTLIEN G
@LILSOSTETH M6, Se60THG| LITTL G HEHLD 2_630T6MLOLL 60T &hi&H6N
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<<TRUE TYPED COPY>>
Compensation settlement receipt

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties
(Compensation Receipt)

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005,
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning
including their heirs , successors and appointees are first party.

And

Mrs.Savitha’s husband Mr.Senthil Kumar aged 40yrs

Mrs.Savitha’s minor son Santhosh kumar aged 16 his guardian Mr.Senthil Kumar
Mrs.Savitha’s minor daughter Jasmine aged her guardian Mr.Senthil Kumar

Then collectively referred to as second party, unless or otherwise stated in terms of its
meaning or context or meaning including their heirs , successors and appointees are second
part.

In this case, on 13.05.2021, Vijayaraj’s has worked as House Keeping under JKS Contract in
Float No C9,C10&C11 Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu, Village

Cuddalore , Tamil Nadu.

And in the case deceased employee died after an accident at the factory on 13.05.2021.
Contract worker who died on accident was eligible for ESIC No. 5129657599.

And in the second part, parties of legal heirs of deceased were themself mentioned.

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional office in
presence of Divisional officer , 1 party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen
Lakhs Only) to 2" party as full & final settlement, on the below mentioned terms and
conditions , the amount will be paid.

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the
above settlement arrangement and the details mentioned and requested to pay settlement
in favour of second party.

Therefore the agreement specifies the following.

1) Mrs. Savitha’s legal heirs and representatives are themself and there is no other legal heir
or beneficiary’s for the deceased member which was produced by the second party.
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2) On the basis of representation, the first part thereby without any harm or discrimination,
Rs.15,00,000/- will pay the amount to the second party.

Receipient Full Amount Paid DD No / cheque
Amount
SI.No Name Through No
Rs.25000 (Rupees
1 Mr.Senthil Kumar Twenty Five Cash NA
Thousand Only)
Rs.175000 (Rupees ICCuI:j::j:foan;’ dated
2 Mr.Senthil Kumar One Lakhs Seventy | DD
Five Thousand Only) 19.05.2021, DD
No0.501172
Rs.6,50,000/- ICICI Bank,
(Rupees Six Lakhs Cuddalore dated
3 | SanthoshKumar | ol 1) busand bD 19.05.2021, DD
Only) No.501173
Rs.6,50,000/- ICICI Bank,
. (Rupees Six Lakhs Cuddalore dated
4 |lasmine Fifty Thousand bD 19.05.2021, DD
Only) No.501169

3) The second party has confirmed the above payment

4) The above claim amount has been settle as full and final settlement.

5) Upon the receipt of the above claim, the 2" party shall not claim against the first Party.

6) The 2" party has agreed that all the claim have been settled by this agreement. It is
further agreed that all parties must faithfully in discharge and perform their duties.

7) In presence of Revenue officer and with their assistance, the parties have voluntarily
came agreed to this settlement without any coercion.

In presence of the following witness, the parties has signed this agreement on 20.05.2021

On behalf of Crimsun Organics

Senturapandian Ramesh

(Managing director)

Mr.Senthil Kumar
Age : 40

Address :

Aadhar No.

Son (Santhosh Kumar on behalf him signed)

Age: 40
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Below witness
Signature:

Full Name: R.Srinivasan
Age:

Address

Aadhar No.

Signature:

Full Name: N.Kumaran
Age: 54

Address: Sangolikuppam

Aadhar No.

Aadhar No.
Daughter (Santhosh Kumar on behalf him signed)
Age: 40

Aadhar No.
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<<TRUE TYPED COPY>>
Compensation settlement receipt

Compensation agreement , May 20,2021 Tamil Nadu made between the following parties
(Compensation Receipt)

C-8,C-10 & C-11, Sipcot Industrial Estate, Kudikkadu, Cuddalore Tamil Nadu- 607 005,
Crimsun Organics Pvt Ltd the company’s Managing Director (Hereafter referred to as First
Party or Company) unless or otherwise stated in terms of its meaning or context or meaning
including their heirs , successors and appointees are first party.

And
Mr.Vijesh Raj father, Mr.Vijayakumar aged 58
Mr. Vijesh Raj’s Mother Mrs.Solachana aged 51

Then collectively referred to as second party, unless or otherwise stated in terms of its
meaning or context or meaning including their heirs , successors and appointees are second
part.

In this case, on 13.05.2021, Vijesh Raj’s has worked as Trainee chemist in C9,C10&C11
Crimsun Organics Pvt Ltd, Sipcot industrial Estate , Kudickkadu, Village Cuddalore , Tamil
Nadu.

And in the case deceased employee died after an accident at the factory on 13.05.2021. who
died on accident was eligible for ESIC ESIC No. 5130092405.

And in the second part, parties of legal heirs of deceased were themself mentioned.

Party’s through their representatives, on 13.05.2021 Cuddalore Revenue Divisional office in
presence of Divisional officer , 1t party has agreed to pay to a sum of Rs.15,00,000/- (Fifteen
Lakhs Only) to 2" party as full & final settlement, on the below mentioned terms and
conditions , the amount will be paid.

And in a letter dated 18.05.2021 issued by the cuddalore district collector mentioning the
above settlement arrangement and the details mentioned and requested to pay settlement
in favour of second party.

Therefore the agreement specifies the following.

1) Mr. Vijesh Raj’s legal heirs and representatives are themself and there is no other legal heir
or beneficiary’s for the deceased member which was produced by the second party.

2) On the basis of representation, the first part thereby without any harm or discrimination,
Rs.15,00,000/- will pay the amount to the second party.
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Receipient Full

Amount Paid

DD No / cheque

Thousand and Five
Hundred Only)

SI.No Name Amount Through No
Rs.12500 (Rupees
. Twelve Thousand
1 Mr.Vijaya kumar and Five Hundred Cash NA
Only)
Rs.12500 (Rupees
Twelve Thousand
2 Mrs.Sulochana and Five Hundred Cash NA
Only)
(Rupecs seven cic gank,
Cuddalore dated
3 Mr.Vijaya kumar Lakhs Thirty Seven DD udda’ore date
. 19.05.2021, DD
Thousand and Five NO.501176
Hundred Only) '
(Papecs seven cic Bank,
4 Mrs.Sulochana Lakhs Thirty Seven DD Cuddalore dated

19.05.2021, DD
No.501177

3) The second party has confirmed the above payment

4) The above claim amount has been settle as full and final settlement.

5) upon the receipt of the above claim, the 2" party shall not claim against the first Party.

6) the 2" party has agreed that all the claim have been settled by this agreement. It is
further agreed that all parties must faithfully in discharge and perform their duties.

7) In presence of Revenue officer and with their assistance, the parties have voluntarily
came agreed to this settlement without any coercion.

In presence of the following witness, the parties has signed this agreement on 20.05.2021

On behalf of Crimsun Organics

Senturapandian Ramesh
(Managing director)

Mr. Vijaya Kumar
Age : 58

Address :

Aadhar No.

Mrs.Sulachana

Age:51
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Below witness
Signature:

Full Name: R.Srinivasan
Age:

Address

Aadhar No.

Signature:

Full Name: N.Kumaran
Age: 54

Address: Sangolikuppam

Aadhar No.

Address

Aadhar No.
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<<TRUE TYPED COPY>>

WITH REGISTRATION / APPROVAL CARD

OFFICE OF THE JOINT DIRECTOR OF OCCUPATIONAL SAFETY AND HEALTH,
CUDDALORE

PROHIBITION ORDER
No. E/906/2021 Date: 14.05.2021

Factories Act 1948 ( Amended Act 1987) and Tamil Nadu Factories Rules 1950

1. During a joint inspection on 01.05.2021 at 01.45 pm with the Director of Cuddalore
Occupational Safety (Full Additional In-charge) and Deputy Director of Cuddalore
Occupational Safety (Full Additional In-charge) at your factory that afternoon, the
factories were found to be in violation of the law and regulations as indicated in the
attachment. Due to the fact that the factory is currently in a state of disrepair due to a fire
accident, Fipronil Technical and Acetamiprid Process Incomplete are currently
suspended. Hence after the shutdown of the plant, a restraining order has been issued for
the use of the entire factory including Reactor Vessel 108 and safely closed within 6

days to prevent any accident.

2. Notice that the Director, Occupational Safety and Health Directorate, Chennai can appeal
against the order within 30 days of the affidavit. None of the above appeals have a court
fee of Rs.5 and a fee of Rs.50 for every 360 words of the court fee rule or for the next
fraction, must contain a true copy of the counter-appeal order (order appealed against)

certified to have been verified by the issuer of this order.



3.

This Order provides that the Office may take any action without prior notice (Without

prejudice) for non-implementation of provisions under the Act and Sections.

Officer of Inspection:

To:

1. Mr.R.Siddharthan,M.E.,M.B.A.,.D.l.H.,

Joint Director,
Occupational Safety and Health,
Cuddalore(Full Additional In-charge)

Mrs.E. llakkiya, B.Tech.,

Deputy Director,

Occupational Safety and Health,
Cuddalore(Full Additional In-charge)

MR. RAMESH PRABHAKARAN, (Age-53)
S/0.Mr.SENTHUR PANDIYAN,
OCCUPIER/Owner,

Crimson Organics Pvt Limited,Plot
C9,10,11,Sipcot Industrial Complex,
Kudikadu Village, Cuddalore
Town,Cudalore Taluk,

Cuddalore District.

The copy is sent submissively:

1. Director, Occupational Safety and Health, Chennai.

Joint Director,
Occupational Safety and Health,
Cuddalore(Incharge)

2. Additional Director, Occupational Safety and Health, Tiruchirappalli.
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OFFICE OF THE JOINT DIRECTOR OF OCCUPATIONAL SAFETY AND HEALTH,
CUDDALORE

FACTORIES ACT 1948 TAMIL NADU FACTORIES RULES 1950
AND AMENDED ACT 1987
1. Section 40(2):

No building, building area (or) lane (or) machinery (or) any part of the production

premises shall be located in such a manner as to pose a threat to the safety of human life.

But instead, Crimson Organics Private Limited, Plot C9,10,11, Sipcot Industrial
Complex, Kudikadu Village, Cuddalore Town, Cuddalore Taluk, Cuddalore District. The
factory manufactures Fipronil Technical and Acetamiprid Technical pesticides in bulk.

After Isoprophyl Alcohol Recovery inside Reactor Vessel 108 installed in the factory at 07.40
A.M on 13.05.2021, Acetamiprid impurites inside the Reactor Vessel opened the manhole on
the second floor and exited with high heat and high pressure due to the sudden high pressure
inside the Reactor Vessel. , During the investigation on 13.05.2021, it was found that when
Acetamiprid impurites come out and burn due to inhalation of 2-Cholorophrine gas and
release of smoke, 16 workers were admitted to Cuddalore Government Hospital due to
suffocation of the workers working on the first, second and third floor and 4 of them died and 9
workers were being treated at Cuddalore Hospital and one worker at Mahatma Gandhi Hospital,

Pondicherry.

This accident is caused by using Reactor Vessel 108 with the following security

vulnerabilities.
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A Bleeder Valve is installed in the middle with two valves for protection on the Steam line and

if there is a leak in the Steam line there is no system to exit through the Bleeder Valve.
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In the event of unforeseen factors such as heat and pressure, Reactor Vessel Safety valve is
installed to discharge the pressure and the exhaust gases from it are not connected to the

scrubber system in such a way that they do not spread and endanger the workers.

Workers could not easily leave the second floor because one of the two-tiered structures, which
was set up for the immediate exit of workers, was closed for temporary work. Furthermore the
workers went to the third floor as the stairs were blocked instead of going down when the gases
were expelled due to the particular high pressure which caused the workers to breathe in the

gases rising from above.

Occupation Health center has hired a Factory Medical Officer with the required qualifications

and a full time Medical Assistant (with the appropriate qualifications) and its details have not

been approved by the Chennai Director of Occupational Safety and Health.

Completely eliminate the above unsafe conditions, fully repair Reactor Vessel 108,
Hydro test at manufacturer's specified pressure, adjust Agitator, adjust and ensure safety
functions of Primary, Secondary Commodores, Vapor line, Pipe lines and the safety functions
of other safety devices are adjusted, confirmed, certified by a qualified person authorized
by the Chennai Occupational Safety and Health Director with examination and repair of
plants and equipments Eligibility Certificate safely implemented in the manufacturing and a
restraining order is issued for the use of the factory Fipronil Technical and Acetamiprid
Technical Batch process until the details are duly submitted to the Health Director and their

approval is obtained. The restraining order is said to be effective immediately.
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Therefore, within 30 days from the date of receipt of this order, the above mentioned
unsafe conditions should be rectified and adequate security arrangements should be implemented
along with the photograph and the evidence of the order. It also states that if it is not rectified

within 30 days, the factories will take legal appropriate legal action without any prior notice.

Sd/-

Joint Director,
Occupational Safety and Health,
Cuddalore (In-charge)



ANNEXURE-H 105
COPL) CRIMSUN ORGANICS PRIVATE LTD

COPLR021/ p2é 22.05.2021
To

The Joint Director
Industrial Safety and Health,
Cuddalore.

Respected Sir,

Sub:  Safe completion of the Fipronil and Acetamiprid batches, which are stopped abruptly due to the
13™ May incident — Reg

Ref:  Your prohibitory note date 14.05.2021.

We have received your letter cited in the reference, we carefully discussed the details with our safety team of
experts and your guidance provided in the same. We humbly submit to your good offices that we will take your
guidance in implementing the Corrective and Preventive actions and shall ensure the plant is always operated in
the safest possible manner. We shall also file our appeal within the timeline stipulated by your good selves.

Meantime, for safe completion of the Fipronil and Acetamiprid batches, which are abruptly stopped held in
various stages of the operations. For bring them to the safe completion, we checked all the systems thoroughly
and corrected all the minor problems observed during last six days.

Now we are planning to commence the production from 21.05.2021 and in normal speed will be able complete
the batches, which are incomplete for a period of 6 days. However, considering the current situation, we would
like to take appropriate safety precautions required by the process and go bit slow on the production speed. As the
reaction time of the process requires 5 to 6 days and for safe completion of the above said process, we require
some more time.

Hence, we shall be grateful, if you could consider us giving time up to 31.05.2021 and render support so that we
can complete all the in-process batches and ensure that the plant is completely safe for shutdown.

This is for your kind information.
Thanking you.
Yours faithfully,

For M/s Crimsun Organics Private Limited,

L . - ey |

—

S. Ramesh Prabakaran
Managing Director.
Copy to

1. The Additional Director of Industrial Safety and Health, Trichy.

2. Director of Industrial Safety and Health, Chennai.

Regd. Office / Works : C-9, C-10 & C-11, SIPCOT Industrial Complex, Kudikadu,
Cuddalore, Tamil Nadu - 607 005.
Phone : 04142-239777, E-mail : info@crimsunorganics.com
CIN:U24299TN2016PTC111396
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ANNEXURE-

Appeal against Sec 40(2) — (Factories act 1948, as amended by
the Factories (Amendment) Act 1987, Tamil Nadu Factory rules 1950)

11 June 2021
Ref No: COPL/HRD/21-22/002

From

Crimsun Organics Pvt Ltd

C-9,C-10 &C-11, SIPCOT Industrial Complex
Kudikadu, Cuddalore

Tamil Nadu — 607 005,

To

The Director

Industrial Safety & Health
Thiru. Vi Ka Industrial Estate
Guindy, Chennai — 600 032

Dear Sir,

Sub: Corrective & Preventive Actions initiated by COPL as per Directions/Observations, issued by Joint
Director, IS&H, Cuddalore.

Ref: 1) Your Order No. E /906/2021 dated 14.05.2021
2)The Factories Act, 1948 (Amended Act 1987), Tamil Nadu Factory Rules, 1950
3) Our communications dated 15.05.2021 & 22.05.2021

We would like to submit that, We, Crimsun Organics Private Limited, are a law-abiding organization and
we had never taken chances, in following meticulously, the statutory provisions and the Rules of the Factories
Act, 1948 and The Tamil Nadu Factory rules,1950. Tt is pertinent to mention here that the incident
culminating the prohibitory order is totally beyond our control and had resulted out of accident.

First of all, we pray your good self, to forego any punitive actions against us and on COPL organization as
the livelihood of about 190 direct / indirect employees’ families are hung upon the re-start of COPL.

We would like to submit further that over and above, what has been stipulated, in the Factories Act and Rules
made therein, we would take extra measures and we assure that no such incidence will recur in future.

In line with our earlier communication, to your good self, we have safely completed the in-process batches
and the plant is safely shutdown since 30" May 2021.

Now we have also completed the corrective / rectif‘ cation and preventive actions as stipuiated by you; We
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No.

Direction / Inspection
Observation issued by
Joint Director, IS&H,
Cuddalore

Safety System already in place, before
the incident

Reply / Corrective and Additional
Preventive Actions carried out by
COPL, as per Directions

On the steam supply line to
Reactor 108, No Safe
Bleeder had been provided
by COPL, in between the
two steam valves. Bleeder
valve could help when
steam leaks or passing
through closed valve.

In the design stage itself, eliminating the
fire-prone heating media is an illustration of
an in-built safe design. Here we have not
gone for Electrical heaters or hot oil /
thermic fluid-based heating, but chosen
steam, which is an inherently safe media,
from the angle of prevention of fire.

Also, low pressure steam of less than 2.7 Bar
G is employed in the limpet coil of the
Distillation kettle, R-108. For controlling
the steam pressure at below 2.7 Bar G, in the
limpet coil to R-108, automatic steam
pressure regulation valve (PRV) (Refer
Annexure 1) is provided in the steam
header: In addition to PRV, a secondary
control viz. a Safety Valve is provided. at
the downstream of PRV, and it is set to open,
if the steam pressure reaches 2.9 Bar G.
Also, a tertiary safety control viz. another
safety valve in the limpet coil of the
distillation kettle is provided to ensure steam
pressure inside the limpet coil not to exceed
3.0 Bar G. Thus, Kettle R-108 is designed,
with a three-fold safety protection, on steam
heating.

To moenitor the temperature of the
distillation mass, inside the reactor, Digital
Resistance Temperature Detector (RTD)
(Annexure 2) is provided. For monitoring
the pressure inside the distillation kettle,
pressure gauge is provided (Annexure 3).

As directed, defective steam line valve is
replaced with new ones along with
double wvalve with bleeder valve
arrangement  also  provided.  This
arrangement would help, so that, steam
could not reach the limpet coil, even the
steam supply valve malfunctions.
(Photo as Annexure- 4).

In addition to the existing threefold
control on steam pressure-protection, we

have now introduced an Interlock
control; We have provided a
Temperature Alarm (Refer

Annexure-5), for the kettle, with high
temperature alarms, built-in with an
interlock control, to stop the supply of
steam into limpet coil. During high
alarm, the operator has to act upon; By
any reason, if operator is not nearby, the
interlock arrangement would close the
valve in the steam supply line. This
Automatic  Interlock  arrangement
(Refer Annexure-6). is a fully
automated control- system and thus
eliminates, operator intervention, during
emergency.
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No.

Direction / Inspection
Observation issued by Joint
Director, IS&H, Cuddalore

Safety System already in place,
before the incident

Reply / Corrective and Additional
Preventive Actions carried out by
COPL, as per Directions

There was no safety valve
provided and connected to the
scrubber system in the said
reactor, to prevent, employees
from the danger of emanating
chemical vapors, in the event
of unexpected raise in the
temperature or pressure.

Kettle 108 is not a reactor and is a
distillation kettle and operated at
atmospheric pressure.

As per your direction, we have provided
a Safety Relief valve (photo as
Annexure- 7); and the same is |
connected to the existing scrubber In
future, any unforeseen gas emission will
directly reach the scrubber and protect
the operatives from chemical vapor
exposure.

Since, one out of the two
staircases, in second floor, was
blocked for a temporary job,
employees could not leave the
floor easily. Also, when the
gases emanating at high
pressure, due to blocked
passage in steps, employees,
instead of coming down had to
go to the third floor and
suffocated, by virtue of
breathing the gases travelling
in the upper direction.

Every floor is provided with two sets
of staircases to access.

During this incident, all employees
working in the second floor have run to
ground floor safely, to the ground floor
through the other staircase. The partially
blocked staircase is made on the
previous day, with sign boards to move
mechanical spares and was planned for
the next day. Also, employees were
advised to use the alternate staircase,
that was available.

6 employees in the third floor due to
panic, ran to the top floor / terrace; Out
of 6 employees, 2 employees stayed at
the top for 5- 10 minutes and came down
to ground floor after the smoke reduced.
The other four employees, might be in a
panic situation, had rushed to come
down, during the event, got exposed to
the upcoming smoke/ fire combustion
products, and got suffocated.
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Direction /  Inspection
Observation issued by Joint
Director, IS&H, Cuddalore

Safety System already in place,
before the incident

Reply / Corrective and Additional
Preventive Actions carried out by
COPL, as per Directions

COPL has not obtained the
approval from Director, [IS&H
for the particulars of their
Occupational Health Centre
(OHC), after employing full
time Factory Medical officer

and full-time medical
attendants of requisite
qualification.

We have a well maintained OHC
(Photo- Annexure 8), with 24 hours
duty by medical attendants / nurses.

Infrastructure like, Oxygen cylinder
(one in OHC & one in ambulance),
Oxygen concentrator, bed for patient,
blood pressure meter, first aid
medicines, dressing bandages, etc. are
available and maintained
satisfactorily. We have an actual
strength of employees about 190 Nos.
against the approved strength of 250
Nos. Also due to the current pandemic
situation, we operate only at 50%
strength of employees, at any point in
time.

On 1% September 2020, we have
submitted details on OHC along with
other requirements in our “On Site
Emergency plan” to Deputy Director,
IS&H, Cuddalore for approval
(Annexure- 9 Letter Copy).

We will submit immediately, the
particulars of our OHC to Director, IS &
H, for the approval.

Subsequent to your advice, we have
engaged a physician/medical officer and |
he is regularly visiting our OHC.

Copy of Factory Medical Officer
Academic Certificates (Annexure -10)

This is in addition to the round the clock
duty being done by medical attendants /
nurses.

Primarily, COPL shall remove
the unsafe conditions and
deploy competent persons
(approved by the Director,
ISH) in the disciplines of
Testing, Examination and
Repair of Plant and Equipment
and also Examination of
Instruments & Safety system.
Such competent persons shall
repair the Kettle Distillation
kettle R-108 in totality, doing
hydro test at the
manufacturer’s prescribed
pressure, repair  agitator,
addressing the unsafe
conditions of associated
primary & secondary
condensers, vapor / other
pipelines and other safety
devices by rectifying and also

Our existing maintenance practices
are clearly written down and being
followed.

Examination of all vessels including
pressure  vessels and wherever
applicable hydro, pneumatic and
ultrasonic tests are conducted at the
desired periodicity, in compliance
with TN Factories Rules, 1950.

We have safely removed all the in-
process materials from the Distillation
kettle- 108 system and also associated
piping and condensers were washed,
cleaned and nitrogen purged.

Competent persons has carried out
necessary repair like replacement of
defective valves, checking agitator
system (Refer Annexure-11), hydro
testing of Distillation kettle R-108 and
other testing, examination of the whole
system inclusive of safety systems,
Vapor line, Primary, secondary (Refer
Annexure-12) and the tertiary
condensers and connected piping, and
scrubber system

After ensuring the safe condition, plant
and equipment of Distillation kettle R-
108 (Refer Annexure-13).
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‘ensuring their safe
performance.

system is fitness certified was issued by
the competent person, for taking the R-
108 system for process usage.

The instrument and safety system are
also tested, examined, and ensured safe
condition and certified by the competent
person. (Refer Annexure-14).

Please refer Annexure —15 Certification
for reuse. (Competency approval paper, |
etc.,)

We pray your Good Self, to permit us to re-start of our plant, at the earliest and also, we assure you, that we
would be very cautious and motivate the operatives to strictly adhere to safe practices.

Thanking you.

Yours faithfully

For M/s Crimsun Organics Private Limited

S Ramesh Prabakaran
(Occupier & Managing Director)

Cc: Joint Director, IS&H, Cuddalore
Cc: Additional Director, IS&H, Trichy
Encl: All Annexures as stated

P ousard LT

3 [ [ \.

M

V. waclhoni
| “"1 \lt't_—\uf-v\
Deputy Director,

Industrial Safety and Health, Cuddalore




Annexure-1

Crimsun Organics Pvt Ltd
Cuddalore — 05

PHOTOS

Bl PRESSURE REDUCING VALVE IN STEAM HEADER ¥
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Annexure-2

Crimsun Organics Pvt Ltd
Cuddalore — 05

PHOTOS
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Annexure-3

Crimsun Organics Pvt Ltd
Cuddalore — 05

PHOTOS

R-108 SHELL SIDE PRESSURE GAUGE




Crimsun Organics Pvt Ltd
Cuddalore — 05

PHOTOS

Annexure-4
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Crimsun Organics Pvt Ltd
Cuddalore — 05

PHOTOS

HOOTER SYSTEM

Annexure-5
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Annexure-6

Crimsun Organics Pvt Ltd
Cuddalore — 05

PHOTOS

R-108 STEAM VALVE AUTO CLOSE INTER LOCK




Crimsun Organics Pvt Ltd
Cuddalore — 05

PHOTOS

R-108 SHELL SIDE SAFETY RELIEF VALVE

=

Annexure-7
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Crimsun Organics Pvt Ltd
Cuddalore — 05

Photos of Occupational Health Center

Annexure-8
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Annexure-9

= Crimsun Organics Pvt Ltd
Cuddalore — 05

COPL) CRIMSUN ORGANICS PRIVATE LTD

COPL/AOQFSFTY 202004047 31.08.2020

To
The Joim Director
Industrial Safery and Health

Caddalore.

Sub:  Submission of On-site and Off-site Emergency plen for vour approval — reg

With refecence to the above subject. we would lke to submit our Disaster Management Pian of
ourunit Mis Crimsun Organies Pyt Ld, Cuddalore-607 005, Hereby we have enclosed the cony
of Disaster Manzgement Plan for your kind perusal.

Hence, we Kindly request vour approval for our Disaster Manzgentent Plan,

Thanking you,

Yours Faithfully,

For M/s Crimsun Organics vt Led.,

e

Mr. AL PARANITHARAN

Dircctor Operation

+ -’] & ,-/
\* LD
S Cane
= i
Ercls Disaster Momazemant Plan %
Utk ST M ("
DT B1Y AND ju L
V0 L ORE

Regd. Office { Works : C-9. C- 10 & C-11 LSIPCOT industrial C
Cuddalore, Tanul Nadu - 607 005,
Phone : 33142-239777, E-mail : infos STHNSUNOrganics.com

CIN:U24299TN2016PTC111396

omplex. Kudikadu,




Crimsun Organics Pvt Ltd
Cuddalore — 05

Annexure-10

MEDICAL OFFICER ACADEMIC

CERTIFICATES
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Register No. : 246175077

Ghe Vice-Chancellon and the Executive Ceuncil of the
Pandicherry Univewsity, an the recommendations of the duly
appamted.%‘awdaﬂ&wamumo,ﬁme@decﬂaﬂetﬁat
SHEELADEVI, S.

' fhas been admitted to the Degice of

BACHELOR OF MEDICINE AND BACHELOR OF SURGERY

at the Examination held in MAY 2009

and fas completed the puescuibied peried of Jnternship in
- JuLy 2010. Fte | She was a bonafide

student ¢f  VINAYAKA MISSION'S MEDICAL COLLEGE.

Given unden the Seal of the Univensity

LY

L aua low

Registran Puduche

Iy
pate 23 AUG 2010
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Annexure-11
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Cuddalore — 05

PHOTOS

.
LY
t

ETTLE R-108 AGITATOR ™=~

\,. 4 p tY ;.,,~_

DISTILLATION




126

Annexure-12

Crimsun Organics Pvt Ltd
Cuddalore — 05
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Crimsun Organics Pvt Ltd
- Cuddalore — 05

TEST CERTIFICATES

Annexure-14
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REPORT OF HYDRO STATIC TEST FOR PRESSURE VESSEL

(Under Rule No: 95 Schedule X VI Part 11 Para 15)

Rp— e

Report NO.: COPL/ETPL/06-2021/00]

Date; 04/06/2021

Name of the ocoupier

M/s. SRAMESH PRABAKARAN.

Address of oecupier

CRIMSUN ORGANICS PYTLTD
C-9,C-10&C-11.81PCOT INDUSTRIAL COMPLEX.

KUDIKADU VILLAGE.CUDDALORE -667 005.

Name, Deseription and Distinctive
Number of Pressare Vessel-or Plant

R.i08 DISTILLATION KETTLE (SHELL&
LIMPET COIL)

CAPACITY: 14000 L. TRS, TYPE: VERTICAL,
LOCATION: FIRST FLOOR AREA,

FAB NO : 88316

Mame and Address of manufacturer and
reference to their test certificate of
competent parson

M/s. DIPESH ENGINEERING WORKS.
Level-3, Sej Plaza, Marve Road, Malad West,
fumbai - 400 064.
General Arrangement & Details of S8 316 Reactor with
Limpet.Drawing No DEW/327/04

Nature of process in which it is used

After receiving the MOTHER LIQUOR (ML) from tank

T-1009. Isopropyl aleoho! s distitled through Primary
condenser & Secondary candenser. |

The uncondensed vapourgess to the tertiary condenser
and there it is condensed using 20°C . Finally, if any
uncondensed matter is there , that wilt go to the scrubber ,
where they will be scrubbed. . -

The Residue is collectad from bottom of the vessel.

Particulars of Pressure Vessel or plant:

Materials of Construction: FAB NO : SS316
' Shell Side [ Limpet Side

[ Design Pressure | 5/F.V kg/om” | 10 kg/om”

Operating
Pressure
Test pressure 6 kg/om™ 13 kgfom”

0-1/F.V kgem® | 0-3.0kglom’

Date of Construgtion

09409/2004

Thickness of walls.

Tdmm

Position of the Vessel

Vertical

L

Working Capacity ' |3

[4KT. 6@&‘“\“’“ “‘_ __J

Dr.C. SIVAXKUMAR, M.E.,Ph.D.,

Competent Person

ENSAFE TECHNOLOGIES PVT. LZFORGANN

18/168-A, Sugavansswara Rohs
Batsii Nanar. Fairlands
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Eold'mg Time 20 Minutes
Is the pressure vessel or plant in Open
or otherwise exposed te Whether or | : | Under Roof
damp
Are the required fittings and appliances | | | yec
. S
provided in accordance with rules? 4
External — Good Condition

Condition of pressure vessel =
B b Internal— Good Cendition

Hydro Static Pressure is applied in shell side al the
pressure of 6 Kglem2 & Held for 20 Min.We observed no
deviation.

Hydro Static Pressure is applied in Limpet side at the
Condition of pressure vessel or plant pressure of 13 Kglem2 & Held for 20 Min. We observed
(State any defects materially affecting no deviation.

the max. permissible working pressure
of the working pressure or the safe
vessz] or plant)

Agitater Condition is quit normal and have no lateral
movements.

Overall condition of R-108 distillation kettle is found
satrisfactory subject to the above condition.

[Tcerti-fy That on 04.06.2021 the pressure vessel described above was thoroughly cleaned & examined
this pressute vessel, including its fittings, and that the above is a frue repart ef my examination.

W’V\/

Dr.C.SIVAKUMAR, M.E.,Ph.Di
Dr.C. SIVAKUMAR, M.E..Ph.. Compumin et
o]
ENSAFE pmpetant Fersan | o DISHApprewd NoUBSHEND Mated: 13.08.2019],
1BI1EE-A{‘Sugavaneswana Road,
Balaji Nagar, Fairlands, Validity: 13.08.2019 TO 12.08.2022.

Salem-636 004. Tamilnadu.

This- Certificate is issued based on the current conditions of the equipment at the time of ingpaction.
User is the respensible for the proper maintenance and safe operation ef all equipments.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Id; infoensafetech@gmail.com

www.ensafetechnologies.com
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"~ REPORT OF HYDRO STATIC TEST FOR PRIMARY CONDENSER

(Under Rule No: 95 Schedule XV1 Part [T Para 15)

Report NO.: COPL/ETPL/06-202 1/T02

Date: 04/06/2021

Name of the occupier

M/s. S.RAMESH PRABAKARAN.

Address of occupier

M/s CRIMSUN ORGANICS PVT LTD
C-9,C-10&C-11,SPCOT INDUSTRIAL COMPLEX.
KUDIKADU VILLAGE,CUDDALORE -697 085.

Name. Descriptien and Distinctive
Number of Pressure Vessel or Plant

PRIMARY CONDENSER FROM R-108
CAPACITY: 20 m?, TYPE: HORIZONTAL,
LOCATION: TERRACE.

FAB NO : 88316

Name and Address of manufacturer and
reference to their test certificate of
competent parson

M/s MODERN EQUIPMENT CO.
9. Navpandanvan Industrial Estate, Off. LB.S Marg,
Mulund (West), Mumbai - 400 080,

Nature of process in which it is used

Vapour Line is conneated with tu baside.

Cooling Water (+33°C) is connected with shell side.
Vapour moves to primary condenser from the distillation
Lettle R-108, through tube side &condensed Isapropy!
alcohol is coflected in T-132,

The uncendensed vapour goes to the secondary
condenset.

Materizls of Construction: FAB NO : 85316

Shell Stde Tube Side
A Desien P 3 T p— 7 kek pi
Particulars of Pressure Vessal or plant. - # by kgrem
o s 7.5kglem” 3.5 kg/Cm’
Pressure i i
_Temperature 156°C 200°C
Daie of Construction 06/09/2004

Thickness of walls,

Shell thickncss — 5 to 6mm.
Tube Outer Dfa -19.03mm

Positicn of the Vessel

Herizontal

Holding Time

20 Minutes

[s the pressure vessel or plantin Open
or otherwise exposed to Whather er
damp

Under Roaf

w{b«f
Dr. C. SIVAKUMAR, M.E.,Ph.D.,
Competent Persen
EMSAFE TECHNOLOGIES P¥T. LTD.,
18/1656-A, Sugavaneswara Road,

Balaji Wagar, Fairlands,
Salem-634 NN4. Tamilnadu, ==
Y
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Are the required fittings and appliances

; : ; Yes
provided in accordance with rules?

External — Gend Condition

Condition of pressure vessel

Internal— Goad Condition

Hydro Static Pressure is applied on the shell side the
pressure of 7.5 kglem’& tube side the pressure of 3.5

Cendition of pressure vessel or plant = e e
g P kg/em? is Held for 20 Min.We observedno deviation.

(State any defects materially affecting
the max. permissible working pressure | : | Overall condition found satisfactory subject to the above
of the working pressure or the safe condition.

vessel or plant)

| certify that on 04.06.2021 the primary condenser described above was thoroughly cleaned & exanyined
this pressure vessel, including its fittings. and that the above is & true repart of my examination,

vl

Dr.C.SIVAKUMAR, M.E.,Ph.D.,

2. C. SIVAKUMAR, M.E.,Ph.D., Competent Person,
Competent Pe
CNSAFE TECHNOLOGIES PYT. LTD.. DISH Approval No.:H1/12510/2019 [Dated: 13.08.2019],
18/168-A, Sugavaneswara Road,
Balajl Nagar, Falrlands, Validity: 13.08.2019 TO 12.08.2022.

Salem-638 004. Tamflnady.

This Certificate is issued based on the current conditions of the equipment at the time of inspection.
User is the responsible for the proper maintenance and safe operation of all equipruent.

ENSAFE TECHENOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Tmail Id: infoensafetech@gmail.com

www.ensafetechnologies.com
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REPORT OF HYDRO STATIC TEST FOR SECONDARY CONDENSER

(Under Rule No: 95 Schedule XVI Part I Para 15)

Report NO.: COPL/ETPL/06-2021/003

Dater 04/06/2021

Name of the occupier

M/s. S.RAMESH PRABAKARAN.

Address of occupier

™/s CRIMSUN ORGANICS PVT LTD
C-9.C-10&C-11,STPCOT INDUSTRIAL COMPLEX,
KUDIKADU VILLAGE,CUDDALORE -607 005,

Name, Description and Distinctive
Number of Pressure Vesszl or Plant

SECONDARY CONDENSER FROM R-108
CAPACITY: 15 m?, TYPE: HORIZONTAL.
LOCATION: TERRACE.

FAB NO : 88316

Name and Address of manufacturer and
reference to their test certificate of
compeatent person

Mis MODERN EQUIPMENT €O,
9. Navnandanvan Industrial Estate, Off, L.B.S Marg,
Mulund (West), Mumbai - 400 0%0.

Nature of process in which it is used

Vapour Line is connected with tubeside.
Chilling Water (+10 °C ) is connected with shell side.
Vapour reseived from primary candenser through tube

side &Condensed Isopropyl alechol is collected in T-133.
The uncondensed vapour if any goes to tertiary

condenser,
Materials of Construction: FAB NO : §3316
Shell 8ide Tube Side
- 3 kg/em’
Particulars of Pressure Vessel or plant: Elczl_gn-?rzssma e me 1 xgem
=y
o 7.5kg/em’ 3.5 kgfom?
Pressure
Temperature 156°C 200°C
Date of Construction 09/09/2004

Shell thickness — 5 to 6mm

\irov.'lded in accordance with rules?

Thickness of walls.
MR R Tube thickness -19.05mm
Pasition of the Vesseal Horizontal
Holding Time 30 Mnes
Is the pressure vessel or plant in Open
ar otherwise exposed to Whether or Under-Roof
damp
Are the required fittings and applianc
e the required fittings and appliances Yes

Dr.C.SWAKUMAR, M.E.,Ph.D.,
Competent Person
ENSAFE TECHNOLOGIES PVT. LTD.,
18/1686-A, Sugavaneswara Road,
Bzlaji Nagar, Fairiands,
i i __ Salem-A36 004 Tamilmadu,. _
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External — Goad Cendition
| Condition of pressure vessel . | Internal- Good Condition

l_

Condifion of pressure vessel or plant
(State any defects materially affecting
the max. permissible working pressure | © | Overall condition found satisfactory subjest to the above
of the warking pressure or the safe condition.

vessel or plant)

Hydro Static Pressure is applied far si-TaW_side the pressure
of 7.5 kefem®& tube side the pressure of 3.5 kg.'umz is
held for 20 Min,We ebserved no deviation.

| certify that on 04.06.202| the secondary condenser deseribed above was thoronghly cleaned &
examined this pressure vessel, including its fittings, and that the above is a true report of my
examination. '

S

Dr.C.SIVAKUMAR, M.E..Ph.D.,
Competent Person,

Or. C. SIVAKUMAR, M.E..Ph.D.,

. tent Perso
ENS AFE?&?{M&.G[% . LTI, DISH Approval No.iH1/12510/2019 [Dated: 13.08.2019),

18/166-A, Sugavaneswars Raoad,
Balajl Nagar, Feirlands, Validity: 13.08.2019 TO 12.08.2022,

Salem-636 004, Tamilnzdu,

This Certificate is issued based on the current eanditions of the equipment at the time of tnspaction.
User is the responsible for the proper maintenance and safe operation of all equipment.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email 1d: infoensafetech@gmail.com

www.ensafetechnologies.com




(Under Rule No: 95 Schedule

REPORT OF HYDRO STATIC TEST FOR TERTIARY CONDENSER
X V1 Part IT Para 15) '

Report NO.: COPL/ETPL/06-2021/003

Date: 04/06/2021

Name aof the occupler

T™Js. S.RAMESH PRABAKARAN.

Address of pecupier

~Ts CRIMSUN ORGANICS PVT LTD
C-9.C-10&C-11,8IPCOT INDUSTRIAL COMPLEX,
KUDIKADU VILLAGE,.CUDDALORE -607 003.

Name, Description aid  Distinctive
Number of Tertiary Condenser

TERTIARY CONDENSER FROM R-108
CAPACITY: § i, TYPE: HORIZONTAL,
LOCATION: GROUND FLOOR-TOP
FAB NO : 88316

Name and Address of manufacturer and

competent person

referenze to their fest certificats of |

M/s MODERMN EQUIPMENT co.
9, Navnandanvan industrial Estate, OFf. L.B.8 Marg,
Mulund {West), Mumlsai - 400 080.

Nature of process in which it is used

Vapour Line is connected with tubeside.

Chiltied Brine { -20°C ) is connected with shell side.
(ncondensed vapour from the secondary condenser
anters theTertiary condenser through tube side & if
anyuncondensed  vapour is present, same will be
condensad In Tertiary condenser.

The uncondensed vapaur phase is sent to scrubber.

Materials of Construction: FAB NO : 58316

Shell Side Tube Side
Particulars of Tertiary Condenser: 3?2:;; Prﬁssujrizﬂ 5 kg/em” - 3 kgfom’ —
s 7.5kgfem” 3.5 kg/em®
Temperature 4010 +150°C 30 1o +200°C
’_Datc of Construction 05/0942804

Thiekness of walls.

Shell thickness — 5 to Gmm
Tube thickness -19.03mm

Pasition of the Tertlary Condenser

Horizontal

Holding Time

20 Minutes

Is the Tertlary Condenserin Open or
otherwise exposed 1o Whether or damp

L

Open Area

T

Or. C. SIVAKUMAR, M.E..PR.D..
Competent Persen
ENSAFE TEC HNOLOGIES PVT. LTD.,
18/166-A, Sugavaneswara Hoad,
Beizji Nagar Fairlands,
Salam-R36 004. Tamlinadu,

135



B .
Are the required fittings and appliances | Ves
provided in accordance with rules? '

External — Good Condition

Conditi f TertiaryCond ; .
erdition of TeTHBrysAResnter Internal— Good Condition

Hydro Static Pressure is applied for shell side the p::essu_re—
of 7.5 kgfom & tube side the pressure of 3.5 kg/em® is
Held for 20 Min,We observed no deviation.

Condition of Tertiary Condenser : | Overall coridition found satisfactory subject 10 the abave
condltion.

[ certify that on 04.06.2021 the tertiary condenser desoribed ahove was thoraughly cleaned & examined
this condenser, including its fitings, and that the above is a true report of my examination.

Dr.C.SIVAKUMAR, M.E.,Ph.D.,

. Competent Person,

Dr, C. SIVAKUMAR, M.E..Ph.D. DISH Approval No.F1/12510/2019 [Dated: 13.08:2019],
Compsatent Person

ENSAFE TECHNOLOGIES PVT, LTD. Validity: 13.08.2019 TO 12.08.2022.

18/166-A, Sugavanesware Road,
Salaji Nagar, Fairlands,
Salem-636 004, Tamilmadu.

This Certificate is issned based on the current conditions of the equipment at the time of inspection.
Usar is the responsible for the proper maintenance and safe operation of all eguipment.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302

Email 1d: infoensafetech@gmail.com

www.ensafetechnologles.com
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REPORT OF HYDRO STATIC TEST FOR VAPOUR LINE

(Under Rule No: 95 Schedule XVI Part II Para 15)

Report NO.: COPL/ETPL/06-2021/001

Date: 06/06/2021

Name of the accupier

M/s. S.RAMESH PRABAKARAN.

Address of cocupier

M/s CRIMSUN ORGANICS PVT LTD
C-9,C-10&C-11,81PCOT NDUSTRIAL COMPLEX,
KUDIKADU VILLAGE,CUDDALORE -607 005

Name, Desceiption and Distinctive
Number of Vapour Line from R- 108

VAPOUR LINE FROM R-108 TO PRIMARY
CONDENSER

TYPE: VERTICAL LINE,

LOCATION: SECOND FLOOR TO TERRACE.
FAB NO : 88316

Name and Address of manufacturer and
reference to their test certificate of
competent persen

M/s. DIPESH ENGINEERING WORKS.
Level-3, Sej Plaza, Marve Read, Malad West,
Mumbai - 400 064.

Nature of process in which it is used

Vapour Line is connected with Primary Condenser
Temperature : 30°Cto 170°C

Materlals of Construction: FAB NG : 88316
During the process, fhe mass ftemperaturé s
increasedfrom 30°Cto 120° C.Through the vapour line .
solvent vapour moves to primary condenser through tube
side & lIsopropyl alcohol is candensed and collected in
the tank T-132,

Uncandensad vapoue if any enters the secondary

condenser and then the tertiary candenser,

Holding Time

Thickness of walls. . | Thickness ofthe Vapour Line - 3.5mm
Pasition of the Vessel Vertical
20 Minutes

Ts the pressure vessel or plant in Open
or otherwise exposed to  Whether or
damp

gacond Floor —Third Floor- Terrace

Are the required fittings and appliances
provided in accordance with rules?

Yes

gr.C. SIVAKUMAR, M.E.Ph.D.,
Compsetant PeTson
ENSAFE TECHROLOGIES PVT. LTD.,
18/166-A, Sugaveneswara Road.
Belaji Nagar, Feirlan ds,
Salam-583E ANd Tamitpadu.
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=3 — Goad Conditi
Condition of Vapour Line External — Good Condition

, . . Hydro Static Pressure is applied for vapour jine the
Condifion of Vapeur Line(State 8nY | | pressure of Gkg/om’is held for 20 Wlin.We observed no
defects materfally affesting the max. |
permissible working pressure of the
working pressure or the safe veszel or Overall condition found satisfactory subject to the above
plant) condition.

deviation.

[ cerlify that en 04.06.2021 the Vapour Line deseribed above was tharoughly cleansd & examined this
VapourLine, including its fittings, and that the above is a true report of my examination.

Dr.C.SIVAKUMAR, ML.E.,Ph.D..

Competent Persen,

Dr. C. SIVAKUMAR, M.E..Ph.D.. DISH Approval No.:H1/12510/2019 [Dated: 13.08.2019],
Competant. Parson

ENSAFE TECHNOLOGIES PVT. LTD., Validity: 13.08,2019 TO 12.08.2022.

18/186-A, Sugavansswara Read,
Halsii Nagar, Falrlands,
g-r-- RTE N04 Tamilnadu.

This Certificate 1s issued based on the current conditions of the equipment at the time of inspectiom.
User is the responsible for the proper maintenanee and safe eperation of al] equipments.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Id: infoensafetech@gmail.com

wwaw.ensafetechnologies.com
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PORTOF E
(Under Rul

Equipment  : Pressure Gauge
Certificate No ! COPL/ETPL/06-2021/001

ATION OF SAFETY DEVICE
¢ No: 05 Schedule XV Part [T Para 7

Location - Segond Floor /R-108 Limpet coil

1. Name of the company

2. Description

a. Name

b, Make

¢. Serial No

d. ReportNo

¢. Validity Upto

3, Instrument Specification

a. Range

b, Least count
¢, Serial No
d. IDNo

4. Set Pressure

5, Remarks

. CRIMSUN ORGANICS PRIVATE LIMITED

c-9, C-10 C-11, SIPCOT Industrial Complex
Kudikadu Village, Cuddalore -607 005,

. Digital pressure Calibrator
s Druck

: 5487280

- TSC/20-21/32534

: 03,08.2021

: 0-16 bar

: 0.2 bar

- 1.164.59-01002
: R-108

: As per Calibration Results set Pressure 0-16 kglem®

. Pressure Gauge Functions and Obervations Found Safe

& Satisfactory

I certify that Pressure Gauge is examiined by me on 05.06.2021, and the above report is true to my
knowledge v

2 £i A2
N oy ! 2N
b e ' %%, (K.Prabhakaran, BE,,MIE,,CE.,PGDPE.,DIS)
‘_q_., ) W ; ) ;_ﬁ“ i A, i‘ Competent person
g Ao Ty 3
%ﬁﬂr - EEEELJ;ISH Approval No.: H1/3791/2021 [Dated: 31.03.2021],
= Validity: 31.03.2021 TO 30.03.2024.
Inspection Date : 05,06.2021
Due Date : 04.12.2021

This Certificate is issusd based on the current canditions of the equipment at the time of inspection. User is
the responsible for the propsr maintenance and safe operation of all equipment. '

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email 1d: infoensafetech@gmail.com
www.ensafetechnologies.com
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REPORT OF EXAMINATION OF SAFETY DEVICES
(Under Rule No: 95 Schedule XVI Part Il Para 7)

Equipment  : Pressure Gauge
Certificate No : COFL/ETPL/06-2021/002
Location . Ground Floar-Boiler house, Nitrogen Pressure regulation valve downstream line.

1, Name of the company . CRIMSUN ORGANICS PRIVATE LIMITED
c-9, C-10 C-11, SIPCOT Industrial Complex
Kudikadu Village, Cuddalore -607 005.

2. Description

g, Name : Digital pressure Calibratar
b. Maks : Druck

e, Serial No : 5487280

d. Report No : TSC/20-21/3253-4

e, Validity Upto : 03.08.2021

3, Instrument Specification

a. Rangs : 0-16 kg/cm?
b. Least count : 0.2 kglem®
. Serial No : L164.59-00961
d. Model Ne 1553160
e. [DNo  Nitrogen Pressure reducing station,
4, Set Pressure : As per Calibration Results set Pressure 0 -16 kg/em?
5, Remarks : Pressure Gauge Functions and Obervations Found Safe

& Satisfactory
1 certify that Pressure Gauge is examined by me on 05.06,2021, and the ahove report is true to my knowladge

P K. Prabhakaran, BE.,MIE.,CE.,PGDPE,,DIS)
Competent person

bval No. : H1/3791/2021 [Dated: 31,03.2021],
Validity: 31.03.2021 TO 30.03.2024.

..‘)".,Eﬂf-'-'-?.-'-.'
- I |
Inspection Date : 05.06.2021
Due Date : 04,12.2021

r
1

This Certificate is issued based on the current conditions of the equipment at the time of inspection. User is
the responsible for the proper maintenance and safe aperation of zll equipment.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Tmail Id: infoensafetech@gmail.com
www.ensafetechnologies.co




REPORT OF EXAMINATION OF SAFETY DEVICES
(Under Rule No: 95 Schedule XVI Part IL Para 7)

Equipment  :Pressue Gauge
Certificate No CQPLIE'.TPUOG-‘.'ZMUOOB
Location - Ground Flear-Boiler house, 1.P Steam Pressure regulation valve downstream line.

1. Name of the company . CRIMSUN ORGANICS PRIVATE LIMITED
c-9, C-10 C-11, SIPCOT Industrial Complex
Kudikadu Village, Cuddalore -607 003.

2, Description

f Name - Digital pressure Calibrator
g. Make : Druck

h. Serial No : 5487280

i, Repart™o < TSC/20-21/3253-4

j. Validity Upto : 03.08.2021

3, Instrument Specification

f. Reange . 0-16 kg/ont®

g. Leastcount + 0.2 kglem?

h. Serial No : 1.164.59-01007

i, Maodel No 1 83316L

j. IDNo : Adr Dryer - A,
4, Set Pressure : Ags per Calibration Resuls set Pressure 0-16 kglem?
5, Remarks : Pressure Gauge Functions and Obervations Found Safe

& Safisfactory

N .. (K.Prabhakaran, BE.,MIE.,CE.,PGDPE.,DIS)
& o : . : Competent person
Ly cam -— ‘Approval No.: H1/3791/2021 [Dated: 31,03.2021],
T g Validity: 31.03.2021 TO 30.03.2024.

Due Date 1 04,12,2021

This Certificate is issued based on the current canditions of the equipment at the time of inspection. User is
the responsible for the proper maintenance and safe operation of all equipment.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Id: infoensafetech@gmail.com

wwiw.ensafetechnologies.com
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REPORT OF EXAMINATION OF SAFETY DEVICES
(Under Rule No: 95 Schedule XVI Part I1 Para 7)

Equipment ¢ Pressure Gauge
Certificate No : COPL/ETPL/06-2021/004
Location - Second Floor- R-108 Shell Side

1. Name of the company . CRIMSUN ORGANICS PRIVATE LIMITED
C-9, C-10 C-11, SIPCOT Industrial Complex
Kudikadu Village, Cuddalore -607 005.

2. Description

k. Name - Digital pressure Calibrator
1. Make : Druck

m. Serial No : 5487280

n. ReportNo - TSC/20-21/32534

o, Validity Upto : 03.08,2021

3. Instrument Specification

k., Range : 0-7 kglom?
. Lesstcount : 0.2 kg/em?
m. Serial No : JA9DMU-E19-1171
n. Model Mo : 88316L
o. [DN¢ : Chilled Water Pump L
4. Set Pressure : As per Calibration Rezults set Pressure 0 -7 kg/om?
5. Remarks : Pressure Geuge Functions and Obearvations Found Safe
& Satislactory

1 certify that Pressure Gauge is examined by me on 05.06.2021, and the above report is true to my knowledge

=TI §
PR LIS s (K.Prabhakaran, BE.MIE,CE,PGDPE.DIS)

% o
N & ' N Competent person
i g 3 ; 7 2 ppioval No, : H1/3791/2021 [Dated: 31.03.2021],
} 4 Validity: 31.03.2021 TO 30.03.2024.

Inspection Date : 05.06.2021
Due Date : 04,12.2021

This Certificate is issued based on the current conditions of the equipment at the time of inspection. User is
the responsible for the proper maintenancs and safe operation of all equipment.

ENSATE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Id; infoenssafetech@gmail.com
www.ensafetechnologies.com
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REPORT OF EXAMINATION OF SAFETY DEVICES
(Under Rule No: 95 Schedule XVI Part IT Para 7)

Equipment  : Resistance Temperatire Detector (RTD) with Alarm and Steam vaive interlock

Certificate No : COPL/ETPL/06-2021/005

Location : Second Floar /R-108

1, Name of the company . CRIMSUN ORGANICS PRIVATE LIMITED
C-9, C-10 C-11, SIPCOT Industrial Complex
Kudikadu Village, Curddalore -607 005.

2, Description

a. Name : Multifunction Calibrator RTD
b. Make : Vaiseshika Electron Devices
¢, Serial No P HR00013533

d. ReportNo s TSC/20-21/2632-2-2

e. Validity Upto :14,10.2021

3. Instrument Specification

a. Range :-50to 200°C

b, Leastcount (0.1%¢

¢. Serlal No -

d. Model No s DP120H-F-0-1-X
e. IDNo ' R-108

4. Calibratlon Certificate for RTD

a, MNomenclature . Thumbwhee] Decade Resistance Box
b, Model : 7400-A ;
c. Serial No 17549
d. Manufactured by Month, year Vaiseshiks Electron Devices
g. Calibration/Operating Procedure: VED-NABL-WI-ET, Procedure 8.0
g, Set Pressure . When Temperature resched 120° C the Hooter alarm is
Initiated,

When temperature reached 1257 C the steam valve
interlock acted and closed the stzam valve
automatically.

5. Remarks : RTD Functions and Qbervations Found Safe
& Satisfactory

1 certify that Pressure Gauge is examined bw& on 05.06.2021, 2nd the above report is trug to my knowledge.

&W EE.R“""\

U{Prabhakaran BE.,MIE..CE.,PGDPE.,DIS)
Competent person

}roval No. : H1/3791/2021 [Dated: 31,03.2021],
Valldity: 31.03.2021 TO 30.03.2024.

Inspection Date : 05.06,
Due Date ; 04.12.2021

This Certificate is issuad based on the current conditions of the equipment at the time of inspection. User is
the respansible for the proper maintenance and safe operation of gll equipmient,

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Id: infoensafetech(@gmail.com
www.ensafetechnologies.com




REPORT OF EXAMINATION OF SAFETY DEVICES
(Under Rule No: 95 Schedule XVI Part IT Para 7)

Equipment  ; Temperature Gauge Resistance Temperamure Detector (RTD)
Certificate No : COPL/ETPL/06-2021/006

Location : Second Fleor /R-108
1. Name of the eompany + CRIMSUN ORGANICS PRIVATE LIMITED
C-9, C-10 C-11, SIPCOT Industrial Complex
Kudikadu Village, Cuddalore -607 005,
2, Description
Name : Multifunction Calibrator RTD
b, Mseke P
e, Serial No : 8200013533616
d. Report No s TSC/20-21/2632-2-2
e. Validity Up to £ 25.07.2021

3, Instrument Specification

a, Ranpge ;=50 to 200°¢C

b, Least eaunt 10.1%€

c. Serial No : 2008066

d. Model No ; DPIO1-E1-3

e. IDNo i R-108
4. Set Temperature : As per Calibration Results set temperature -50 to 200°C
5. Remarks : Temperature Gauge Functions and Obervations Found

Safe & Satisfactory

. (K.Prabhakaran, BE,MIE.,CE.,PGDPE.DIS)

3 Competent person
@;}?rm'al_ﬁo. : H1/3791/2021 [Dated: 31.03.2021],
O Validity: 31.03.2021 TO 30.03.2024,
Inspection Date : 05.06,2021 =
Due Date : 04,12.2021

This Certificate is issued based on the current conditions of the equipment at the time of inspection, User is
the responsible for the proper maintenance and safe operation of all squipment,
ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Td: infoensafetech@mgmail.com

www.ensafetechnologies.com
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Report of Examination of Instruments & Safety Devices

(Frescribed Under Section 87 Rule 95, Schedule XVI Part - 11 Para 7 Of Tamil Nadu Freforles Rules 1950)

Test Certificate No.: COPL/ETPL / 06 - 2021/001

.  Name and Address of the Company

2. Distinguish Number or Mark, If Any and Description
Sufficlent to Identify the Safety Valve

3. Year of Construetion or First Taken to Use

4. Location of the Equipmant

5. Date and number of the certificate relating to any test
and sxamination made under rules (93) together with the
name and address of person who issued the certificate.

6.  Working condidon of the instrument

7, Any other reniarks

e e,

M/s.CRIMSUN ORGANICS PVT LTD,
C-9,C-10&C-11,5TPCOT INDUSTRIAL
COMPLEX,KUDIKADU VILLAGE,CUDDALORE -607
@03,

SAFETY RELIEF YALVE

Valve T)-rpe: Spring Loaded - 2" Inches Flanged
Valve Set Pressure at 4.0 bar G

Valve Opening Pressure at 4.0 bar G

Valve Closing Pressure at 3.6 bar G

ID.NO,: PY 01

2021
Distillation Kettle (R-108)Shell Side

First time inspsction

Performance and working condition of the safety relief
valve is found safe & satisfactory

Pressure test s performed by pneumatic test
usedNitrogen gas with recomumended typical piping
safety

schematic arrangement and ensures the

reliahility and lesk tightness of safety valve.

I certify that on 06/06/2021,the sefety valve thoroughly examined & tested by me, and the above is & true report of

examination,

L3
}\;{; 7{_1&16:‘-‘5 T)
d

Inspection Date : 06.06.2021
Due Date : 05.12.2021

(K.Prabhakaran, BE.,MIE. CE..PGDFPE.,DIS)
Competent person

DISH Approval No, : H1/3791/2021 [Dated:
31.03.2021],

Validity: 31.03.2021 TO 30.03.2024,

This Certificate is issued based on the current conditions of the equipment at the time of inspection. User is the responsible

for the proper maintenance and safe operation of all equipment.

ENSAFE TECHNOLOGIES FRIVATE LIMITED, SALEM

75400 41186, 94434 28302

Email Id: infoensafetech@gmail.com
ww.ensafetechnologies.com
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Report of Examination of Instruments & Safety Devices

(l*-resurihm Under Seciton 87 Rule 95, Sehedule XVI Part- T Pare 7 Of Tamil Nady Factories Rules 1950)

Test Certificate No.: COPL/ETFPL /06 - 2021/002

1.  Name and Address of the Company

2.  Distinguish Number or Mark, If Any and Description
Sufficient to [dentify The Safsty Valve

Year of Construction or First Taken to Use

4,  Location of the equipment
Date and number of the certificate relating to any test
and examination made under rules (95) together with the
name and address of person who issied the certificate.

6.  Warking condition of the instrument

7. Any other remarks

M

M/s.CRIMSUN ORGANICS PVT LTD,

C-9, C-10 & C-11, SIPCOT INDUSTRIAL COMPLEX,
KUDIKADU VILLAGE, CUDDALORE - 607 005.
SAFETY RELIEF VALVE

Valve Type: Spring Loaded —1,5" Inches Flanged
Valve Setting Prassure at 2.5 bar G,

Velve Opening Pressure at 2.5 bar G

Valve Closing Pressure at 2.4 bar G

IND.NO.: PV 02

2019

Nitrogen Header Pressure Reducing Valve Station

First time inspaction

Performance and working condition of the safety relief
valve is found safe & satizfactory

Pressure test is performed by pneumatic test uses
nitrogen gas with recommended typical piping
schematic arrangement and ensures the safety

reliability and lesk tightness of safety valve.

[ certify that on 06/06/2021,the safety valve thoroughly examined & tested by me, and the above is a true report of

examination.

el

Inspection Date : 06.06,2021
Due Date : 05.12.2021

(K.Prabhakaran, BE,MIE.,CE.,PGDPE.,DIS)
Competent person

DISH Approval No, : H1/3791/2021 [Dated:
31.03.2021],

Validity: 31.03.2021 TO 30.03.2024.

This Certificate is issued based on the current conditions of the equipment at the time of inspection, User is the responsible

for the proper maintenance and safe operation of all equipment.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Tmail 1d: infoensafetechicgmail.com

www.ensafetechnologies,com

sipcoT

Indl, Complex) =]
Kudikadu /-
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Report of Examination of Instruments & Safety Devices

Test Certificate No.; COPL/ETPL /06 - 2021/003

1.  Name and Address of the Company

2. Distinguish Number or Mark, If Any and Description
Sufficient to Identify the Safety Valve

3. Year of Construction or First Taken to Use

4, Location of the equipment
Date and number of the certificate relating to any test
and examination made under rules (95) together with the
name and address of person who issued the certificate.

6.  Working condition of the instrument

7.  Any other remarks

{Prescribied Under Seclion 87 Rule 95, Bchedule XV Part

_TI Para 7 OF Tamil Nadu Faclories Rules 1950)

M/s.CRIMSUN ORGANICS PVT LTD,

C-9, C-10 & C-11, 8IPCOT INDUSTRIAL COMPLEX,
KUDIKADU VILLAGE, CUDDALORE - 607 005.
SAFETYRELIEF VALVE

Valve Type: Spring Loaded - 1" Inches Flanged
Valve Setting Pressure at 3.0 bar G

Valve Opening Pressure at 3.0 bar G,

Valve Closing Pressure at 2.8 bar G

M.NO.: PV O3

2018

R-108 Limpet Coil Steam safety Valve

First time inspection

Performance and working condition of the safety relief
valve is found safe & safisfactory

Pressure test is performed by pneumatic test uses
nitrogen gas with recommended typical piping
schematic arrangement and ensures the safety

reliability and leak tightness of safety valve,

[ certify that on 06/06/2021,the safety valve thoroughly examined & tested by me, and the above is a true report of

examination.

Inspection Date : 06.06.2021
Due Date : 05.12.2021

(K.Prabhakaran, BE.,MIE.,CE.,PGDPE. DIS)
Competent person

DISH Approval No. : H1/3791/2021 [Dated:
31.03.2021],

Valldity: 31.03.2021 TO 30.03.2024.

This Certificate is issued based on the current conditions of the equipment at the time of inspection, User is the responsible
for the proper maintenance and safe operat ation of all equipment,

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
FEmall Id: infoensafetech@gmail.com
www.ensafetachnologies.com

{

',_ Kudikadu
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Report of Examination of Instruments & Safety Devices

(. eseribed Under Section 87 Rule 95, Schedule XVI Part - IT Para 7 Of Tamil Nadu Factories Rules 1950)

Test Certificate No.: COPL/ETPL/ 06 - 2021/004

1. Name and Address of the Company

2. Distinguish Number or Mark, If Any and Description .
Sufficient to Tdentify the Safety Valve

Yesar of Construction or First Taken to Use

4,  Location of the equipment

5.  Date and number of the certificate relating to any test
and examination made under rules (95) together with the
neme and address of person who issusd the certificate.

6.  Working condition of the instrument

7. Any other remarks

M/s.CRIMSUN ORGANICS PVT LTD,

C-9, C-10 & C-11, SIPCOT INDUSTRIAL COMPLEX,
KUDIKADU VILLAGE, CUDDALORE - 607 003,
SAFETY RELIEF VALVE

Valve Type: Spring Loaded - 2" Inches Threaded
Valve Setting Pressure at 4.0 barG

Valve Opening Pressure at 4.0 bar G,

Valve Closing Pressure at 3,8 bar G

[D.NO.: PV 04

2021

LP steam line PRY down stream safety valve

First time inspectlon

Performance and working condition of the safety relief
valve is found safe & satisfactory

Pressure test is performed by pneumatic test uses
nitrogen gas with recommended typical piping
schematic arrangement snd ensures the safety

reliability and leak tightness of safety valve.

I certify that on 06/06/2021,the safety velve thoroughly exemined & tested by me, and the above is a true report of

examination.

1

Inspection Date : 06,06.2021
Due Date : 05.12.2021

(K.Prabhakaran, BE,MIE,,CE.,PGDPE.,DIS)
Competent person

DISH Approval No. : H1/3791/2021 [Dated:
31.03.2021],

Validity: 31.03.2021 TO 30.03.2024,

This Certificate is isued based on the current conditions of the equipment at the time of inspection. User is the responsible

for the proper maintenance and safe operation of all equipment.

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302

Emai] Id: infoensafetech@gmail.com

wwy.ensafetechn ologies.com
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Report of Examination of Instruments & Safety Devices

(P-sscribed Under Section 87 Rule 95, Schedule XVI Part-11 Para 7 Of Tamil Nadu Factories Rules 1950)

Test Certificate No.: COPL/ETPL / 06 - 2021/005

1.  Name and Address of the Company . M/s.CRIMSUN ORGANICS PVT LTD,
C-9, C-10 & C-11, SIPCOT [NDUSTRIAL COMPLEX,
KUDIKADU VILLAGE, CUDDALORE - 607 005.
2. Distinguish Number or Mark, If Any and Description . PRESSURE REDUCTION VALVE
Sufficient to Identify the Safety Valve Valve Type: Spring Loaded — 1.5" Inches Threaded
Valve Up-stream Pressure 6.0 barG

Valve down-stream Pressure 2.0 bar G,

M.NO.: PRV (1

1. Year of Construction or First Taken to Use ;2019
4,  Location of the equipment :  Nitrogen header line.
5. Date and number of the certificate relating to any test . First time inspection

and examination made under rules (95) together with the

name and address of person who issued the certificate. a=
6. Working condition of the instrument . Performance and working condition of the safety relief

valve is found safe & satisfactory

7. Any other remarks . Pressure test is performed by pneumstic test uses

nitrogen gas with recommended typical piping
schematic arrangement and ensures the saiety
reliability and leak tightness of pressure reducing

valve.

I certify that on 06/06/2021,the pressure reducing valve thoroughly examined & tested by me, and the above is & true report
of examination,

(K.Prabhakaran, BE.MIE.,CE.,FGDPE,,DIS)
Competent person

DISH Approval No. : H1/3791/2021 [Dated:
31.03.2021],

Validity: 31.03,2021 TO 30.03.2024,

Inspection Date : 06.06.2021
Due Date : 05,12.2021

This Certificate is issued based on the current conditions of the equipment at the time of inspection. User is the responsible
for the proper maintenance and safe operation of all equipment,

ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Id: infuengafefech@maﬂ.com
www.ensafetechnologies.com
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Report of Examination of Instruments & Safety Devices

(Prescribed Under Section 87 Rule 95, Schedule XVI Part -

Il Para 7 Of Tamil Nadu Factories Rules 1950)

Test Certificate No.: COPL/ETPL /06 - 2021/006

1. Name and Address of the Company

2. Distinguish Number or Mark, If Any and Description
Sufficient to [dentify The Safety Valve

Year of Construction or First Taken to Uss
4,  Location of the equipment

Date and number of the cartificate relating to any fest

M/s.CRIMSUN ORGANICS PVT LTD,

C-9, C-10 & C-11, STPCOT INDUSTRIAL COMPLEX,
KUDIKADU VILLAGE, CUDDALCRE - 607 005,
PRESSURE REDUCTION VALVE

Valve Type: Spring Loaded - 3" Inches Flanged
Valve Up-stream Pressure 9.0barG

Valve down-stream Pressure 3.4 bar G,

ID.NO.: PRV (2

2019

Boiler house low pressure steam header line,

First time inspection

and exemination made under rules (93) together with the

name and address of person who issued the certificate.
6. - Working condition of the instrument Performance and working condition of the safety relief
valve is found safe & satisfactory
7. Any other remarks Pressure test is performed by pneumatic test uscs
nitrogen gas with recommended typical piping
schematic arrangement and ensures the safety
relisbility and leak ftightness of pressure reducing

valve.

I certify that on 06/06/2021,the pressure reducingvalve thoroughly examined & testzd by me, and the above is a true report
of examination.
(K.Prabhakaran, BE,MIE.,CE.,PGDPE.,DIS)

Competent person
DISH Approval No, : H1/3791/2021 [Dated:
iy 31.03.2021},

Validity; 31,03.2021 TO 30,03.2024,

Inspection Date : 06.06.2021
Due Date : 05.12.2021

This Certificate ig issued based on the current conditions of the equipment at the time of inspection. User is the responsible
for the proper maintenance and safe operation of all equipment.
ENSAFE TECHNOLOGIES PRIVATE LIMITED, SALEM
75400 41186, 94434 28302
Email Id: infoensafetechf@gmail.com
www.ensafetechnologies.com
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GOVERNMENT OF TAMIL NADU
DIRECTORATE OF INDUSTRIAL SAFETY AND HEALTH

CHENNAI - 32.

No.H1 /14215/2018 Dated: 02.08.2018

CERTIFICATE OF COMPETENCY ISSUED TO A PERSON

(Under Sub-Rule (3) of Rule 2A)

I. K.Kaliannan, the Director, Industrial Safety and Health in exercise of the
pCwers conferred on me under Section 2 (ca) of the Factories Act and the riles
~1ade there under, hereby reccgnize Thiru,C.SIVAKUMAR, Plot No.1148 , Arna
wagar \West End Celony, Mugappzir, Chennai- 600 050 to be the Cempeatent Person
far the purpose of carrying out examinations and certification of fellowing ltems
tnger the Factories Act, 1948 and the Tami=adu Factories, Rules 1950 in

iscteries lecated in the state of Tamrinacu.

fraun

i1, |SecticnB7 Rue 95 Sched.'e XVI, Part V, |EoUsnens 253 Tk made

i Pars § Rei~forced Plastiss

27 [ Sectzn-87 Rus 95 Screduis XK | Process of Extractng Gif asd Fals in
L | a _| 8clent Extracticn Plant

") Record of the dally vwork done by the Competent Person shou'd be maintained

s certifizate Is valid for three years from  02.08.2018 to 01.08.2021,

Itis certificate is issued subject to the conditions stipulated hereunder;

i Tests, Examinations and Inspections shall be carried out in accorgdence vith

the srovisions of the Act and Rules made there under.

i) Tests, Examinaticns Inspections shall be carried out under the direc

superyvision of the competent person.

+
L

-} The Director, Industrial safety and Health, Chennai - 32 rescrves the right to
revoiie or amend this order at anytime during its va!i2ity period in accordznce
~ith the provisions under Sub-rule (4) of Rule 2-A of the Tami! Nadu Factories

Rules 1950,

in a I=g book, Incorperating theraln the name of the factories, the detalis of

vork done, observations made, ¢irectizns given, etc,,
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.} All the test certificates issued by the Competent Persen small contain the latest

pkpa

mo ard date of the Certificate of campetency issued to a perscn (or) Institute
by this effice, along with the validity periad of the cempetency.

The Comsetent Person sha!l make an application with all reizvant decuments
for issuance of fresh certificate, if neaded, 30 days before Llie expity of this
ceriificate.

}/fm'/w////’"‘
Di-ectbf, _ g@@ /g)

Industrial S"fety 24 Heaith,

@jy Chennai- 32.
To | }’\\gﬁﬁ\ 4
¢

Thiru.C.EIVAKUMAR,
|,c v2.1148, Anna Nagar \est End leom;/

5 ""-"‘-P'\'.H:'
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-’.'her. nai- 600 050
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GOVERNMENT OF TAMIL NADU

DIRECTORATE OF INDUSTRIAL SAFETY AND HEALTH

CHENNAI - 32,

No.H1/12510/2019 Dated: 13.08.2019

CERTIFICATE OF COMPETENCY ISSUED TO A PERSON

(Under Sub-Rule (3) of Rule 2A)

I, K.Manoharan, the Director, Industrial Safety and Health In exercise of the
powers conferred on me under Section 2 (ca) of the Factories Act and the rules
made there under, hereby recognize Thiru. C.SIVAKUMAR, Door No.127, Plot
No.1148, Anna Nagar West End Colony, Mugappair, Chennal- 600 050. ta he the
Competent Person for the purpose of carrying out examinations and certification
of following item under the Factories Act, 1948 and the Tamilnadu Factories,
Rules 1950 In factories located In the state of Tamlinadu,

Section-87 Rule 95 Schedule XVI| Testing Examination and repair of Plant
Part =Il, Para 15 and Equipment
This certificate is valid for Three years from 13.08.2019 to 12.08.2022.
This certificate is issued subject to the conditions stipulated hereunder:

b) Tests, Examinations and Inspections shall be carried out in accordance
with the provisions of the Act and Rules made there under.

i)  Tests, Examinations Inspections shall be carried out under the direct
supervision of the competent person.

/es,c10804

SipCOT
di. Complex
Kudikadu /*
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M) The Director, Industrial Safety and Health, Chennal - 32 reserves the right
ro revoke or amend this order at anytime during its validity period in
accordance with the provisions under Sub-rule (4) of Rule 2-A of the Tamil

Nadu Factories Rules 1950.

iv) Record of the daily work done by the Competent Person should be
malntained in a log book, Incorporating therein the name of the factories,
the detalls of work done, observations made, directions given, etc.,

v) All the test certificates lssued by the Competent Person shall contain the
latest No. and date of the Certificate of competency issued to a person (ar)
Institute by this office, along with tha validity perlod of the competency.

The Competent Person shall make an application with éll relevant documents
for issuance of fresh certificate, if needed, 30 days before the expiry of this
certificate,

: )
Wk d ™
Director,

Industrial Safety and Health,

1
= Chennal - 32,
(XN

Ta

Thiru. C.SIVAKUMAR,

Door No.127, Plot No.1148,
Anna Nagar West End Colony, /
Mugappair,

Chennal- 600 050.

ity /C-9,C-10&C-1

(-.\ SIPCOT

¥

Kudikadu

Indl. Complex
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GOVERNMENT OF TAMIL NADU

OFFICE OF THE DIRECTOR, INDUSTRIAL SAFETY AND HEALTH,

CHENNAI - 32,

No. H1/5737/2021-I1 Dated:07.04.2021
CERTIFICATE OF COMPET ISSUED TO STI ON

der -Rul f Rul

I, M.V.Senthilkumar the Director (FAC), Industrial Safety and Health In
exercise of the powers conferred on me under Section 2 (ca) of the Factorles Act
and the rules made there under, hereby recognize the Institution Ensafe
Technoligies, 18/166A, Sugavaneswara Road, Balaji Nagar, Fairlands,
Salem - 636 004 to be the Competent Person for the purpose under the Factories
Act, 1948 and the Tamil Nadu Factories Rule 1950.

The Following Persons working in the above Institution is hereby authorized to carryout

examination & issue the test Certificates against the following items.

THIRU.N.VIJAYAKUMAR

1. Section- 28 Rule 55 Lifts & Hoists
2. Section-28 Rule 556A Lifting Machines & Lifting Tackles
3. Rules1-A Safety Belts

THIRU.K.MOHAN
1.  Section- 21(2) Rule 53 Schedule VIII Power Press

2. Section-21 (2) Rule 53(1) Schedule XI  Conveyors
Section-87 Rule 85 Schedule Vi Shot Blasting

This certificate Is valid for One year from 07.04,2021 to 06.04,2022.
This certificate Is issued subject to the conditions stipulated hereunder:

i) Tests, Examinations and Inspections shall be carried out in accordance with
the provisions of the Act and Rules made there under.

ii) Tests, Examinations Inspections shall be carried out under the direct
supervision of the competent person.




11))

lv) Record of the dally work done by the Competent Person should be maintained

To

The Director, Industrial Safety and Health, Chennai - 32 reserves the right to
revoke or amend this order at anytime during its validity period in accordance
with the provislons under Sub-rule (4) of Rule 2-A of the Tamil Nadu Factories

Rules 1950,

in a log book, Incorporating therein the name of the factorles, the details of
work done, observations made, directions given, etc.,

All the test certificates issued by the Competent Person shall contain the latest
No. and date of the Certificate of competency Issued to a person (or) Institute
by this office, along with the validity period of the competency.,

The Competent Person shall make an application with all relevant documents
for Issuance of fresh certificate, if needed 30 days before the expiry of this
certificate.

157

Do Cloctire
DireCtor (FAC),

Industrial Safety and Health,

Chennal -32.
o

The Manager,

Ensafe Technoligles,

18/168A, Sugavaneswara Road,./
Balaji Nagar, Fairlands,

Salem - 636 004,
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Camblevd UTHSTIY WLHPID SHSTSHTILD,
&L GUITIT.((1p.&n.CUM)

st @)/ 908/2021

Ui,

T ReT: ClmmihsTeneuset  FLLID

6T6T:08.06.2021

CuBIBT

Thiru.S.RameshPrabakaran,(Age53)
S/0. Senthur Pandiyan, \/
Occupier

Crimsun Qrganics Private Limited,
Plot No.C9, C10,C11,

Sipcot Industrial Complex, YRR éf
6[?
{

)

Kudikadu Village, O \

Cuddalore District. b=

o 45

(Bmpsw gl 1987)  wobpib

SUOLBETE CzmfhsTeeusst elglsst 1950 whpb BH7 &LLRIST -
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<<TRUE TYPED COPY>>

Reqistered Post with Acknowledgement Card

Office of the Joint Director of Industrial Safety and Health, Cuddalore.
From

Mr. R. Siddharthan, ME,MBA, DIH.,
Joint Director,

Industrial Safety and Health,
Cuddalore.

To

Mr.S.Ramesh Prabakaran,(Age53)
S/o.Senthur Pandian,

Occupier,

Crimsun Organics Private Limited,
Plot No.C9, C10,011,

Sipcot Industrial Complex,
Kudikadu Village,

Cuddalore District.

No0:E/908/2021 Date: 08-06-2021

Dear Sir,

Sub: Factories Act, 1948 (Amendment Act, 1987) and Tamil Nadu Factories Rules 1950
and other Acts — Accident- The accident that took place on 13-05-2021 at M/s. crimson
Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10 & C11,
Kudikadu Village, Cuddalore District, [Registration No:CDR01044], in which 4 people
lost their life and 12 employees were injured. On inspection, it was found that there
were certain lapses in following the safety measures. Notice has been issued to the
owner(occupier), Mr. S.Ramesh Prabakaran asking for the lapse/ shortcomings.

Ref: Summary of Inspection Report CDR 01044 Dated: 08.06.2021

On inspecting the factory on 13-05-2021, we found that, there were certain violation of
law and in the inspection report that was submitted has items No: 1 to 6, we request you
to reply us in writing within 7 days of receiving this notice. In case if you fail to respond
or reply within the stipulated time, we would assume that you do not have any valid
answers / explanations and will take appropriate action without giving any further notice
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Joint Director, Industrial Safety and Health
Cuddalore.

Office of the Joint Director of Industrial Safety and Health, Cuddalore.
From

Mr. R. Siddhartha, ME,MBA, DIH.,
Joint Director,

Industrial Safety and Health,
Cuddalore. (M.C.E.)

To

Mr.S.Ramesh Prabakaran,(Age53)
S/o.Senthur Pandian,

Occupier,

Crimsun Organics Private Limited,
Plot No.C9, C10,011,

Sipcot Industrial Complex,
Kudikadu Village,

Cuddalore District

No: CDR 01044 Dated: 08.06.2021
Dear Sir,

Sub: Factories Act, 1948 and Factories Rules 1950 and other Acts — Accident- The
accident that took place on 13-05-2021 at M/s. crimson Organic Pvt. Ltd, set up in the
SIPCOT Industrial Estate, Plot No: C9,C10 & C11, Kudikadu Village, Cuddalore District,
[Registration No:CDR01044], in which 4 people lost their life and 12 employees were
injured. Sending herewith the Inspection Report Summary — regarding

Ref: My Inspection conducted date: 13-05-2021

When | inspected the factory, | found certain violations of law and other conditions. | am
sending herewith the inspection report summary.
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Joint Director, Industrial Safety and Health
Cuddalore.

Factories Act, 1948 (with Factories Amendment Act, 1987) and Tamil Nadu
Factories Rules 1950 and other Acts and Rules

1. Section 7A Section 87 Rule 95 Schedule XVI Part lll ltem 6 and Section 41
Rule 61 E &F:

M/s. crimson Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10
& C11, Kudikadu Village, Cuddalore District, was registered under the Factories Act,
1948 and its Registration No is CDR01044. For the year 2021, this industry has been
given license to operate with the maximum manpower limit of 260 employees and 1573
hp (horsepower) and the it is manufacturing pesticides such as Fibronil Technical,
Acetamiprid Technical, Fluroxy pyr Technical on bulk basis ( bulk drugs)

The residue from the product Acetamiprid is Acetamiprid Filterate M.L mixure (traces
of Isopropyl Alcohol + traces of Acetamiprid + traces of CPMMA + impurities). Before
disposing this residue, the Isopropyl Alcohol solvent that is mixed in this product, is first
separated from the residue. T o separate this, this mixture is taken to the second floor
and poured in to the boiler Reactor Vessel No:.108 and it is steamed and then
Isopropyl Alcohol is separated through Distillation process. On 12.05-2021, after
Isopropyl Alcohol was separated , balance residue (traces of Isopropyl Alcohol + traces
of CPMMA + traces of Acetamiprid + impurities) which was in the high temperature was
kept in the boiler to cool down and to be collected in the drum the next day. On 13-05-
2021, as the steaming process from the boilder not stoped which lead to high
temperature, due to which the residue such as Isopropyl Alcohol, CPMMA and
Acetamiprid were converted in to very high pressure vapour . The manhole in the boiler
was not closed properly, and the vapor pressure formed by the chemical mixture led to
a huge blast to the manhole of the boiler which in turn lead to smoke and fire accident at
around 7.30 am at the factory premises. Immediately the fire was got under control with
the help fire engine and staff of the Fire Engine Department. 16 employees who were in
the first, second, third floor of the factory were caught in the accident and could not
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breathe in the fumes. They were admitted at Government General Hospital, Cuddalore
and of them 4 lost their life .

1 Mr. Rajkumar, (Age-42) S/o. Mr. Rajendran, Old Vandipalayam,
Cuddalore,

2 Mr. Ganapathi, (Age-25) S/o. Thiru Karunakaran, Semmankuppam,
Cuddalore.

3 Mrs. Savita (Age-35) W/o. Mr. Senthilkumar, Angalamman Temple Street,
Karaikadu.

4 Mr. Wijeshraj, (Age-25) S/o. Mr. Vijayakumar, No.88, Ethiraj Nagar,

Vannarapalayam, Parangipettai, Cuddalore.

11 Employees were admitted at Cuddalore Government Hospital one was admitted at
Mahathma Gandhi Hospital in Pondichey and they returned home from the hospital

1 Mr. Harikaran, (Age- 23) S/o. Mr. Muthu Murugan, No.26 Ward, Devar Nagar,
Chinnamanur, Theni.

2 Mr. Raj, (Age-29) S/o. Mr. Mayavel, No.50 Ward, Mariamman koil Street,
Subramaniapuram, Cuddalore

3 Mr. Vinod Kumar, (Age-25) S/o. Mr. Tamilmani, 684/47, Muthu Mariamman koil
Street,
Pathirikuppam, Cuddalore 4.

4 Mr. Manikandan, (Age-31) S/o. Mr. Rajendran, 650/3, Mariamman koil Street,
North Melur, Kurinjipadi.

5 Mr. Jawaharlal Gowri Rajan, (Age-29) S/o. Mr. Sesasalam, 775, Main Road
badrakottai Post, Panruti.

6 Mr. Sabari, (Age-21) S/o. Mr. Sekar, 5/135, Gulalar Street, South Valavallan
Street,
Thoothukudi.

7 Mr. Ramkumar, (age 22) S/o. Mr. Palaniappan, No.23, Mohan Singh Street,
Cuddalore.

8 Mr. Sathyamoorthy, (Age- 30) S/o. Mr. Lakshmanan, 51, Mariamman koil Street,
Annavalli.

9 Mr. Satish Kumar, (Age 27) S/o. Mr. Poorasamy, 996, North Street, Manjakkuzhi
Post,
Chidambaram, Cuddalore. 10.

10 Mrs.Selvi, (Age- 42) W/o. Mr. Thirisanku, Angalamman koil Street, Karaikkadu,
Sipcot, Cuddalore, 11.

11 Mrs. Gunasundari, (Age- 49) W/o. Mr. Muruganantham, 26, North Street,
Capper
Quarry Post, Periya karaikadu, Karaikadu, Cuddalore.

12 Mr. Vignesh, (age-25) S/o. Mr. Selvarasu, Kaliamman koil Street, Subbammal

Chattram, Andarmullipallam, Cuddalore.
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Reactor vessel 108 in the factory has not been installed with the proper safety
measures and was used without proper safety precautions due to which 4 people lost
their life and 12 were injured

1.

In an unexpected circumstances when the heat and pressure are far beyond the
prescribed limit, Reactor vessel should have a safety valve which is connected
to the scrubber system of a required capacity through a pipeline so that the
pressure could be released and it would not endanger life of the employees, was
not done.

There was a leak in the steam line connected to the Reactor Vessel which could
have been stopped from steam going in to the Reactor Vessel, had Double
Valvewith and Bleeder valve were installed, but that was not done

When the temperature is beyond the prescribe limit, in order to stop the
chemical Acetamiprind FiltarateM.L inside the Reactor Vessel from decomposing
and forming pressure, the steam line should be disconnected , coolant water
should be poured to cool the reactor, even this was not done.

Easily flammable Solvent Isopropyl Alcohol (IPA) from Acetemipridd FillatateML ,
was not completely separated from the Reactor 108 and since Residual IPA was
more than the presecribed limit and due to steam leak which lead to high
temperature and it created huge pressure in the Reactor 108, which led to the
blast through the manhole and due to which chemical toxic fumes were released.

These violations are against the Section 7A, Section 87, Rule 95 Schedule
XVI Part lll ltem and Section 41 Rule 61 E&F

Section 87 Rule 95 Schedule XVI Part (1) Paragraph-7

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, the inspection of the Instruments and Safety Devices were to be
checked monthly once by a competent person authorized by The Director,
Industrial Safety and Health, whose observations has to be recorded in the
register and register is to maintained, which was also not done

These are violations against the section 87, Rule 95 Schedule XVI Part (Il),
Paragraph-7

Section 87 Rule 95 Schedule XVI Part (II) Paragraph 15
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M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, the chemical Plant, Equipment and machinery should be inspected
before the start of the process every day and once in two years by a competent
person approved by the Director, Industry Safety and Health , was also not done
. There is no register or record to show that the dangerous Plant, EQuipment and
machinery due to failure were checked every month and the details were
recorded in the register.

These are violations against the section 87, Rule 95 Schedule XVI Part (I1),
Paragraph-15

4. Section 87 Rule 95 Schedule XVI Part (1), Paragraph-23

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, there is no record to show that there were any possible emergencies
occurred during the processing, maintaining and repairing.
They have not submitted any Safety Plan arises out of the identified emergency
problems to The Director, Industrial Safety and Health. Once in every three
months, a Mock drill of Emergency procedure Rehearsal should be done to
identify the shortcomings during the emergency situations, which was also not
done.

These violdations are against the sections 87 Rule 95 Schedule XVI Part (I1)
Paragraphy 23

5. Section 41 Rule 61M

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, in this factory Safety Committee is not formed according the above rule
and the safety committee of the factory did not work according to the functions
and duties of the rules falling under sub section 7.

These violations are against the Section 41, Rule 61M

6. Section 7A (3) Section 41 B(2) and Section 112




M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, in this factory Health and Safety Policy was not made according to the
guidelines of the rules falling under sub section 4 and 5. The copy of it was not
submitted to The Joint Director, Industrial Safety and Health, Cuddalore and The
Director, Industrial Safety and health, Chennai.

These are violations against the Section 7A (3) Section 41 B(2) and Section
112

. Section 7A (3) Section 41 B(2) and Section 112 Rule 62-O(C)

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, in this factory there are more than 200 employees are working , and it
does not have a proper occupational health centre in the premises in an area of
15 sg.mt with 2 rooms , which should also have well gqualified medical
practitioner, a nursing staff, Dresser cum compounder and one house keeping
person and ward boy, which was also not available in the factory premises.

These are violations against the Section 7A (3) Section 41 B(2) and Section
112 Rule 62-O(C)

. Section 41 B (4)

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, in this factory the employees were not given training for Onsite
emergency and detailed disaster measures and the people in the nearby locality
were also not informed about the measures to be taken during emergency
These are violations against the Section 41 B (4)

. Section 7 (A) Section 41 A Rule 62 M

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, in this factory the people joining factory in the hazardous process should
undergo medical examination while joining the job and once in every 6 months
they should undergo occupational health hazardous under the supervision of
factory medical officer and accordingly records regarding Pre Employment and
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Periodical Examinations should be maintained in form 39 and 17, which was
also not done.

These are violations against the Section 7 (A) Section 41 A Rule 62 M

sd// 08-06-2021

Joint Director, Industrial Safety and Health
Cuddalore. (M.C.E.)
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<<TRUE TYPED COPY>>

Registered Post with Acknowledgement Card 479
Office of the Joint Director of Industrial Safety and Health, Cuddalore.
From

Mr. R. Siddhartha, ME,MBA, DIH.,
Joint Director,

Industrial Safety and Health,
Cuddalore. (M.C.E.)

To

Thiru.A.Paranitharan,(Age54)

S/o. Alwar,

Manager,

Crimsun Organics Private Limited,
Plot No.C9, C10,011,

Sipcot Industrial Complex,
Kudikadu Village,

Cuddalore District.

No.E/ 909/2021 Date: 08.06.2021
Dear Sir,

Sub: Factories Act, 1948 (Amendment Act, 1987) and Tamil Nadu Factories Rules 1950
and other Acts — Accident- The accident that took place on 13-05-2021 at M/s. crimson
Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10 & C11,
Kudikadu Village, Cuddalore District, [Registration No:CDR01044], in which 4 people
lost their life and 12 employees were injured. On inspection, it was found that there
were certain lapses in following the safety measures. Notice has been issued to the
factory manager, Mr. Paranitharan asking for the lapse/ shortcomings.

Ref: Summary of Inspection Report CDR 01044 Dated: 08.06.2021

On inspecting the factory on 13-05-2021, we found that, there were certain violation of
law and in the inspection report, that was submitted has items No: 1 to 6, we request
you to reply us in writing within 7 days of receiving this notice. in case if you fail to
respond or reply within the stipulated time, we would assume that you donot have any
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valid answers / explanations and will take appropriate action without giving any further
notice

Attached : summary of Inspection Report
sd// 08-06-2021

Joint Director, Industrial Safety and Health
Cuddalore. (M.C.E.)

Office of the Joint Director of Industrial Safety and Health, Cuddalore.
From

Mr. R. Siddhartha, ME,MBA, DIH.,
Joint Director,

Industrial Safety and Health,
Cuddalore. (M.C.E.)

To

Thiru.A.Paranitharan,(Age54)

S/o. Alwar,

Manager,

Crimsun Organics Private Limited,
Plot No.C9, C10,011,

Sipcot Industrial Complex,
Kudikadu Village,

Cuddalore District

No: CDR 01044 Dated: 08.06.2021
Dear Sir,

Sub: Factories Act, 1948 and Factories Rules 1950 and other Acts — Accident- The
accident that took place on 13-05-2021 at M/s. crimson Organic Pvt. Ltd, set up in the
SIPCOT Industrial Estate, Plot No: C9,C10 & C11, Kudikadu Village, Cuddalore District,
[Registration No:CDR01044], in which 4 people lost their life and 12 employees were
injured. Sending the Inspection Report Summary — regarding

Ref: My Inspection conducted date: 13-05-2021



When | inspected, | found certain violations of law and other conditions. | am sending
herewith the inspection report summary .

sd// 08-06-2021

Joint Director, Industrial Safety and Health
Cuddalore. (M.C.E.)

Factories Act, 1948 (with Factories Amendment Act, 1987) and Tamil Nadu
Factories Rules 1950 and other Acts and Rules

Section 87 Rule 95 Schedule XVI Part Ill ltem 6 and Section 41 Rule 61 E &F:

M/s. crimson Organic Pvt. Ltd, set up in the SIPCOT Industrial Estate, Plot No: C9,C10
& C11, Kudikadu Village, Cuddalore District, was registered under the Factories Act,
1948 and its Registration No is CDR01044. For the year 2021, this industry has been
given license to operate with the maximum manpower limit of 260 employes and 1573
hp (horsepower) and the company is manufacturing pesticides such as Fibronil
Technical, Acetamiprid Technical, Fluroxy pyr Technical in bulk ( bulk drugs)

The residue from the product Acetamiprid is Acetamiprid Filterate M.L mixure (traces
of Isopropyl Alcohol + traces of Acetamiprid + traces of CPMMA + impurities). Before
disposing this residue, the Isopropyl Alcohol solvent that is mixed in this product, is first
separated from the residue. T o separate this, this mixture is taken to the second floor
and poured in to the boiler Reactor Vessel N0:.108 and it is steamed and then
Isopropyl Alcohol is separated through Distillation process. On 12.05-2021, after
Isopropyl Alcohol was separated , balance residue (traces of Isopropyl Alcohol + traces
of CPMMA + traces of Acetamiprid + impurities) which was in the high temperature was
kept in the boiler to cool down and to be collected in the drum the next day. On 13-05-
2021, as the steaming process from the boilder not stoped which lead to high
temperature, due to which the residue such as Isopropyl Alcohol, CPMMA and
Acetamiprid were converted in to very high pressure vapour . The manhole in the boiler
was not closed properly, and the vapor pressure formed by the chemical mixture led to
a huge blast to the manhole of the boiler which in turn lead to smoke and fire accident at
around 7.30 am at the factory premises. Immediately the fire was got under control with
the help fire engine and staff of the Fire Engine Department. 16 employees who were in
the first, second, third floor of the factory were caught in the accident and could not
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breathe in the fumes. They were admitted at Government General Hospital, Cuddalore
and of them 4 lost their life .

1 Mr. Rajkumar, (Age-42) S/o. Mr. Rajendran, Old Vandipalayam,
Cuddalore,

2 Mr. Ganapathi, (Age-25) S/o. Thiru Karunakaran, Semmankuppam,
Cuddalore.

3 Mrs. Savita (Age-35) W/o. Mr. Senthilkumar, Angalamman Temple Street,
Karaikadu.

4 Mr. Wijeshraj, (Age-25) S/o. Mr. Vijayakumar, No0.88, Ethiraj Nagar,

Vannarapalayam, Parangipettai, Cuddalore.

11 Employees were admitted at Cuddalore Government Hospital one was admitted at
Mahathma Gandhi Hospital in Pondichey and they returned home from the hospital

1 Mr. Harikaran, (Age- 23) S/o. Mr. Muthu Murugan, No.26 Ward, Devar Nagar,
Chinnamanur, Theni.

2 Mr. Raj, (Age-29) S/o. Mr. Mayavel, No.50 Ward, Mariamman koil Street,
Subramaniapuram, Cuddalore

3 Mr. Vinod Kumar, (Age-25) S/o. Mr. Tamilmani, 684/47, Muthu Mariamman Kkoil
Street,
Pathirikuppam, Cuddalore 4.

4 Mr. Manikandan, (Age-31) S/o. Mr. Rajendran, 650/3, Mariamman koil Street,
North Melur, Kurinjipadi.

5 Mr. Jawaharlal Gowri Rajan, (Age-29) S/o. Mr. Sesasalam, 775, Main Road
badrakottai Post, Panruti.

6 Mr. Sabari, (Age-21) S/o. Mr. Sekar, 5/135, Gulalar Street, South Valavallan
Street,
Thoothukudi.

7 Mr. Ramkumar, (age 22) S/o. Mr. Palaniappan, No.23, Mohan Singh Street,
Cuddalore.

8 Mr. Sathyamoorthy, (Age- 30) S/o. Mr. Lakshmanan, 51, Mariamman koil Street,
Annavalli.

9 Mr. Satish Kumar, (Age 27) S/o. Mr. Poorasamy, 996, North Street, Manjakkuzhi
Post,
Chidambaram, Cuddalore. 10.

10 Mrs.Selvi, (Age- 42) W/o. Mr. Thirisanku, Angalamman koil Street, Karaikkadu,
Sipcot, Cuddalore, 11.

11 Mrs. Gunasundari, (Age- 49) W/o. Mr. Muruganantham, 26, North Street,
Capper
Quarry Post, Periya karaikadu, Karaikadu, Cuddalore.

12 Mr. Vignesh, (age-25) S/o. Mr. Selvarasu, Kaliamman koil Street, Subbammal

Chattram, Andarmullipallam, Cuddalore.
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Reactor vessel 108 in the factory has not been installed with the proper safety
measures and was used without proper safety precautions due to which 4 people lost
their life and 12 were injured

1.

In an unexpected circumstances when the heat and pressure are far beyond the
prescribed limit, Reactor vessel should have a safety valve which is connected
to the scrubber system of a required capacity through a pipeline so that the
pressure could be released and it would not endanger life of the employees, was
not done.

There was a leak in the steam line connected to the Reactor Vessel which could
have been stopped from steam going in to the Reactor Vessel, had Double
Valvewith and Bleeder valve were installed, but that was not done

When the temperature is beyond the prescribe limit, in order to stop the
chemical Acetamiprind FiltarateM.L inside the Reactor Vessel from decomposing
and forming pressure, the steam line should be disconnected , coolant water
should be poured to cool the reactor, even this was not done.

Easily flammable Solvent Isopropyl Alcohol (IPA) from Acetemipridd FillatateML ,
was not completely separated from the Reactor 108 and since Residual IPA was
more than the presecribed limit and due to steam leak which lead to high
temperature and it created huge pressure in the Reactor 108, which led to the
blast through the manhole and due to which chemical toxic fumes were released.

These violations are against the Section 87, Rule 95 Schedule XVI Part Il ltem
and Section 41 Rule 61 E&F

2. Section 41 Rule 61M

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, in this factory Safety Committee is not formed according the above rule
and the safety committee of the factory did not work according to the functions
and duties of the rules falling under sub section 7.

These violations are against the Section 41, Rule 61M

3. Section 87 Rule 95 Schedule XVI Part (I1) Paragraph-7

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, the inspection of the Instruments and Safety Devices were to be
checked monthly once by a competent person authorized by The Director,

185



186

Industrial Safety and Health, whose observations has to be recorded in the
register and register is to maintained, which was also not done

These are violations against the section 87, Rule 95 Schedule XVI Part (ll),
Paragraph-7

4.Section 87 Rule 95 Schedule XVI Part (1) Paragraph 15

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, the chemical Plant, Equipment and machinery should be inspected
before the start of the process every day and once in two years by a competent
person approved by the Director, Industry Safety and Health , was also not done
. There is not register or record to show that the dangerous Plant, Equipment and
machinery due to failure were checked every month and the details were
registered in the record

These are violations against the section 87, Rule 95 Schedule XVI Part (l1),
Paragraph-15

. 4 Section 87 Rule 95 Schedule XVI Part (II), Paragraph-23

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, there is no record to show that there were any possible emergencies
occurred during the processing, maintaining and repairing.
They have not submitted any Safety Plan arises out of the identified emergency
problems to The Director, Industrial Safety and Health. Once in every three
months, a Mock drill of Emergency procedure Rehearsal should be done to
identify the shortcomings during the emergency situations.

These violdations are against the sections 87 Rule 95 Schedule XVI Part (I1)
Paragraphy 23

. Section 88 Rule 96

M/s.Crimsun Orgnaics Pvt Ltd (Registration No: CDR 01044) situated at Plot
No.C9, C10, 011, SIPCOT Industrial Complex, Kudikadu Village, Cuddalore
District, The residue from the product Acetamiprid is Acetamiprid Filterate M.L
mixure (traces of Isopropyl Alcohol + traces of Acetamiprid + traces of CPMMA +



impurities). Before disposing this residue, the Isopropyl Alcohol solvent that is
mixed in this product, is first separated from the residue. T o separate this, this
mixture is taken to the second floor and poured in to the boiler Reactor Vessel
No:.108 and it is steamed and then Isopropyl Alcohol is separated through
Distillation process. On 12.05-2021, after Isopropyl Alcohol was separated ,
balance residue (traces of Isopropyl Alcohol + traces of CPMMA + traces of
Acetamiprid + impurities) which was in the high temperature was kept in the
boiler to cool down and to be collected in the drum the next day. On 13-05-
2021, as the steaming process from the boilder not stoped which lead to high
temperature, due to which the residue such as Isopropyl Alcohol, CPMMA and
Acetamiprid were converted in to very high pressure vapour . The manhole in
the boiler was not closed properly, and the vapor pressure formed by the
chemical mixture led to a huge blast to the manhole of the boiler which in turn
lead to smoke and fire accident at around 7.30 am at the factory premises.
Immediately the fire was got under control with the help fire engine and staff of
the Fire Engine Department. 16 employees who were in the first, second, third
floor of the factory were caught in the accident and could not breathe in the
fumes. They were admitted at Government General Hospital, Cuddalore and of
them 4 lost their life .

1 Mr. Rajkumar, (Age-42) S/o. Mr. Rajendran, Old Vandipalayam,
Cuddalore,

2 Mr. Ganapathi, (Age-25) S/o. Thiru Karunakaran, Semmankuppam,
Cuddalore.

3 Mrs. Savita (Age-35) W/o. Mr. Senthilkumar, Angalamman Temple Street,
Karaikadu.

4 Mr. Wijeshraj, (Age-25) S/o. Mr. Vijayakumar, No0.88, Ethiraj Nagar,

Vannarapalayam, Parangipettai, Cuddalore.

11 Employees were admitted at Cuddalore Government Hospital one was admitted at
Mahathma Gandhi Hospital in Pondichey and they returned home from the hospital

1 Mr. Harikaran, (Age- 23) S/o. Mr. Muthu Murugan, No.26 Ward, Devar Nagar,
Chinnamanur, Theni.

2 Mr. Raj, (Age-29) S/o. Mr. Mayavel, No.50 Ward, Mariamman koil Street,
Subramaniapuram, Cuddalore

3 Mr. Vinod Kumar, (Age-25) S/o. Mr. Tamilmani, 684/47, Muthu Mariamman koil
Street,
Pathirikuppam, Cuddalore 4.

4 Mr. Manikandan, (Age-31) S/o. Mr. Rajendran, 650/3, Mariamman koil Street,
North Melur, Kurinjipadi.

5 Mr. Jawaharlal Gowri Rajan, (Age-29) S/o. Mr. Sesasalam, 775, Main Road

badrakottai Post, Panruti.
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6 Mr. Sabari, (Age-21) S/o. Mr. Sekar, 5/135, Gulalar Street, South Valavallan
Street,
Thoothukudi.

7 Mr. Ramkumar, (age 22) S/o. Mr. Palaniappan, No.23, Mohan Singh Street,
Cuddalore.

8 Mr. Sathyamoorthy, (Age- 30) S/o. Mr. Lakshmanan, 51, Mariamman koil Street,
Annavalli.

9 Mr. Satish Kumar, (Age 27) S/o. Mr. Poorasamy, 996, North Street, Manjakkuzhi
Post,
Chidambaram, Cuddalore. 10.

10 Mrs.Selvi, (Age- 42) W/o. Mr. Thirisanku, Angalamman koil Street, Karaikkadu,
Sipcot, Cuddalore, 11.

11 Mrs. Gunasundari, (Age- 49) W/o. Mr. Muruganantham, 26, North Street,
Capper
Quarry Post, Periya karaikadu, Karaikadu, Cuddalore.

12 Mr. Vignesh, (age-25) S/o. Mr. Selvarasu, Kaliamman koil Street, Subbammal

Chattram, Andarmullipallam, Cuddalore.

The information about the accident that occurred was not shared with The Joint
Director, Industrial Safety and Health, Cuddalore and The Director, Industrial Safety
and health, Chennai. Morevover Form 18 was not issued individually to the
deceased employees within 12 hours of the accident and form 18 was not issued
individually to the injured employees.

These are violations against the Section 88 Rule 96

sd// 08-06-2021

Joint Director, Industrial Safety and Health
Cuddalore. (M.C.E.)

188



ANNEXURE-K (COLLY.)

Date : 24.06.2021

Ref No : COPL/HRD/21-22/005

From

Crimsun Organics Pvt Ltd

C-9,C-10 &C-11, SIPCOT Industrial Complex
Kudikadu, Cuddalore

Tamil Nadu-607005

To

Joint Director

Industrial Safety & Health
Cuddalore

Dear Sir,

Sub: The Factories Act, 1948 (Amended Act 1987) and Tamil Nadu Factory Rules, 1950-
Crimsun Organics Private Limited, Regd. No. CDR 01044

Accident dated 13.05.2021- Deviations in practices - Show Cause Notice to Occupier —
reg
Ref: 1) Show Cause Notice to Occupier No. E / 908/ 2021 dated 08.06.2021, issued by
Joint Director, IS&H, Cuddalore

2) Brief Inspection Report- CDR 01044 dt 08.06.2021

3) Our communication to dated 15.05.2021, 22.05.2021& 11.06.2021

We are in receipt of the above referred show cause notice, issued by your good self, on 11
June 2021. Also, you were kind enough to give grace time of further 7 days, to submit our
response, in addition to the earlier time awarded.

We have given our Technical / Scientific explanations wherever required; also responded on
the legal compliance deviations as highlighted in this notice, with our inherent commitment
and respect to the laws of the land, more contextually, The Factories Act, 1948 (Amended
Act 1987) and Tamil Nadu Factory Rules, 1950 and also to the well-being of our employces
and other stakeholders. Also, we wish to submit that we have effectively adopted the system-
based resources for the manufacturing process and also in the process of implementing
Integrated Management System, for our facility that would strengthen our documentation
system. further. The contents of show cause issued, and our responses are tabulated below.

’
S(  sipcor
5 ‘ndll. _{;(,‘, ;‘l-..";,

*X 15
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Observation made / Show
cause issued by Joint
Director,

IS&H, Cuddalore

Response / Explanation by Crimsun Organics
Private Limited

Section 7A, Section 87, Rule
95, Schedule XVI, Part 111,
sub part 6 & Section 41,
Rule 61, E&F

At Crimsun Organics, after
the completion of
Acetamiprid production, are
using Reactor 108, located in
seccond floor to recover
isopropyl Alcohol from the
filtrate mother liquor mixture,
containing traces of isopropyl
alcohol + traces of Actamiprid
+ traces of CPMMA +
impurities. Isopropyl alcohol
is recovered by distillation
using steam.

On 12.5.2021, after
separation  of  isopropyl
alcohol  from the mother
liquor, remaining residue, at
hot temperature, containing
traces of isopropyl alcohol +
traces of Actamiprid + traces
of CPMMA+ impurities, is
kept in the reactor to get
cooled, in order to fill in the
drums during the next day.

On 13.05.2021, since the
steam supply to the reactor
having not fully stopped, due
to  continuous  heating,
residual isopropyl alcohol +
CPMMA + Actamiprid had
vaporized, to produce high
pressure. At 0740hrs, as the
manhole cover was not tightly

[n Distillation kettle. R-108, isopropyl alcohol
(IPA) solvent-recovery from mother liquor was
taking place. On 13th May, at 0200hrs, i.e. during
the night shift of 12.05.2021, the IPA recovery
operation was completed; Steam supply to the
Kettle limpet coil was stopped around 0200 hrs, by
the Shift Chemist, by closing the steam line inlet
valve, during the same shift; He kept the stirrer in
‘ON’ condition and informed the night shift
Chemical Engineer, about the status of the R-108.
Engineer went to the second floor and inspected the
residue, inside the Kettle R-108 and instructed the
Chemist that once the temperature of residue cools
to 60 Deg C, it can be drained, during first shift
hours, of the succeeding day.

The next day morning.i.e. on 13.05.2021, at around
0730 hrs, A-shift Chemist, who was operating the
neatby reactor, had sensed some smell coming from
the reactor area and informed to the Shift Chemical
Engineer. Immediately the latter, came to the spot
and noticed seal lubricant oil from the agitator
mechanical seal pot, started flowing out from the
seal pot from the hose , over the kettle and smoke
coming from the manhole cover of Kettle (R-108) .
He tried to apply cooling water to the Kettle (R-108)
limpet coil, but gave up, when he had observed a
mild blast lifting the manhole top cover at about
0740hrs, and more smoke started coming .

Malfunctioning of the steam valve might have led
to the continued heating of the residue, even after
closing the valve at 0200 hrs. Sudden blast-opening
of the manhole, with minor fire and splash of fluid
occurred around 0740hrs. Fire at incipient stage
could not be controlled, due to leaking seal oil over
the reactor. Another source of ignition could be the
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closed, the above said vapour
stage chemical mixture with
pressure, had blast opened the
manhole to produce fire and
was surrounded by smoke.
Immediately, with the help of
fire tender, the fire was
brought under control.

Anyhow, since this poisonous
smoke (fumes) came out and
those 16 employees working
in first, second, third floor
since breathed the same,
suffocated, got admitted at
Cuddalore Government
Hospital for treatment and in
that, the following 4
employees died:

(1) Mr. Raj Kumar, ....
(2) Mr. Ganapathy, .....
(3) Mrs. Savita , ......

(4) Mr. Vijesh Raj......

and 11 employees (Names
given ....) at Cuddalore
Government Hospital and 1
employee at Mahatma Gandhi
Hospital at Puducherry were
completed the treatment and
returned.

static discharge developed, due to sudden opening
of manhole.

The mild blast and / static discharge might be the
ignition source to trigger the fire of leaking agitator
seal oil, over the kettle. Just before the incident, the
seal oil supply-tube to the agitator-seal was seen
disconnected and oil was flowing above the kettle;
This hot oil vapour and the less tight manhole, might
be due to minor gasket damage, created a mild blast.
Also the hot splash of residue of about 180-200
Liters, over the paper bags, kept on the floor, have
aggravated the fire. These paper bags are made of
outer paper and inner polythene coated developed
more smoke, and the quantity of bags were about 40
- 50 Nos. Also, cold insulation material of the
chilled water supply / return lines and hot insulation
of the kettle started giving thick smoke, due to hot
fallen residue material. Before one could realize the
intensity, large amount of smoke developed.

Since Residue material is fundamentally comprising
high boilers, it could not act as a fuel; other low
boiling components were already recovered along
with isopropyl alcohol and less significant quantity
of CPMMA and the Acetamiprid were left out.
Also, Kettle normally could not see any pressure as
the system is connected to scrubber with ID Fan,
through  primary, secondary and Tertiary
condensers.

Fire brigade put foam and soon put out the fire. Our
employees suffocated mainly due to combustion
products resulted from firing seal oil about 4 — 5
litre, paper bags about 50 Nos and cold insulation
material of Chilled water piping. Such combustion
products that result in any general fire accident,
might have caused the suffocation and that led later,
unfortunate loss of life of four of our employees.

There was no toxic gas leak and no nearby resident
got affected; also, no complaint was made by
anyone.

@

Section 7A, Section 87, Rule
95, Schedule XVI, Part 111,
sub part 6 &  Section 41,
Rule 61, E&F

R 108 is not a reactor and is a distillation kettle,
operated at slightly below atmospheric pressure,
using a Induced Draft (ID) fan at the downstream of

191



There was no safety valve
provided and connected to the
designed  required-capacity
scrubber system in the said
reactor, to prevent, employees
from the danger of emanating
chemical vapors, in the event
of unexpected raise in the
temperature or pressurc.

scrubber. Since R108, by design, is not a pressure
vessel, no safety valve is considered. Also, Kettle
108 is already connected to scrubber, that is
adequately designed, through primary, secondary
and tertiary condensers.

Since R 108 is already connected to the scrubber
through condensers, and under suction using ID
Fan, employees are prevented from the danger of
emanating vapour.

@)

Section 7A. Section 87, Rule
95, Schedule XVI, Part III,
sub part 6 & Section 41,
Rule 61, E&F

On the steam supply line to
Reactor 108, No Safe Bleeder
had been provided by COPL,
in between the two steam
valves. Bleeder valve could
help, when steam leaks or
passing through closed valve.

Tn the design stage itself, eliminating the fire-prone
heating media is an illustration of an in-built safe
design. Here we have not gone for Electrical heaters
or hot oil / thermic fluid-based heating, but chosen
steam. which is an inherently safe media, from the
angle of prevention of [ire.

Also. low pressure steam of less than 2.7 Bar G is
employed in the limpet coil of the Distillation kettle,
R-108. For controlling the steam pressure at below
2.7 Bar G, in the limpet coil to R-108, automatic
steam pressure regulation valve (PRV) is provided
in the steam header; In addition to PRV, a secondary
control viz. a Safety Valve is provided. at the
downstream of PRV, and it is set to open, if the
steam pressure reaches 2.9 Bar G. Also, a tertiary
safety control viz. another safety valve in the limpet
coil of the distillation kettle is provided to ensure
stcam pressure inside the limpet coil not to exceed
3.0 Bar G. Thus. Kettle R-108 is already designed,
with a three-fold safety protection, on steam
heating.

To monitor the temperature of the distillation mass,
inside the reactor , Digital Display Resistance
Temperature Detector (RTD) is provided.(Photo
Annexure -1). For monitoring the pressure inside
the distillation kettle. pressure gauge is provided.

Bleeder Valve arrangement is not warranted, as
temperature  cannot  go beyond the steam
temperature and  pressure of steam is already
controlled and also kettle is under mild suction,
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d [ 1(3)

Section 7A, Section 87, Rule
95, Schedule XVI, Part 111,
sub part 6 & _ Section 41,
Rule 61, E&F

When the temperature of
Reactor 108, goes above the
designated operating
temperature, to prevent the
decompaosition of the
Acetamiprid ~ filrate  and
thereby to reduce the
developed high pressure, no
system was there, to stop the
steam addition and inject the
cooling water in order to get
the heat soon lowered.

Ketile 108 is conned to a mild suction ID fan, pog|
the condenser system. Under any situation, pressure
of the reactor will not increase.

We have designed the jacket system in which after
the usage of steam ie., when IPA recovery is
completed, steam will be closed and if an
emergency arises, we can switch over to cooling
water and reduce the temperature quickly. So, at the
moment when our operator realized the emergency
situation it was already became too late.

In this case, an external trigger of seal oil Jeak and a
mild but spontaneous blast occurred through the
slight vapor leak through the minute gap of gasket
of manhole lid. Tn fact, our A- shift engineer has
observed the same and before he initiates to turn
cooling water, this incident occurred.

)

Section 7A, Section 87, Rule
95, Schedule XVI, Part 111,
sub part 6 &
Section 41, Rule 61, E&F

Since IPA was present
excessive in the Acetamiprid
filtrate ML, as was not fully
recovered in R 108 system
compared to the specified
level, and also leaky steam
line increased the temperature
thereby high pressure broken
the rhanhole lid released
chemical toxic fume.

Specified quantity of IPA had been completely
recovered on the previous day night shift itself and
hence batch was stopped and only collection of
residues was planned for the next day.

Passing / Leaky steam valve had not allowed the
system to cool. Since the system is connected to
suction blower, even if IPA present, it will be
condensed in the condensers and non-condensable
will be released through the scrubber. Might be the
less tightened manhole lid or slight worn out of
gasket, vapour breathing and leaky seal oil of about
4 litres, combined with an external trigger seems to
be the cause to blast open the lid. Fire at incipient
stage was aggravated due to hot splash of residue
of about 180 to 200 Litres, over the paper bags,
kept on the floor. These paper bags are made of
outer paper and inner polythene coated developed
more smoke, and the quantity of bags were about 40
- 50 Nos. Also, cold insulation material of the
chilled water supply / return lines and hot insulation
of R 108 started giving thick smoke, due to hot
fallen residue material.

Our employees suffocated might be due to smoke
having combustion products resulted from the fire,
from burnt seal oil, paper bags and cold insulation
material of chilled water piping and hot insulation
material of R 108. Such combustion products that

result in any general fire accident, used to deplete
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oxygen concentration in air and to  cause
suffocation.

It is understood that there was no chemical toxic
fume leak; Also, no nearby resident got affected
and no complaint was made by anyone.

Section 87, Rule 95,
Schedule X VI, para 7

Crimsun  Organics Private
Limited has not recorded and
maintained specified
Registers for documenting
the monthly examination and
testing of “Instrument and
Safety devices” carried out by
the competent  person,
approved by the Director,
Industrial safety and Health

Our “Instrument and Safety devices” testing and
calibration practices are clearly written down and
being carried out by both internal and external
domain competent persons. A sample specimen of
Hazard Identification & Risk Assessment (HIRA)
Register is enclosed, (Annexure -2 ) and
examination conducted by external Competent
person is also enclosed (Annexure - 3 )

Also, Examination of devices used in the process
are tested before taking into use and also after
carrying out any repair, is done by approved
competent person, depends on usage, and based on
seasonal product requirements from our end
customers. (Annexure - 4).

Section 87, Rule 95,
Schedule XVI, part 11, para
15

All parts of plant, equipment
and machinery used in the
process which in the likely
event of their failure may give
rise to emergent situation
were not tested in an
appropriate procedure by a
competent person, before
commencing the process and
retested at an interval of two
years.

Also details of repairs being
carried out and examination
done once in a month, to such
parts of plant, equipment, and
machinery, after a failure that
may give rise to an emergent
situation, have not recorded in
specified registers and shown
during periodical inspection
carried out.

Examination of all vessels including pressure
vessels and wherever applicable hydro, pneumatic
and ultrasonic tests are conducted by external
competent persons, at the desired periodicity, in
compliance with TN Factories Rules, 1950.
(Annexure — 5)

Notwithstanding the above examinations, any failed
machinery is replaced with a new one and also will
be repaired, wherever possible. After such repair,
depending on the safety impacts, all such equipment
/ machinery are put into stringent test, before lining
for process use, for e.g., water run, nitrogen purge,
pneumatic tests, etc., Such Records are perfectly
maintained (Annexure - 6 ) and made available
during inspection.
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Section 87,  Rule 95,
Schedule XVI, para 23

All possible emergencies that
could occur in the processes
during the course of work or
while carrying out
maintenance work or repair
work have not been identified.

To meet all such identified
emergencies, No detailed
plan has been formulated and
submitted to the Director,
Industrial Safety and Health.

Emergency procedures were
not rehearsed every three
months and deficiencies, in
the achievement of the
objectives were not suitably
corrected.

Possible emergencies are already identified, both
related to process and maintenance. A list of
Possible emergencies at COPL is shown in
Annexure- 7.

A detailed procedure on Onsite Emergency and
Disaster Management was submitted on 1%
September, 2020 to the Deputy Director, IS&H,
Cuddalore and awaiting approval. Our Disaster
Management plan has been in line with the one,
earlier released for SIPCOT , Cuddalore Plants, by
the concerned authorities.

Rehearsal of many Emergency mocks were
conducted and deficiencies arc documented
(Annexure — 8 for two mock drills ); Of course,
during this pandemic period since April 2020, we
operate only with 50% of strength and could involve
all available number of employees.

Section 41, Rule 61 M

Safety Committee was not
constituted as stated in this
rule and also functions and
duties of the committee were
not carried out, as stipulated in
sub section 7,

Safety committee has been already constituted
comprising a senior official, Head Safety,
representative from each function viz. production,
maintenance, purchase departments and also
representative from workers and quarterly meetings
are conducted regularly. Minutes of Meeting are
recorded (Recent minutes of Safety committee
shown in Annexure - 9 ).

As per sub section (7), Safety Committee helps in
improving the Safety awareness of employees,
safety  training, understanding management
objectives / policy on safety, achieving practical
solutions for identified problems in shop floor,
safety audits, emergency and disaster management
plans, implementation of safety suggestions, route
cause analysis of accidents, corrective actions and
preventive measures, etc.,

Section 7A (3) , Section 41B
(2) & Section 112

Health & Safety Policy is not
prepared as detailed in  sub
section 4 & 5 and also not
submitted to the Director, IS
& H.

Our Health & Safety policy is given in Annexure -
10 which was prepared based on the premise of
general duties of manufacturers as outlined in the
Factories Act, 1948, within the context of COPL
organization at Cuddalore.

Activities like Establishing and Manufacturing of
Crimsun Organics Private Limited have been just

S
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attaining the age of 2 years . The linkages between
Organisational ~ policy viz. Vision / Mission
statements and the Safety & Health policy have
taken good shape; COPL tries to achieve the
Economic and Business objectives in these 2 years,
of course now, COPL management goes for a
Integrated Mangement system for its manufacturing
process and we are sure, would be re-visiting our
current Safety & Health Policy, and any revision if
required, we would surely address the same.

The Occupier has taken all necessary steps in
educating all our workers the hazardous nature of
our Process , Storages, along with the mitigation
system that are built through extensive training;
also has employed domain experts at the
supervisory level; Every worker is educated on the
occupational hazards and Material Safety Data
Sheets. We maintain 100 % transparency in the
manufacturing operations among all the concerned.
We have communicated the details of our process
description / Equipment and Building Layout
drawings, etc., to the Directorate and Onsite
Emergency and Disaster Management procedures
were prepared and submitted to Deputy Director,
IS&H, Cuddalore,

As per sub rule 4, top management’s commitment is
made very clear as “no injury for any worker and
preventing ill health through proactive implemented
measures” ; In fact, implies more of a system
orientation rather than a piece-meal solution.

We have robust responsibility matrix for all our
employees, including contractors and transporters
that we will be bringing to the Safety & Health
Policy also.

We will submit at the earliest, our Safety & Health
policy, that is due for revision, to The Director,
Industrial Safety & Health.

Section 7A (3) , Section 41B
(2) & Section 112, Rule 62-
Oo(C)

Having employed more than
200 workers, COPL has not
employed, one full time
medical officer of requisite
qualification, one nurse, one
dresser-cum-compounder and
one sweeper-cum-ward boy,
with a Occupational Health

We have already engaged a full time Medical
Officer at our OHC, though it is not obligatory on
our part to employ a full time Medical officer, since
we operate with a strength of only 190 employees
including contract workers. ( Annexure -11,
Letter copy acknowledged at Director office)

For more than a year, our Top Management kept on
insisting us to engage a full time Medical officer. It
was an ordeal task, to get a Physician with the
willingness to work at full time in our OHC, at
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Centre with 2 rooms with a
floor area of 15 square meter

Cuddalore with requisite qualification in Industrial
Health, along with his / her MBBS basic degree.
Now, we have submitted on 14™ June, 2021 to the
Director, IS & H, Chennai an approval request for
the employment of our Factory Medical Officer, in
form 62- O.

We have a well maintained OHC (Photo-
Annexure - 12), full time Factory Medical Officer
and 24 hours duty by medical attendants / nurses
and sweeper.

Infrastructure like, Oxygen cylinder (one in OHC &
one in ambulance), Oxygen concentrator, bed for
patient, blood pressure meter, first aid medicines,
dressing bandages, etc. are available and maintained
satisfactorily.

Section 41B (4)

For this factory, On-site
emergency plan and Disaster
Control Measures have not
been drawn up and also not
made known to the workers
employed therein and to the
general public living in the
vicinity of the factory about
the safety measures to be
followed during an accident in
COPLe

We have already drawn up “On Site Emergency
plan and Disaster Control Measures” and
communicated to all concerned about the safety
measures required to be followed, in the event of
accident or such occurrences in our factory.

On 1% September 2020, we have submitted our “On
Site Emergency plan and Disaster Control
Measures” to Deputy Director, IS&H, Cuddalore
for his consent (Annexure- 13, Letter Copy).

Section 7A, Section 41A &
Rule 62M

COPL has not maintained Pre-
Employment and Periodical
examination Records in the
prescribed forms viz. Form
39, Form 17 of their workers,
employed in the “hazardous

process”, as medically
examined by “Factory
Medical Officer”, Dbefore
employment to  ascertain

physical fitness and once in a
period of 6 months, to
ascertain the health status of
all workers, in respect of
occupational health hazards to
which they are exposed

We maintain such records in the stipulated format
of Form 39 and Form 17.

We have retained Alfa care Hospitals , Cuddalore ,
with a qualified medical practitioner, to medically
examine our workers employed in hazardous
process periodically and also Pre-Employment
Examination to ensure fitness of new entrants.
(Annexure - 14, Periodical examination
conducted by Alfa Care )

Recently we have employed a full time Factory
Medical Officer and periodical examination of
workers of hazardous plant area are being carried
out and Records are maintained.

&\Indl. Complex |5
O\ Kudikady 40

197



It is pertinent to mention here that the incident culminating the show cause notices are
totally beyond our control and had resulted out of accidents over which we have no control
notwithstanding the fact that we have built adequate safety devices for ensuring safe
operation of the plant. The contents of our above reply will bring out the factual position.

Afier the above incident, we have further strengthened our plant system, taking into
consideration of directions given by your department and implemented the same. We would
like to submit further that over and above what has been stipulated in the Factories Act and
Rules made therein, we have taken extra precautions and we assure that such incidence will
‘| not happen in future.

We pray your Good Self, not to proceed for any legal action against us.

Thanking you.
Yours faithfully

For M/s Crimsun Organics Private Limited

el

—

S Ramesh Prabakaran
(Occupier & Managing Director)

Cec: Additional Director, IS&H, Trichy

Encl: All Annexures, as stated
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24 June 2021
Ref No : COPL/HRD/21-22/005

From

Crimsun Organics Pvt Ltd

C-9,C-10 &C-11, SIPCOT Industrial Complex
Kudikadu, Cuddalore

Tamil Nadu-607005

To

Joint Directdr
Industrial Safety & Health
Cuddalore

Dear Sir,

Sub: The Factories Act, 1948 (Amended Act 1987) and Tamil Nadu Factory Rules, 1950- Crimsun
Organics Private Limited, Regd. No. CDR 01044 —
Accident dated 13.05.2021- Deviations in practices - Show Cause Notice to Manager - reg

Ref: 1) Show Cause Notice to Occupier No. E / 909 / 2021 dated 08.06.2021, issued by Joint
Director, IS&H, Cuddalore

2) Brief Inspection Report- CDR 01044 dt 08.06.2021

3) Our communication dated 15.05.2021, 22.05.2021& 11.06.2021

&

We are in receipt of the above referred show cause notice, issued by your Good self, on 11"
June, 2021. Also you were kind enough to give grace time of further 7 days, to submit our

response to this show cause, in addition to the earlier time awarded.

We have given our Technical / Scientific explanations wherever required; also responded on
the legal compliance deviations as highlighted in this notice, with our inherent commitment
and respect to the laws of the land, more contextually, The Factories Act, 1948 (Amended
Act 1987) and Tamil Nadu Factory Rules, 1950 and also to the well-being of our employees
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and other stakeholders. Also, we wish to submit that we have effectively adopted the system-
based resources for the manufacturing process and also in the process of implementing
Integrated Management System, for our facility that would strengthen our documentation
system, further. The contents of show cause issued, and our responses are tabulated below.

No. | Observation made | Response / Explanation by Crimsun
/ Show cause issued | Organics Private Limited
by Joint Director,
IS&H, Cuddalore
Secti 87, Rule 95, 5 S .
1 SEEQSEE XVL l:'laf‘t T In Distillation kettle, R-108, isopropyl alcohol (IPA)

sub part 6 & Section 41,
Rule 61, E&F

At  Crimsun Organics,
after the completion of
Acetamiprid  production,
are using Reactor 108,
located in second floor to
recover isopropyl Alcohol
from the filtrate mother
liquor mixture, containing
traces of isopropyl alcohol
+ traces of Actamiprid +
traces of CPMMA +
impurities. Isopropyl
alcohol is recovered by
distillation using steam.

On 12.5.2021, after
separation of isopropyl
alcohol from the mother
liquor, remaining residue,
at hot temperature,
containing traces of
isopropyl alcohol + traces
of Actamiprid + fraces of
CPMMA+ impurities, is
kept in the reactor to get
cooled, in order to fill in
the drums during the next
day.

On 13.05.2021, since
the steam supply to the

solvent-recovery from mother liquor was taking place.
On 13th May, at 0200hrs, i.e., during the night shift of
12.05.2021, the IPA recovery operation was completed;
Steam supply to the Kettle limpet coil was stopped around
0200 hrs, by the Shift Chemist, by closing the steam line
inlet valve, during the same shift; He kept the stirrer in
‘ON’ condition and informed the night shift Chemical
Engineer, about the status of the R-108. Engineer went to
the second floor and inspected the residue, inside the
Kettle R-108 and instructed the Chemist that once the
temperature of residue cools to 60 Deg C, it can be
drained, during first shift hours, of the succeeding day.

The next day morning, i.e., on 13.05.2021, at around 0730
hrs, A-shift Chemist, who was operating the nearby
reactor, had sensed some smell coming from the reactor
area and informed to the Shift Chemical Engineer.
Immediately the latter, came to the spot and noticed seal
lubricant oil from the agitator mechanical seal pot, started
flowing out from the seal pot from the hose , over the
kettle and smoke coming from the manhole cover of Kettle
(R-108) . He tried to apply cooling water to the Kettle (R-
108) limpet coil, but gave up, when he had observed a mild
blast lifting the manhole top cover at about 0740hrs, and
more smoke started coming .

Malfunctioning of the steam valve might have led to the
continued heating of the residue, even after closing the
valve at 0200 hrs. Sudden blast-opening of the manhole,
with minor fire and splash of fluid occurred around




reactor having not fully
stopped, due to continuous
heating, residual isopropyl
alcohol + CPMMA +
Actamiprid had vaporized,
to produce high pressure.
At 0740hrs, as the manhole
cover was not tightly
closed, the above said
vapour stage chemical
mixture with pressure, had
blast opened the manhole to
produce fire and  was
surrounded by smoke.
Immediately, with the help
of fire tender, the fire was
brought under control.

Anyhow, since  this
poisonous smoke (fumes)
came out and those 16
employees working in first,
second, third floor since
breathed the same,
suffocated, got admitted at
Cuddalore Government
Hospital for treatment and
in that, the following 4
employees died:

(1) Mr. Raj Kumar,
(2) Mr. Ganapathy, .
(3) Mrs. Savita,

(4) Mr.VijeshRaj.......

and 11 employees (Names
given ....) at Cuddalore
Government Hospital and 1

employee at Mahatma
Gandhi Hospital at
Puducherry were

completed the freatment
and returned.

0740hrs. Fire at incipient stage could not be controlled,
due to leaking seal oil over the reactor. Another source of
ignition could be the static discharge developed, due to
sudden opening of manhole.

The mild blast and / static discharge might be the ignition
source to trigger the fire of leaking agitator seal oil, over
the kettle. Just before the incident, the seal oil supply-tube
to the agitator-seal was seen disconnected and oil was
flowing above the kettle; This hot oil vapour and the less
tight manhole, might be due to minor gasket damage,
created a mild blast. Also, the hot splash of residue of
about 180-200 Liters, over the paper bags, kept on the
floor, have aggravated the fire. These paper bags are made
of outer paper and inner polythene coated developed more
smoke, and the quantity of bags were about 40 - 50 Nos.
Also, cold insulation material of the chilled water supply
/ return lines and hot insulation of the kettle started giving
thick smoke, due to hot fallen residue material. Before one
could realize the intensity, large amount of smoke
developed.

Since Residue material is fundamentally comprising high
boilers, it could not act as a fuel; other low boiling
components were already recovered along with isopropyl
alcohol and less significant quantity of CPMMA and the
Acetamiprid were left out. Also, Kettle normally could not
see any pressure as the system is connected to scrubber
with ID Fan, through primary, secondary and Tertiary
condensers.

Fire brigade put foam and soon put out the fire. Our
employees suffocated mainly due to combustion products
resulted from firing seal oil about 4 — 5 litre, paper bags
about 50 Nos and cold insulation material of Chilled water
piping. Such combustion products that result in any
general fire accident, might have caused the suffocation
and that led later, unfortunate loss of life of four of our
employees.

There was no toxic gas leak and no nearby resident got
affected; also, no complaint was made by anyone.

(1)

Section 87, Rule 95,
Schedule XVI, Part I,

sub part 6 & Section 41,
Rule 61, E&F

R 108 is not a reactor and is a distillation kettle, operated
at slightly below atmospheric pressure, using a Induced
Draft (ID) fan at the downstream of scrubber. Since R108,
by design, is not a pressure vessel, no safety valve is
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There was no safety valve
provided and connected to
the designed required-
capacity scrubber system in
the said reactor, to prevent,
employees from the danger
of emanating chemical
vapors, in the event of
unexpected raise in the
temperature or pressure.

considered. Also, Kettle 108 is already connected to
scrubber, that is adequately designed, through primary,
secondary and tertiary condensers.

Since R 108 is already connected to the scrubber through
condensers, and under suction using ID Fan, employees
are prevented from the danger of emanating vapour.

1(2)

Section 87, Rule 95,
Schedule XVI, Part ITI,
sub part 6 & Section 41,
Rule 61, E&F

On the steam supply line to
Reactor 108, No Safe
Bleeder had been provided
by COPL, in between the
two steam valves. Bleeder
valve could help, when
steam  leaks or passing
through closed valve.

In the design stage itself, eliminating the fire-prone
heating media is an illustration of an in-built safe design.
Here we have not gone for Electrical heaters or hot oil /
thermic fluid-based heating, but chosen steam, which is an
inherently safe media, from the angle of prevention of fire.

Also, low pressure steam of less than 2.7 Bar G is
employed in the limpet coil of the Distillation kettle, R-
108. For controlling the steam pressure at below 2.7 Bar
G, in the limpet coil to R-108, automatic steam pressure
regulation valve (PRV) is provided in the steam header; In
addition to PRV, a secondary control viz. a Safety Valve
is provided, at the downstream of PRV, and it is set to
open, if the steam pressure reaches 2.9 Bar G. Also, a
tertiary safety control viz. another safety valve in the
limpet coil of the distillation kettle is provided to ensure
steam pressure inside the limpet coil not to exceed 3.0 Bar
G. Thus, Kettle R-108 is already designed, with a three-
fold safety protection, on steam heating.

To monitor the temperature of the distillation mass, inside
the reactor , Digital Display Resistance Temperature
Detector (RTD) is provided.(Photo Annexure -1). For
monitoring the pressure inside the distillation kettle,
pressure gauge is provided.

Bleeder Valve arrangement is not warranted, as
temperature cannot go beyond the steam temperature and
pressure of steam is already controlled and also kettle is
under mild suction, through scrubber connected to ID
fan.

3)

Section 87, Rule 95,
Schedule XVI, Part IIT,
sub part 6 & Section 41,
Rule 61, E&F

When the temperature of
Reactor 108, goes above
the designated operating

Kettle 108 is conned to a mild suction ID fan, post the
condenser system. Under any situation, pressure of the
reactor will not increase.

We have designed the jacket system in which after the
usage of steam i.e., when IPA recovery is completed,
steam will be closed and if an emergency arises, we can
switch over to cooling water and reduce the temperature
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temperature, to prevent the
decomposition  of  the
Actamiprid filtrate and
thereby to reduce the
developed high pressure,
no system was there, to stop
the steam addition and
inject the cooling water in
order to get the heat soon
lowered.

quickly. So, at the moment when our operator realized the
emergency situation it was already became too late.

In this case, an external trigger of seal oil leak and a mild
but spontaneous blast occurred through the slight vapour
leak through the minute gap of gasket of manhole lid. In
fact, our A- shift engineer has observed the same and
before he initiates to turn cooling water, this incident
occurred.

1(4)

Section 87, Rule 95,
Schedule XVI, Part III,
sub part6 &

Section 41, Rule 61,
E&F

.

Since IPA was present
excessive in the
Acetamiprid filtrate ML, as
was not fully recovered in
R 108 system compared to
the specified level, and also
leaky steam line increased
the temperature thereby
high pressure broken the
manhole lid  released
chemical toxic fume.

Specified quantity of IPA had been completely recovered
on the previous day night shift itself and hence batch was
stopped and only collection of residue was planned for the
next day.

Passing / Leaky steam valve had not allowed the system
to cool. Since the system is connected to suction blower,
even if IPA present, it will be condensed in the condensers
and non-condensable will be released through the
scrubber. Might be the less tightened manhole lid or slight
worn out of gasket, vapour breathing and leaky seal oil of
about 4 litres, combined with an external trigger seems to
be the cause to blast open the lid. Fire at incipient stage
was aggravated due to hot splash of residue of about 180
to 200 Litres, over the paper bags, kept on the floor.
These paper bags are made of outer paper and inner
polythene coated developed more smoke, and the quantity
of bags were about 40 - 50 Nos. Also, cold insulation
material of the chilled water supply / return lines and hot
insulation of R 108 started giving thick smoke, due to hot
fallen residue material.

Our employees suffocated might be due to smoke having
combustion products resulted from the fire, from burnt
seal oil, paper bags and cold insulation material of chilled
water piping and hot insulation material of R 108. Such
combustion products that result in any general fire
accident, used to deplete oxygen concentration in air and
to cause suffocation.

It is understood that there was no chemical toxic fume
leak; Also, no nearby resident got affected and no
complaint was made by anyone.

Section 41, Rule 61 M

Safety Committee was not
constituted as stated in this
rule and also functions and
duties of the committee
were not carried out, as
stipulated in sub section 7,

Safety committee has been already constituted comprising
a senior official, Head Safety, representative from each
function viz. production, maintenance, purchase
departments and also representative from workers and
quarterly meetings are conducted regularly. Minutes of
Meeting are recorded (Recent minutes of  Safety
committee shown in Annexure -2 ).
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As per sub section (7), Safety Committee helps in
improving the Safety awareness of employees, safety
training, understanding management objectives / policy
on safety, achieving practical solutions for identified
problems in shop floor, safety audits, emergency and
disaster management plans, implementation of safety
suggestions, route cause analysis of accidents, corrective
actions, and preventive measures, €fc.,

Section 87, Rule 95,
Schedule XVI, para 7

Crimsun Organics Private
Limited has not recorded
and maintained specified
Registers for documenting
the monthly examination
and testing of “Instrument
and Safety devices” carried
out by the competent
person, approved by the
Director, Industrial Safety
and Health

Our “Instrument and Safety devices” testing and
calibration practices are clearly written down and being
carried out by both internal and external domain
competent persons. A sample specimen of Hazard
Identification & Risk Assessment (HIRA) Register is
enclosed, (Annexure -3 ) and examination conducted by
external Competent person is also enclosed (Annexure -
4)

Also, Examination of devices used in the process are
tested before taking into use and also after carrying out
any repair, is done by approved competent person,
depends on usage and based on seasonal product
requirements from our end customers. (Annexure - 5).

Section 87, Rule 95,
Schedule XVI, part II,

para 15

All  parts of plant,
equipment and machinery
used in the process which in
the likely event of their
failure may give rise to
emergent situation were not
tested in an appropriate
procedure by a competent
person, before
commencing the process
and retested at an interval
of two years.

Also details of repairs
being carried out and
examination done once in a
month, to such parts of
plant, equipment, and
machinery, after a failure
that may give rise to an
emergent situation, have
not recorded in specified
registers and shown during

Examination of all vessels including pressure vessels and
wherever applicable hydro, pneumatic and ultrasonic tests
are conducted by external competent persons, at the
desired periodicity, in compliance with TN Factories
Rules, 1950. (Annexure — 6)

Notwithstanding the above examinations, any failed
machinery is replaced with a new one and will be repaired,
wherever possible. After such repair, depending on the
safety impacts, all such equipment / machinery are put into
stringent test, before lining for process use, for e.g., water
run, nitrogen purge, pneumatic tests, etc...,.Such Records
are perfectly maintained (Annexure - 7 ) and made
available during inspection.
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periodical inspection

carried out.

Section 87, Rule 95,
Schedule XVI, para 23

All possible emergencies
that could occur in the
processes during the course
of work or while carrying
out maintenance work or
repair work have not been
identified.

To meet all such identified
emergencies, No detailed
plan has been formulated
and submitted to the
Director, Industrial Safety
and Health.

Emergency procedures
were not rehearsed every
three months and
deficiencies, in the
achievement of the
objectives  were not
suitably corrected.

Possible emergencies are already identified, both related
to process and maintenance. A list of Possible
emergencies at COPL is shown in Annexure- 8.

A detailed procedure on Onsite Emergency and Disaster
Management was submitted on 1¥ September 2020 to the
Deputy Director, IS&H, Cuddalore and awaiting
approval. Our Disaster Management plan has been in line
with the one, earlier released for SIPCOT , Cuddalore
Plants, by the concerned authorities.

Rehearsal of many Emergency mocks were conducted,
and deficiencies are documented (Annexure — 9 for two
mock drills ); Of course, during this pandemic period
since April 2020, we operate only with 50% of strength
and could involve all available number of employees.

Section 88, Rule 96

Details of  Accident
occurred on 13 May, 2021
were not informed
immediately to Jt. Director,
Industrial Safety & Health,
Cuddalore and Director,
Industrial Safety & Health,
Chennai.

For deceased employees,
details in Form 18 ,
separately for each
deceased employee were
not sent within 12 hours of
the accident.

Also, individual Form 18
for injured employees were
not sent.

We have sent the First Information Report of the Accident as
per our letter dated 15.5.2021, both to Jt. Director, Industrial
Safety & Health, Cuddalore and Director, Industrial Safety &
Health, Chennai. More details are sent in our earlier responses.

Individual Form 18 for each deceased employee were first sent
through e-mail and subsequently sent the hard copies by
courier.

For the injured also, individual Form 18 have been sent.

SiPCOT

Indl, Complex
Kudika i
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It is pertinent to mention here that the incident culminating the show cause notices are
totally beyond our control and had resulted out of accidents over which we have no control
notwithstanding the fact that we have built adequate safety devices for ensuring safe

operation of the plant. The contents of our above reply will bring out the factual position.

After the above incident, we have further strengthened our plant system, taking into
consideration of directions given by your department and implemented the same. We would
like to submit further that over and above what has been stipulated in the Factories Act and
Rules made therein, we have taken extra precautions and we assure that such incidence
will not happ.en in future.

We pray your Good Self, not to proceed for any legal action against us.

Thanking you.
Yours faithfully

For M/s Crimsun Organics Private Limited

(Manage?‘fi”’actory)
Ce: Additional Director, IS&H, Trichy

Encl: All Annexures, as stated
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ANNEXURE-L (COLLY.)
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<<TRUE TYPED COPY>>

Office of the Joint Director of Industrial Safety and Health, Cuddalore.
From

Mr. R. Siddharthan, ME,MBA, DIH.,
Joint Director,

Industrial Safety and Health,
Cuddalore.

To

Mr.S.Ramesh Prabakaran,(Age53)
Owner,

Crimsun Organics Private Limited,
Plot No.C9, C10,011,

Sipcot Industrial Complex,
Kudikadu Village,

Cuddalore District.

C.A.No. A/ 905/2021 Date: 09.06.2021
Dear Sir,

Sub: Gas Leakage/ Accidental Death- The gas leakage that took place on 13-05-2021 in
M/s. crimson Organic Pvt. Ltd set up at SIPCOT Industrial Estate, Plot No: C9,C10 & C11,
Kudikadu Village, Cuddalore District at 7.40 pm, in which 4 people lost their life and 12
employees were injured, requesting for compensation and other details-regarding:-

Ref: Accident Dated 13-05-2021

Regarding the accident that occurred on 13-05-2021, in M/s. crimson Organic Pvt. Ltd set
up at SIPCOT Industrial Estate, Plot No: C9,C10 & C11, Kudikadu Village, Cuddalore
District at 7.40 pm, you have asked to submit the reply for the below questions in triplicate
copies to the above mentioned office address

1 Police station’s First Information Report about the national accident dated 13-
05-2021

2 post-mortem reports of the deceased employees (Attested copies)
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Detailed Copy of the injuries incurred to the employees and Discharge summary
from the hospital

Proof of compensation given to the victims ( Cheque, Bank transfer etc.)

Details of ESI and PF numbers of the affected employees

Copy of the accident details submitted in a valid form to ESI and PF offices

Colour phtotos taken after the accident

The details actions taken / case filed if any any other departments

sd// 09-06-2021

Joint Director, Industrial Safety and Health
Cuddalore.
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24® June 2021
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COPL /HRD /1SH / 2021-22/003

The Joint Director
Industrial Safety & Health
Cuddalore

Dear Sir,

Sub: The Factories Act, 1948 (Amended Act 1987), Tamil Nadu Factory Rules, 1950- Crimsun Organics
Private Limited, — Accident dated 13.05.2021- Details of Compensation awarded to Accident Victims
and other details —reg

Ref: Your Letter A/ 905 /2021, dt 09.06.2021

We are in receipt of your above referred letter on 11"‘_ June, 2021 and the following details are given in
triplicate. in the respective Annexures.

1. FIR issued by Cuddalore Police (Annexure -1)
Attested copies of Post-mortem Reports of the deceased (Annexure -2)
Injury and discharge certificates of the injured persons (Annexure -3)

2

3

4. Proof for compensation awarded (Annexure -4)

5. Details of ESI No. and EPF No. of the deceased (Annexure -5)
6

Copies of appropriate forms sent by COPL to ESI office and EPF office on intimation of accident.
(Annexure -6)
Copies of colour photos taken, after the accident. (Annexure -7)

N

8. No actions / litigation were initiated, by any other statutory bodies, other than Directorate of
Industrial Safety and Health and Cuddalore Superintendent of Police.

Thanking you.
Yours faithfully

For M/s Crimsun Organics Private Limited

T . w5

S Ramesh Prabakaran

lc'.lISIéI plex
e \ Indl. Comy
Kudikadu /°

(Occupier & Managing Director)
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<<TRUE TYPED COPY>>
Director of Industrial Safety and Health , Chennai
Procedures
Order issued by: Mr. M.V. Senthilkumar, M.E.,

In brief

Industries Act and Rules - An appeal petition under Section 107 of the Factories Act and
Rules has been received to remove the injunction order passed under Section 40(2)
during the inspection by the Joint Director of Industrial Safety and Health, Tirunelveli, at
the factory of Crimson Organics Pvt Limited, Plot C9,10,11, Sipcot Industrial complex,
kudikadu village, cuddalore Town, cuddalore Taluk, cuddalore District - An order has
been issued for removal of the injunction.

C2/10381/2021 Date: 28-06-2021

1. Joint Director of Industrial Safety and Health, Cuddalore, their injunction No.
E/906/2021, Dated.14.05.2021. —

2. Appeal petition filed by the Company dated 11.06.2021

3. Additional Director of Industrial Safety and Health, Trichy, their Letter No.B/905/2021,
dated 24.06.2021

Inspection taken after the accident at M/s.Crimson Organics Pvt Limited, Plot C9,10,11,
Sipcot Industrial complex. kudikadu village, cuddalore Town, cuddalore Taluk,
cuddalore by the Joint Director of Industrial Safety and Health, Cuddalore, it was found
that the safety rules and procedures were not followed, so under section 40(2) of
Factories Act, an injunction order was passed to stop the production in order to rectify
the flaws.

In the above appeal as mentioned above in point no (2), the company has given an
undertaking that all the shortcomings as mentioned in the injunction order passed
under section 40(2) of Factories Act, have been rectified and safety measures has been
strengthened, so the company has prayed for the removal of injunction order

The appeal was inspected and reviewed by the Additional Director of Industrial Safety
and Health, Trichy on 24-06-2021 and based on his recommendations and being an
appellate authority under the power conferred under Section 107 of this Factory and
Rules, the injunction order passed by The Director of Industrial Safety and Health,
cuddalore, that is refraining the company from the production is being withdrawn and
the company has been asked to start the production under the following conditions. If
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the conditions specified in this order are not adhered to, the withdrawal stands
cancelled and the injunction will automatically come into force.

Conditions:

1.

To

All safety procedures as laid down in the Factories Act, 1948 and the Tamil Nadu
Factories Rules, 1950 Should be followed strictly.

If the same violations are found again and an injunction is issued, if an appeal
petition is received again for the removal of the injunction, the same will not be
considered.

The factory building and machinery should be maintained properly so that it will
endanger the safety and security of the employees working in the factory
Instruments and safety devices in the factory should be inspected once in a
month by a qualified person (Competent person) approved by the Director of
Industrial Safety and Health, Chennai and the same has to be recorded and the
register is to be maintained.

, Equipment and machinery should be inspected before the start of the process
every day and once in two years by a qualified person (competent person)
approved by the Director, Industry Safety and Health.

The Solvent IPA shall be completely recovered from Acetamiprid M.L in the
reactor vessel.

Residual Acetamiprid impurities shall be removed immediately after recovery of
Solvent from Acetamiprid M.L and the vessel may be kept open and it shall be
ensured that steam line is 'closed'.

Sd/l (28-06-2021)
Director,
Industrial Safety and Health,

Chennai-32

MR.Ramesh prabakaran. (Age 53).

S/O MR.Senthur Pandiyan,

Occupier,

Crimsun Organics Pvt Limited
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Plot C9,10,11,

Sipcot Industrial complex,

kudikadu village, cuddalore Town,
cuddalore Taluk, cuddalore District.

Copy to

1. Additional Director, Industrial Safety and Health, Trichy
2. Joint Director, Industrial Safety and Health, Cuddalore

(It is advised to monitor from time to time whether the above conditions are adhered to)

3. Others
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ANNEXURE-N (COLLY.)

Category of the Industry :

RED

CONSENT ORDER NO. 2105237225613 DATED: 29/11/2021.

PROCEEDINGS NO.T6/TNPCB/F.0616CUD/RL/CUD/A/2021 DATED: 29/11/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s. CRIMSUN
ORGANICS PRIVATE LIMITED , S.F.No. SF No. 138/1, 138, 137 of Plot No C-9, C-10, C-11,
SIPCOT Industrial Complex, KUDIKADU villageCuddalore Taluk and Cuddalore District -
Consent for operation of the plant and discharge of emissions under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
—Issued- Reg.

Ref: 1. Units application dt. 17.03.2021
2. IR.No : F.0616CUD/RL/JCEE-M/CUD/2021 dated 08/06/2021
3. Board’s (Technical Sub Committee) Resolution N0.188-17 dt: 17.11.2021

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Managing Director,
M/s. CRIMSUN ORGANICS PRIVATE LIMITED
S.F No.SF No. 138/1, 138, 137 of Plot No C-9, C-10, C-11, SIPCOT Industria Complex,
KUDIKADU Village,
Cuddalore Taluk,
Cuddalore District.

Authorizing the occupier to operate the industria plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

Thisis subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2024

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The Managing Director,

M/s.CRIMSUN ORGANICS PRIVATE LIMITED,
C-9, C-10 & C-11, SIPCOT Industrial Complex,
Kudikadu Village,

Cuddalore District.,

Pin: 607005
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Copy to:

1.The Commissioner, CUDDAL ORE-Panchayat Union, Cuddalore Taluk, Cuddalore District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, CUDDALORE.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File
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SPECIAL CONDITIONS

1. Thisconsent to operateisvalid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.
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S Description Quantity Unit
No.
Product Details

1. | Para chloro benzyl cyanide 20 TPM
2. | Pyrazole 20 TPM
3. | Metaphenoxy Benzaldehyde (MPB) 30 TPM
4. | Thiophanate Methyl 50 TPM
5. | Hexaconazole 30 TPM
6. | Propiconazole 30 TPM
7. | Azoxystrobin 15 TPM
8. | Isoprothiolane 50 TPM
9. | Carbendazim 50 TPM
10. | Cyproconazole 30 TPM
11. | Trifloxystrobin 20 TPM
12. | Cymoxanil 20 TPM
13. | Pyraclostrobin 20 TPM
14. | Metalaxyl 20 TPM
15. | Tebuconazole 20 TPM
16. | Boscalid 20 TPM
17. | Picoxystrobin 20 TPM
18. | Thifluzamide 20 TPM
19. | Pretilachlor 50 TPM
20. | Metamifop 50 TPM
21. | Clodinafop-propargyl 20 TPM
22. | Bispyribac-Sodium 20 TPM
23. | Oxadiargy! 20 TPM
24. | Propaquizafop 20 TPM
25. | Mesotrione 20 TPM
26. | Fluroxypyr 20 TPM
27. | Imazamox 30 TPM
28. | Pinoxaden 30 TPM
29. | Ametryn 30 TPM
30. | Tembotrione 20 TPM
31. | Topramezone 20 TPM
32. | Pyroxasulfone 20 TPM
33. | Penoxsulam 20 TPM
34. | Flazasulfuron 20 TPM
35. | Pendimethalin 30 TPM
36. | Chlorimuron 20 TPM
37. | Nicosulfuron 20 TPM
38. | Metsulfuron 20 TPM
39. | Prothiconozole 30 TPM
40. | Chlorpyrifos 30 TPM
41. | Imidacloprid 30 TPM




3(a).
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42. | Buprofezin 30 TPM
43. | Thiamethoxam 30 TPM
44. | Pyriproxyfen 30 TPM
45. | Profenofos 20 TPM
46. | Fipronil 20 TPM
47. | Acetamiprid 30 TPM
48. | Propargite 30 TPM
49. | Indoxacarb 20 TPM
50. | Dinotefuran 20 TPM
51. | Flonicamid 20 TPM
52. | Pymetrozine 20 TPM
53. | Bifenthrin 20 TPM
54. | Spiromesifen 20 TPM
55. | Lambdacyhalothrin 20 TPM
56. | Chlorantraniliprole 20 TPM
57. | Sulfoxaflor 20 TPM
By-Product Details

1. | Ag. HBr Solution 11.72 TPM

2. | Ethanol 2.96 TPM

3. | Methanol 1.78 TPM

4. | Methyl chloride (g) 2.32 TPM

5. | Paraffin 1.1 TPM

This consent to operate is valid for operating the facility with the below mentioned emission/noise

sources along with the control measures and/or stack. Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level inm
1 Oil Fired Boiler 3 TPH Stack 25 8240.616
2 DG 500 KVA Acoustic 9 3078.5738
enclosures with
stack
3 Reactors (14 Nos.) Wet scrubber with | 25 8647.56
stack
4 Reactors (8 Nos. out of 14) | Vent Scrubber with| 25 300
Stack
5 DG Set 104 KVA (Fire Stack 7.5 615
Fighting Water Pump)
[ Fugitive/Noise emission :
S. Fugitive or Noise Emission |Typeof emission Control
No. sour ces measur es
1. DG Set Noise Inbuilt
acoustic
enclosures

The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :

S.

Par ameter Unit

Tolerance limits

Stacks




3.(b)

3(c)

Annexure enclosed if applicable.

The Ambient Air in theindustrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.
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Sl. | Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1. Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide |Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(SizeLessthan |24 hours microgram/m3 100 100
10 micro M) or
PM10
4. Particulate Matter | Annual microgram/m3 40 40
(SizeLessthan |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl. | Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
0. Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
BaP
—particulate phase
only
11. |Arsenic (A9) Annua nanogram/m3 06 06
12. |Nickel (Ni) Annua nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eq.-dB(A)

Day Time

Night Time

IndustrialArea

75

70

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.
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The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in ayear/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

Additional Conditions:

1. The unit shall operate and maintain the air pollution control measures efficiently and continuously
so as to satisfy the NAAQ /Emission standards prescribed by the MoEF& CC.

2. The unit shall adhere to the Ambient Noise Level standards prescribed by the Board.
3. The unit shall conduct AAQ/Emission/ANL survey through Board lab and furnish report to the
Board.
4. The unit shall provide Online continuous Ambient Air Quality Monitoring stations at required places
for TVOC, PM10, PM2.5, SO2, NOx, and provide proper datato Care Air Centre, TNPCB, Guindy all
the times.
5. The unit shall operate and maintain the safety measures and APC measures provided to arrest the
fugitive emissions during its loading, unloading and handling operations.
6. The unit shall ensure the connectivity of Stack emission Online Monitoring system provided for PM
attached to the stack of boiler to TNPCB server and CPCB server.
7. The unit shall maintain stack monitoring facility as per Emission Regulation Part-3 (ERP-3) norms
for all the stacks attached with emissions sources.
8. The unit shall ensure that the port hole and ladder facility is safe to carry out monitoring. In place of
monkey ladder, spiral type/scaffold ladder shall be provided to ensure safety of monitoring personnel.
9. The unit shall continue to develop adequate green belt with thick canopy cover within the premises,
so asto attenuate air and noise pollution and furnish the exact green belt area ear marked/devel oped as
per norms in the unit premises and furnish photographs along with latitude and longitude co-ordinates.
10. The unit shall be liable to pay the consent fee and shall remit the

difference in amount in case of any revision of consent fee by the
Government.

11 The unit shall monitor all the parameters like HCI, ClI2, H2S, NH3, pesticide particles, HBr, etc. for
which emission standards are prescribed in reactor emission.
12 The unit shall provide VOC adsorption towers for the control of VOC emission from the reactors.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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17.

18.
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will aso be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samplesin and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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Category of the Industry :

RED

CONSENT ORDER NO. 2105137225613 DATED: 29/11/2021.

PROCEEDINGS NO.T6/TNPCB/F.0616CUD/RL/CUD/W/2021 DATED: 29/11/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE — DIRECT -M/s. CRIMSUN
ORGANICS PRIVATE LIMITED , S.F.No. SF No. 138/1, 138, 137 of Plot No C-9, C-10, C-11,
SIPCOT Industrial Complex, KUDIKADU villageCuddalore Taluk and Cuddalore District -
Consent for the operation of the plant and discharge of sewage and/or trade effluent under Section

25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6
of 1974) — Issued- Reg.

Ref: 1. Units application dt. 17.03.2021
2. IR.No : F.0616CUD/RL/JCEE-M/CUD/2021 dated 08/06/2021
3. Board’s (Technical Sub Committee) Resolution N0.188-17 dt: 17.11.2021

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “ The Act”) and the rules and orders made there under to

The Managing Director,
M/s. CRIMSUN ORGANICS PRIVATE LIMITED
S.F No.SF No. 138/1, 138, 137 of Plot No C-9, C-10, C-11, SIPCOT Industria Complex,
KUDIKADU Village,
Cuddalore Taluk,
Cuddalore District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2024

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The Managing Director,

M/s.CRIMSUN ORGANICS PRIVATE LIMITED,
C-9, C-10 & C-11, SIPCOT Industrial Complex,
Kudikadu Village,

Cuddalore District.,

Pin: 607005
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Copy to:

1.The Commissioner, CUDDAL ORE-Panchayat Union, Cuddalore Taluk, Cuddalore District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, CUDDALORE.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File
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SPECIAL CONDITIONS

1. Thisconsent to operateisvalid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.
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S Description Quantity Unit
No.
Product Details

1. | Para chloro benzyl cyanide 20 TPM
2. | Pyrazole 20 TPM
3. | Metaphenoxy Benzaldehyde (MPB) 30 TPM
4. | Thiophanate Methyl 50 TPM
5. | Hexaconazole 30 TPM
6. | Propiconazole 30 TPM
7. | Azoxystrobin 15 TPM
8. | Isoprothiolane 50 TPM
9. | Carbendazim 50 TPM
10. | Cyproconazole 30 TPM
11. | Trifloxystrobin 20 TPM
12. | Cymoxanil 20 TPM
13. | Pyraclostrobin 20 TPM
14. | Metalaxyl 20 TPM
15. | Tebuconazole 20 TPM
16. | Boscalid 20 TPM
17. | Picoxystrobin 20 TPM
18. | Thifluzamide 20 TPM
19. | Pretilachlor 50 TPM
20. | Metamifop 50 TPM
21. | Clodinafop-propargyl 20 TPM
22. | Bispyribac-Sodium 20 TPM
23. | Oxadiargy! 20 TPM
24. | Propaquizafop 20 TPM
25. | Mesotrione 20 TPM
26. | Fluroxypyr 20 TPM
27. | Imazamox 30 TPM
28. | Pinoxaden 30 TPM
29. | Ametryn 30 TPM
30. | Tembotrione 20 TPM
31. | Topramezone 20 TPM
32. | Pyroxasulfone 20 TPM
33. | Penoxsulam 20 TPM
34. | Flazasulfuron 20 TPM
35. | Pendimethalin 30 TPM
36. | Chlorimuron 20 TPM
37. | Nicosulfuron 20 TPM
38. | Metsulfuron 20 TPM
39. | Prothiconozole 30 TPM
40. | Chlorpyrifos 30 TPM
41. | Imidacloprid 30 TPM
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42. | Buprofezin 30 TPM
43. | Thiamethoxam 30 TPM
44. | Pyriproxyfen 30 TPM
45. | Profenofos 20 TPM
46. | Fipronil 20 TPM
47. | Acetamiprid 30 TPM
48. | Propargite 30 TPM
49. | Indoxacarb 20 TPM
50. | Dinotefuran 20 TPM
51. | Flonicamid 20 TPM
52. | Pymetrozine 20 TPM
53. | Bifenthrin 20 TPM
54. | Spiromesifen 20 TPM
55. | Lambdacyhalothrin 20 TPM
56. | Chlorantraniliprole 20 TPM
57. | Sulfoxaflor 20 TPM
By-Product Details

1. | Ag. HBr Solution 11.72 TPM

2. | Ethanol 2.96 TPM

3. | Methanol 1.78 TPM

4. | Methyl chloride (g) 2.32 TPM

5. | Paraffin 1.1 TPM

This consent to operateis valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity hasto be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No.

Description of Outlet

Maximum daily discharge
in KLD

Point of disposal

Effluent Type: Sewage

1. Treated Sewage Water | 18.0 Green Belt
Development/Gardening
Effluent Type: Trade Effluent

1. Trade effluent-1 (RO 72.31 Recycling to process
Permeate)

2. Trade effluent-ll (RO 14.69 Evaporator
reject)

3. Trade effluent-3 (ETP) 0.47 Evaporation Loss

4. Trade effluent -4 ETP 0.1 TSDF along with sludge

The effluent discharge shall not contain constituents in excess of the tolerance Limits aslaid down

hereunder.
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S. Parameters Unit TOLERANCE LIMITS- OUTLETS-Nos
No. Sewage Trade Effluent
1 1 2 3,4
1. |[pH 8.5 to 55t09 55t09 55t09
2. |Temperature oC - shall not shall not shall not
exceed 5°C  |exceed 5°C  |exceed 5°C
above the above the abovethe
receiving receiving receiving
water water water
temperature |temperature |temperature
3. |Particlesize of Suspended |- - shall pass 850|shall pass 850|shall pass 850
solids micron 1S micron 1S micron IS
sieve sieve sieve
4. |Tota Suspended Solids mg/I 30 100 100 100
5. |Total Dissolved solids mg/I - 2100 2100 2100
(inorganic)
6. |Oil & Grease mg/I - 10 10 10
7. |Biochemical Oxygen mg/I 20 30 30 30
Demand (3 days at 270C)
8. [Chemica Oxygen Demand |mg/l - 250 250 250
9. |[Chloride (asCl) mg/I - 1000 1000 1000
10. |Sulphates (as SO4) mg/I - 1000 1000 1000
11. |Total Residual Chlorine mg/| - 1 1 1
12. |Ammonical Nitrogen (asN) [mg/l - 50 50 50
13. 'II\'I(;taI Kjeldahl Nitrogen (as |mg/l - 100 100 100
14. |Free Ammonia(as NH3) mg/| - 5 5 5
15. |Arsenic (asAs) mg/| - 0.2 0.2 0.2
16. |Mercury (asHg) mg/| - 0.01 0.01 0.01
17. |Lead (asPb) mg/I - 0.1 0.1 0.1
18. |Cadmium(as Cd) mg/| - 2 2 2
19. |Hexavalent Chromium (as |[mg/l - 0.1 0.1 0.1
Cr+6)
20. |Total Chromium (as Cr) mg/| - 2 2 2
21. |Copper (asCu) mg/| - 3 3 3
22. |Zinc (asZn) mg/I - 1 1 1
23. |Selenium (as Se) mg/I - 0.05 0.05 0.05
24. |Nickel (as Ni) mg/I - 3 3 3
25. |Boron (as B) mg/I - 2 2 2
26. |Percent Sodium % - - - -
27. |Residual Sodium Carbonate |mg/I - - - -
28. |Cyanide (asCN) mg/I - 0.2 0.2 0.2
29. |Fluoride (asF) mg/| - 2 2 2
30. |Dissolved Phosphates(as P) |mg/l - 5 5 5
31. |Sulphide (as9) mg/| - 2 2 2
32. |Pesticides mg/| -
33. [Phenolic Compounds (as mg/| - 1 1 1
C6H50H)
34. |Radioactive materials a) micro - 10-7 10-7 10-7
Alpha emitters curie/ml
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35. |Radioactive materias b). micro - 10-6 10-6 10-6
Beta emitters curie/mi
36. |Feca Coliform MPN/100ml |- . } j

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in S| No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industria Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
Inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board L aboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
aslad under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

i1) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

1ii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
V) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:
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1. The unit shall manufacture only the products specified in the EC and shall not manufacture

pesticide formulation products.
2. The unit shall operate and maintain the Sewage Treatment Plant efficiently and continuously and the
treated sewage shall be utilised for green belt development/gardening after satisfying the standards
prescribed by the Board.
3. The unit shall not dispose the treated sewage to CUSECS and shall utilize the same for gardening as
specified in the EC.
4. The unit shall operate and maintain the ETP followed by RO plant, MEE continuously and
efficiently so as to achieve the ZLD.
5. The unit shall ensure that no discharge of untreated/treated trade effluent on land or into any water
bodies either inside or outside the premises at any point of time.
6. The unit shall analyze the treated sewage and treated trade effluent samples through TNPCB lab
periodically and furnish ROA of the same.
7. The unit shall operate and maintain the EMFM provided at the inlet and out let of STP.
8. The unit shall maintain the electromagnetic flow meters at the inlet of ETP, inlet of the RO System,
RO permeate line, RO reject line, Inlet of Multiple Effect Evaporator, Multiple Effect Evaporator
condensate line in good condition and transmit the quality datato WQW, TNPCB, Chennai at all the
time.
9. The unit shall maintain CCTV camera for monitoring the ZLD system in good condition and
transmit the quality data to WQW, TNPCB, Chennai at all the time.
10.The unit shall dispose the non-hazardous waste then and there

without any accumulation.
11. The unit shall ensure that the Hazardous wastes generated shall be properly disposed as per the
Authorization obtained under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016.
12. The unit shall apply for Authorization for proper disposal of hazardous waste under Hazardous and
Other Waste (Management and Transboundary Movement) Rules, 2016 under category 28(Schedule-
) for disposal of 28.4 - off specification products and 28.5 - Date — expired products if any.
13. The unit shall ensure proper disposal of discarded/date expired medicines and not to dispose
discarded/date expired medicines in the lake or any other water bodies or any lands.
14. The unit shall maintain Form — 3 for the generation of hazardous wastes and shall file annual return
in Form - 4 to the Board. The unit shall maintain the hazardous waste display board in front of the unit
clearly updating the same regularly as per CPCB guidelines.
15. The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,
16. The unit shall continue to develop adequate green belt with thick canopy within the premises, so as
to attenuate air and noise pollution furnish the exact green belt area ear marked/developed as per
norms in the unit premises and furnish photographs along with latitude and longitude co-ordinates.
17. The unit shall be liable to pay the consent fee and shall remit the difference in amount in case of
any revision of consent fee by the Government.
18. The unit shall submit Environmental Statement for every financial year ending the 31st March in
Form -V as per the Rule 14 of the Environment (Protection) Rules, 1986.
19. The % of the CER may be at least 1.5 times the slabs given in the OM dated 01.05.2018 for SPA
and 2 times for CPA in case of Environmental clearance
20. The unit shall comply with the conditions stipulated in the restarting order issued by Director of
Industrial Safety and Health on safety in Ir.N0.C2/10381/2021/Dt.28.06.2021.
21.The unit shall withdraw the Environmental Clearance application

filed in Parivesh Portal , if any, for the products for which “No

increase in Pollution Load certificate” has already been obtained

by the unit.
22.The unit shall comply with all the conditions stipulated in the

“No increasein Pollution Load certificate” dated 12.03.2021

obtained by the unit.
23.The unit shall ensure to have valid Policy under Public Liability

Insurance Act, 1991 at all times.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Y early return on Hazardous wastes generated and accumul ated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

c) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

I applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company aone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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ANNEXURE-O
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MASTER CUP Y

Crimsun Organics Pvt Ltd, Cuddalore.

Preventive Maintenance Monthly Checklist for Pressure Gauge MTD/F/031

Tag. No. K- 1o ¢
Manufacturer G- Model No. 288216
Serial No. JeAadsmu-£gI19 - 1171 Dial Size, R
Range o 40 7 kg /C;m"""' Date [7-¢ . 3¢
O Inspument Undamaged
@
. Input Reading Or Output -
ibration RISING FALLING
Check: %SPA  |ACTUA
N |L @) A%BTEQ@ %SPAN | ERROR% “(:BT%*"‘L sspaN [ERROR
9 (] 8.0 .| D D.O -0 7ol oo
25 9 2w | .0l | o201 | bio | .01 | O-ol
50 G o | o | po | Yo | Lo |00
75 b Lo &-0 O.D 2.0 o0 b -0
100 = 70| 701 | 0-9) o | O 0.0
Corrections:
O Zero Calibration O Dial Glass Damage
" OSpan Calibration
@ Upscale
EDownscale

Remarks .1‘ Observations:

Calibration Valid for One Hydrostatic Test Only,

+/-0.6% ACCURACY FOR PRESSUE GUAGES.

B  AcceeTED [

REJECTED

Checked By: Instrument Technician

Verified By: Production In charge
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ANNEXURE-O


Crimsun Organics Pv

Preventive viaintenan

=0 B
At =

BRI AN

¥

gTER CU
t Ltd, Cuddalore.

'ﬁ}-_—'h%n?

ol ]

e Monthly Checklist for Pressure Gauge

MTD/F/031

EENE

Tag. No.
Manufacturer BQUNEF{ Model No. 9¢-31 0
Serial No. /LY. 59-0loo2 Dial Size. "
Range b lb RYIem™ Date 17l

O Testwnent Undamaged
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Remarks / Observations:

M scceerEd O

Calibration Valid for One Hydrostatic Test Only.
+/-0.6% ACCURACY FOR PRESSUE GUAGES.

REJECTED

Checked By: Instrument Technician

Verified By: Production In charge
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Preventive Maintenance Monthly Ch

FAASTER COPY
Crimsun Organics PvtLitd, Cuddalore. SOP Ref: SOPIMTD/026

ecklist For RTD Sensor/ Format No: MTD/Fi032

Effective Date: )7 th.,t /’)49’1/)

Temperature Indicator
Deseription 2od ModelNo. | DP [ H -F-o-1 -
Range 2 5:’.’) ‘CF r{t} 96 O\CL' Serial No. ey
Least Counnt Oepl 2 Tag No K10 2
Make PD Ll OoN Accuracy f_‘: N st
Equipment Name E_108 Location ;Zm{ F/&ﬁ’)
Date 1720
Standard Reading Duc Reading Error Cuperteing
S.No. ' L
e oc o o
1 - 50 -fv:05 D053
2 ‘ o o ©
3 " lpo lpo* @ L( oroly
i Ay 150 oY 0ol
5 oo o- 06 vr0b
6
Remarks:
Checked By: Instrument Techniclan Verified By: Production Incharge
Nawe o kg e i Mo bornozteen
manR BiSlivse: Slgdene e ﬁv“/
Date 17t . & Date !\}Iﬁ‘q’,w?«f
Prepared By: g Re;riwedBy: s % Approved By:
O P PR
Date: \ s D52 Date: u’l DL{'\QJJQ-J Date: tm
Maintenances Mzintenancss IQuality Assurance
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MASTER COPY

Crimsun Organics PvtLtd , Cuddalore.
Preventive VMaintenance Monthly

SOP Ref: SOPMTD/026

Checklist For RTD Sensor / Format No: MTD/E032

Effzctive Date ! 1T }0 L /’}M

Temperature Indicator
‘ Deseription F_Enaff{camfa"? Model No. :D‘P lol— EJ -2
Rauge e b Dip 2 Serial No. Do Bobl
Leéast Count p Tag No /(r‘fa 2
Make £y L on Aceuracy + 0.
1Equipment Name _ M,g Location i ;‘Zﬁi f_,{:;fj
i 174 2)
Standard Reading Duc Reading Error Umefamtﬁf
S.No.' &)
% P¢ % . o0
. Lo —Co-0 2 —0~0 2
& () O -0 O o
2 Low Voo 02 © <02
‘ ) 15004 D0l
- Qo6 S00-06 breb
&
Remarks:

Checked By: Instrument Technician Verified By: Productlon Incharge
Name 4 Name '
,_g/‘m ‘n:‘\)‘xﬂnﬂn : M/’ﬂ ﬁ‘m H I AL v
Signature N Signature /(/_,L//
oo ‘/If.«
[}
X
P P74 . |1 0l rot
Prepared By: Reviwsd By: _;.Y_;’_ﬂ] Approved B W
= 5:
Y /£
Date: b1 &)+ Do) [Date: /U:Jl o 2624 |pate: 91.;-
Maintenances Maintenances Qua.liy Assurance
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Crimsun Organics Pyt Ltd, Cuddalore.

Preventive Maintenance Monthly Checklist for Pressure Gauge

Tag. No. K -t
Manufacturer Q P Model No, &. 33816 ff-‘
’ _ ial Stze. Z
Serial No. TZ2ADm-E) -1 7] Dial Size
Range o 1107‘;&& /oo & Date e e W
O Insmonent Undamaged
. Input Reading Or Output
Calibration RISING FALLING
Check: wShA ACTUL et ACTUAL ERROR
0/ ns oz
. N . |L(Bar) (Bar) %SPAN | ERROR% (Bar) 6SPAN o
. e O-D 0 oo | ©Ob | T~o 7ol ool
25 3 Q.0 | &0 | ©:61 | bro | b0l ool
50 b Y-o & .o oo o | teeo i
75 5 Lo L.o &9 R=p S0 b0
100 7T o T-o)| ©O-°l | b-o D o -0
Corrections:
QO Zero Calibration O Dial Glass Damage
O-8pan Calibration
QrUpscale
CH-Downscale 4
Remarks / Observations:
Calibration Valid for One Hydrostatic Test Only.
+/- 0.6%% ACCURACY FOR PRESSUE GUAGES.
B acceprED U REJECTED
Checked By: lostrument Technician Verified By: Production In charge
i I st Rawme f\/[_ai,ﬂzﬁwafa yed
Signature N Signature
A o -
Date
1 G R i

SIPCOT

Indl. Camplax
Kuditary f
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Crimsun Organics Pvt Ltd, Cuddalore.

Preventive Maintenance Monthly Checklist for Pressure Gauge

O Zero Calibration
@-han Calibration
& Upscale

@ Downseale

0O Dial Glass Damage

Tag. No. R-logS/c
Manufacturer RpsmER Model No. L8-R]6E
Serial No. | _lbt~59 -ol002 Dial Size. !
Range o - 16 KKy /de” Date 17 221
O IostumentUndamaged
P Input Reading Or Qufput
altbration . RISING FALLING
Check: %SPA  |ACTUA - RraThar ACTUAL ERROR
[+ 7 al s T
N |L@a) Bary | WSPAN BRROR% | " 37| %SPAN %
0 s p0 | p-bo | poo | 180 |[bev | ©-00
25 & t.g | bgeol | vrol | 1RO 2o | ©-0v
50 £ d-o fwo | O-00 | g-o g.00 | &ro0
75 ) 2.0 | 11:98] vror Lo | Yo | b0
100 |6 |bo | 1600 ©r00 b 5 O
Corrections:

B AccepTED [

Remarks / Observations:

Calibration Valid for One Hydrostatic Test Only,
+-0.6% ACCURACY FOR PRESSUE GUAGES.

REJECTED

Checked By: Instrument Technician

Verified By: Production In charge

Name B ke Nsm.e Wﬂﬁbd@ﬁ [ e yAd
Signature Signature el

" : g;"\-{/‘.Aﬁ\fn Assn - r/lkd/\/c_/
Date )7 R 2 Date \"F-0% 202/

241



Temperature Indicator

Crimsun Organics Pvt Ltd , Cuddalore.
" Preventive Maintenance Monthly Checklist For RTD Sensor /

Description ' BT D Model No. DPPIs H ~E~o -1 -
Range ~ S0 o Qpo'e Serial No. -
Least Count 561 e Tag No £ —tch
Make ' Accurac A
Po L mop d =85 e
Equipment Name L —lo & Location gz"{ F.f:fﬁ’ﬁ %
Date J 7221
Standard Reading Duc Reading Error Uncex;tgmty
S.No. &)
% % % O
1 — Lo —$6.0% S i o B
2 o bro o
4 o Leo o by p.0¢
’ /g tso.o b ool
5 ‘72{:_,0 LQpL; v é, o é’é
6
Remarks:
Checked By: Instrument Technician Verified By: Production Incharge
Name K Name f’l/) Ve
Ihinidancn. s st ye D
Signature " Signature
E. Ag A faadta ¢
Date 57‘2‘51,{ Date
FERENCE COPY
W& Uncli, Comte,
K’.l‘j"!f? -,'ru-
S T
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243
SOP Ref.: SOP/ENG/005-0

Crm’sr_m Or amu P\tLtd Cuddatore Formal No: ENG!F’-OO‘ -0.
LLF Check List for Rezctoss -Mouthly Effective Date: 09 | 4{/L-0?0
Plant: C\0 Equipment Tag No: R-1p2
Date: 15-02 902)
8. Neo {heck Points Yea | ®p 1 _,?:oi; Action Taken
. applicable
LOOK
g a H} 1&;:.%4._», from
1 namd_-_s_.L: /protection ring due to
geskat/ glass Lining / raised
:,uh..z\... - D B D
2 s ther any leakages from L
| mechenical seal / pland rope ] 41 [
" Is tlcre any damage in
= l.l‘L‘LI.'“ e ‘TIS *:: lluluﬁ‘ D [-J G/
4 fwi'“zhuls. tightening clamips /
b(_"i.;: cur-ditionn nge_.g,uud E/ D I:l
5 Is manlicle hings found good E]/ O In
" aritator to gear box
6 ar box to agitator guard
Operly x| Ol 0
7 s the gear hox oil level ¢
is o o Lt H/ Eol D
g lhim.re r.,lr; oil ]- ul\d |-
spiil:ize fiom gear bu}{ [ T &
Measuie the gear box
9 femipeiature using non-contact
1ared hermometer (°C) — 52~ ac
Whetiize the thenmo-siphon
‘poi preswie gauge reading
10 ahozwx iminimum ol 1.5 Kg/
cm” wore than the reactor !
pressuTe, = O
1 Is there leakage from Flush
bottorn valve gland area O O
[s flush bottom valve spindle
12 thic s found aood & properly
d O [
Is theie any dcui.'iac in flush
13 bottain: valve hij_d wheel
seating asea O ]
Utility process valves passing
14 & physical condition E/ Ol
Preparad by ; Reviewed by
S ot 1.'_'\‘ L éf_, 2 . W
2103 2o e I




T FR eSSy ouULr [l D'UI'I.DHU}UUJ"U 244
PLASTER L d‘-’é‘" .8 Format No.: ENG/F[/OCII-U
Crimson Orgaiiics Pvt Ltd, Luddalore . ) -
LLF Check List for Reactors ~iionthly Effective Date: & ‘? Hia
|5 | Drivebelt condition (if } B
applicable) ol ol &
16 Whether the motor & gear box 4
bass bolts conditions are cood ' O “_#_.D_
17 fotor jack bolts are free from
rust & properly lubricated EZ/ vl I
Checls the Flush bottom
18 valve's pusher plate & bush
condition [2( L] O
LISTEN
Is there any abnormal sound -
19 from Motor to Gear Box
pullcy /coupling/bush (If i
Appligable) ] Al O
Is there any abnormal sound
20 from motor to gear box belt -
drive (if Applicable) O 1 J
Is there any abnonmal sound
21 from gear box to agitator L~
coupling/bush 0| &#A O
FEEL '
2 | Is theie any abnormal -
vibiation observed in gear box | [ [z
Is there any abnormal
23 vibration observed in agitator
bearing Arca A O IZ’[/ O
Remarks:
| Done by;%/ I Checked by: Verified by:
Tl
Mechanical Technician Meckanical Engineer Production In-charge

Reviewpd by: Approved by:
_//'::piwd ‘_? {53 \4/&
- 8 Las o@
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Crimsan Organies Pvt Ltd , Cuddalore ‘MTI‘DfF;‘OUﬁ—B
PREVENIIVE MAINTENANCE HALF ALK YEARLY CHFCCKIHI'\E ;"OR STAINLFESS ST ELLREACTOR
I (INTERNAL INsPECTIO! =
Plant: Eaquipment Tag Nos 12 - ‘ 0 g l lDuB" D‘ = 01\ ’ﬁ-ﬁﬁ'Jl
i Descriptian Observation Action Taken

1 Shell and Dish ¢omdition - Fiuing / Corpusion f Brosinn "J l:gl Ma

9 Welding conditin - Dish/ Shell ' . N ]

3 Manhiole Conditfen - Baad/ Cofiusson Nﬁﬁj _ j“

4 Manhols gast st Soating / Surlaca Condition wInd maj

5 Mechorical 2321 leak for single sl reach: 15(Applyé s oil in the 5221 &ea wilh racior under
N2 peoioure 0 §Kg' w21 Kglomd or as per pro- c2I pies Lure Yifapplicahle, VA

6 Mechanical Tnt ad €221 keok for douhle 4 peactirs (with Thenmosyphon pot prs ‘%—
15K ghon? moce tha the reactor prossure and g sting the agitaior shaft) i appli r‘\le ND &J(
7 15K gem3 mawe than the ressior pressuce and in

s with The:espphon pot prosure
specting thiough the szal teak part ) if u ¢
applicahle ND k

8 Agiator Shalt Condiion - Phuiag/ Cuirosion [ Ervsion Nog‘“ﬁi&
2 Upper shaft condiiion - Pliting / Corrasion / Erasion NI

10 Lower shall i« L - Pluing / Couwsion / Eraiun N D1 ﬁﬂ
11 Uypper shuft coupting condilion ood 'MRJ:
12 |Lower shafl coupling enndifion ]\J Og]m_q-ﬂ

Mechnamical Quteard Seal 124k for deuble s23!

13 [Upper shelt equpling lock bolt 2ondition ol mrﬁj

14 [Lower shaft coenting bk bolt condition ‘ N i ma:

15 |Upgper shall goupling hoy [ shake : Nohm

16 [Bosiomn S guide bush enndivion /welding condiien ' NDhm

17 [Bolls Clit sondithn [ welding ernditing NI g AL

18 |Bovum PFE bush condition Nl

19 |Rattom PTEE bush lock bolt candition Polk b b Liglten | T 14 h;tgmgﬁ,,
20 [Bottam veive P1FE Bush condition t\/é?'rm@f

31 [{Brtton valve PTFE Bush fuchuut condition Nod mas

22 Anchor f Piop=ller bush conditjon / Welding sondliion NOSB M aﬂ

23 |Anchor/ Piopeller bush kay shake N 5% m

24 |Anchor/ Propeller louk bolt sondiiion Lok Yootk iin Lok centln  Rolbe 2l kbt |
25 |Thermowell condition-Piuliotef Piring/Corrasion \VOH maﬂ

26 Thermwwell elamping hook condition / Welding gondition hJ 091 17

27 |Theimosell thread joint condition ' N oS m «

28 |Baffle Plale condifion ‘N o%

29 |Boffle Plate 1o Cit welding coadition N mal

30 |Baffle Pists to ciit blt condition ' N0 ;naﬂ

31 Nozsle / Machole veulding cosdition ) "

32 Spiay Mo la candition ;\} &

33 |Agitsior bracdng look nut and washer suadition . Nga mal

34 {Check the vil quality in ihe goar box Jow J[;MSL O“ 5 ‘l?{)i)-uf’
35 |Aligement of inotor to gear box & gear bo to agitator hﬁ%m ,3,_1: I

Agiinlor RPM 822411
36 Agitainge REM Spz:d
Agitator RPM Speo43

Remarks:

ek entoy doe by St

Done by %"’_ Checked ‘by Checked by,_,% i\%j )
Mechanical Technuﬁm Mechanical Engnﬁﬁg | 20721 Produetion Incharge Ll L{

Prepared by : :S é‘ S e AL Reviewed by /C.)- /-’V‘_“ R~ Appl‘uvt‘.db]"
¢ Atz g
Date: o 7 '\{;r‘ L&., P Date : a/l v’Tj Date ;
F] 10y P50 Hzculo T Ay
Maintenance e Maintenan mﬁLLEU e /Wai/ty‘—As:‘urunee%'
zeReNCE LU \“E;““" A VLl ar




MASTER CCPY

Crimsun Organies Pvt Ltd , Cu ddalore

PREVENTIVE MAINTENANCE MONTHLY

246

MTD/F/023

EXAMINATION CEECKLIST FOR SAFETY VALVE

Plant: (\D Equipment Tag No: R -1D& Date: 1. 01 S0\
. No Cheek Points Yes No ik Action Taken
applicable
1 Check the plysical conditicn of bolt = o =
& nuts for any corrosion or damage
. O O
2 Check the flange condition for any D;V’ :
damage/ symptoms of any lezk
- O 5.7 O
3 Check the safety valve bady for any
corrosion or ¢amags
O ) O
4 Cheek the safety valve body painting
condition
D .
5 Check the safety valve comected Eﬂ’/ =
pipe line condition for corrosion
Chack the safety valve comnectad O m/ | |
6 |pipe line painting condition for any
damage
O 5/
" Check the sifety valve outlst pipe =
Tine joint belt nut condition /any legk
. D ¥
g Check the safety valve vent nozzle D‘]/ =
|for any symptoms of valve passing
Remarks: \ s >
] Reockdh o Cﬂfﬁ— &L%_Lba, Nalve w&fﬂkﬂ%\ ﬂoﬂimﬁi
Done By: Checked By: Verified By:
echanic 31 Tech_nmmn Mechanical Engineer Production Incharge
Pmpared By: _j E : - |Revievwed By: Approved By; ¥ m/}f&
Date: 9 7. 11 gzacgo Date: >3 i 1] Date: qﬂ\ulqﬂw
Maintenance Mzintenance Quality Assurance




AASTER COPY

Cri};lsun Organies Pyt Lid , Cuddalore

. PREVENTIVE MAINTENAN CE I\IONTF[LY EXAMINATION

MID/F/030

CHECKLIST FOR PRESSURE REDUCING VALVE

: Equi +Tag No : = Date: |,
Plant: C\D quipment Tag E""“@ -\08 b+ 04 Q02
[_S. No 1 Check Points Yes No Not applicable Action Taken
1 Check the down stream pressire is B// ) Cl =
lesser than 2.7 bar pressure
5 Check the phiysical condition of bolt & = ﬂ/ -
nuts for any corrosion or damage
_ - , O o ]
3 Checlk the flange condition for any
damage
O v O
4 Check the Pressure Regulating valve -
body for any corrosion or dawzge ,
O o O
5 Check the Pressure Regulating valve
body painting condition
" |Check the Pressure Regulating valve O o O
6 |connected pipe line condition for
corrosion
/
- Check the aiy air leakage in diaphragm = =
air conmection.
0 W
8 Check the flange gasket condition for -
amy leak
Remarks:
PRN WK ﬂd%ma& .
Done By: Checked By: —’% Verified By: :

. Mechanical Technician M;;Q;oal Engineer Prodtmﬁoﬁlnchargc
Prepared By: j E '6.2-” Reviewed BYL -1 _ |Approved By: /XK"
Date: 971, N-& 09w Date: QJ;}} m 242 Dt 0® ‘2/41 ! \W

Maintezance Maintenance Quality Assurance
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MASTER CQBY _ 248
Crimsun Organics Pvt Ltd , Cuddalore MTD/F/009

e THICKNESS MEASUREMENT OF STATNLESS STEEL REACTOR BODY

Equip, No.! Q = \og Capaciiy: )L\ ?;L Date: ]gi‘ -03. ﬁO,Q}
MOC: 55
Thickness meter calibration details
Teniplaie Before After
S1No thizk calibraiion | calibration
! hoa | A b2
2709

Menhole

180° Orientation: Clock wise from
Man hole
Thickness in mm
90° i ®© | oo° | 18c° [ 270°
A Mwt | 12041 W -op | 12.97
Top [B Jh-00] 124981 vho) [ 1247
C
i c 2R Jp-oo| Brol [ 1262
D 1247 | 1h-o) G001 b el |
B 12801 1208 | \h-00] )h wo
Wall [F [L-opl 12 6%] 1204 [\ 0O
D G 200|400 IZ.Q% I 10
Bottom [H 2,071 [hell 12482])2.99
] Distance: CD=DE=EF
Bl ~ - Original Minlmim Permissible
Top 4 .00 14 bo
Wall 14 .00 12-60
Botiom ) 12 -bo
F
' Remarks !
Bottom outlst
Remarks:
Done By: Checked By: Verified By: )
- G e /% , W '
Mechanical Technician Mechanical Engineer Production Incharge

Prepared By: Reviewedw Approved By: /A’ﬁ‘
3“@@}-«—@,' ] oD~
ooy

i w295 | W) A0 ,
Date: 03/“ 2&9&0 Date: ] Date: I”
Maintenance Maintenance Quality Assurancem
REFERENCE COPEONTROLLED COPY g
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MASTER COPY

Crimsun Organics Pvi Ltd, Cuddalore

Pressure Test MTD/F/028
Plant: C\O
Equipment No.: 2-108
Date: 19,03 - 209\
S. No., Deseription Observation Action Taken
s s N - Proaumalie telb
Tessure test Set pressure \-S (v~ bé ni‘l:ﬁ'et:@ﬂm/
02 | Time duration of pressure test 20 mirn_
03 Starting time of pressure fest lo ' 1o
04 | Ending time of pressure test lo ' 30
05 | Presstre drops 0.09 }c& lewand
Remarks:
NO Q_QO\k wag Obgﬁﬁ‘-’a& .

Done by: Checked by: Verified by: %
Bt SmyBen o <M W
\ 203 ; \?
. | 03 Q| k%
Sign & datel 15 ¢ 500 Sign & date: Sign & date:
Prepared by::S Reviewed by: Approved by;
_ 62 =
Q=_p) . GAN
ﬁz:?'jﬁj;}}:og ﬂgoj] 25 ) Uﬂ le{ 09 ) Q:" W

s g =, Fu- il e Y
[
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